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LOK

SABHA DEBATES

LOK SABHA
Wednesday, July 26, 1967/Sravana 4,
1889 (Saka).

—

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

famamemm wwomg & et
Ira gya™
4
*1381. oft gew =T wguTT :

(7) srag a9 & fF 1964 &
T 1967 aF &1 wafy & fqu ==
I AT & graw F  fawmarresw
0N & |19 8/ sqarfaai § ggarw
FLAE ;

(&) #ar ag Wt 79 & 5 gaw
& FWTT 39 Fgrat 97 2v g Fagi
T a9 0T I T §

(m) afzgf, a5 AT #§ awHrC
I w7 FAE A E

(=) o aut & S w1 7@ afw
feat @ ; wx )

(%) %9 ggam= & sron wig far
faat arfr g < & 7

wq XA qrAW WA (Y gralk) -
(%) fawrameam a=wrg & 1186
AW FHETY 10 7 29 WA, 1967
% FFaTd T @ |

(=) =t &

14634
(1) 7@ ¥ 1 faae -
fitr & fog stafirs srafarsor &
qrer ww faar
(%) srarfrs samarfasor 3 wi
aw favig i faar &
(¥) ag go frsft & fr omgror
wifesi #1 aww 21 @, sfawi
FY 2 9@ AR € Y F A9 20

T T ST A o R |

ot gew ww s ¢ K g
T wrgat § e g @wd am g
g o1 e fres fa feat &
91T W T 91, WX @ gAAA H
T #1 A 7 faere & wTOr AT
2! WIFRK T AAS AT T 99T
aTi gud fqC @ 7 w19 ¥ w149
oy §?

ot grdt ;i g AT ¥ Agnd §
fF A a3 Ad <=9 afgd | A
AEE ¥ 7T WA § FAEH F AT
aEnTe g€ 4 | wETaE aF 9w W
T 01 T J7 1A aren v | F e
o ¥ 0% gftaw 7 oF w6 A
a0 7 Ay v A | wF 7 q4vw
4 qvEe fafamm faar ol gedt A war
fe g ar§ 7@ areTR 11 W AR
FI qIAEE H $S aw TEr g1 w0
AT F ESAAT F qrw W fear
™

W gww W owwEw ¥ A A
HEIRA FAATH FT T FOT (6 F97,37%1
qag<l A o wrow fear & vt o wir
&, % wfafaa o= o¥w 7 § ?
I At wgRE ¥ Faamn fy o oawen



Oral Answers

14635

faaraem § ®T g9 a9 Amfasor
¥ WrHAT W @ §, a1 ¥eH  (Haar
WG WM AR A W IAET AT
w-HaT § q90 IAFT GEAT Fq4 qP
g ?

st greft : W FysrodT ag
Forotar Y o< foearm wmar & < e #7
W fanr war 1 wa wE fawe #Y
T AR E | LY §F Ak T e
il o]

oft gow T wgEw 0 e @
fearam g ... ..

ST gAY WY ATIIE A AE
Ffr

ot JOR T FYIW : §F & w0
T Wt w9 ar o ?

Y gt ;T WA AT qw A
& g i & g

Defects in Qutab Minar

+

*1383, Shri Sharda Nand:
Shri J. B. Singh:
shri Ranjit Singh:

Will the Minister of Education be
pleased to state:

(a) whether an Expert Commitice
appointed to go into the defects in
the foundations of the Qutab Minar
has recently submitted its report;

(b) whether the Committee have
recommended further cementing of
its foundations; and

(c) if so, whether Government
propose to provide necessary funds
for the purpose?

fotr warem ¥ aen wet (s
s faw): (%)

(=) v, &8
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() ¥ & waufm Sgeew
grir

st weer faprdt aonday @ wi ¥
g7 Iqered grm 7

stacleg : @@t & @9 &
T F4 |

st wew fagrdt sy s
ATARTA F1 ACH AAL TG T AT AT
$BE?

ot Fe Feg : W FT AYR |

wit wew fagrdt anddt © wOET
qg aqard frdd o Y E v
da1 fae o 77 &1 #a1 waww & 7
TR AAT aT A1 g S E

ST SO A 2 AT HET T F@er
# gw wa fe Ot afafa fge i
T g1 38 feaa fedl # qudr fogd
€Y 917 37 97 fqar &= g ?

it wx fag : afafa gars, 1964
3 Forar g€ ek, 19 65 & T S
feare & 1 foqm &= g g% fax
wg Atfew arfgy

ST WA A : FT qI0TL IH 9T
w4 ¥ wedt fe w9 gEwr A
FOA T TG FLAT a1fF w1 #t
gfeur g1 w% ?

it e fog : Wt gRA EE few
10 AT@ 20 EATT ®qF FT Ulezdre dgre
F@EE | @A gEED qfTar A
FHA § FuH1 305 v & fow, gad
iz wor & o, wrfedn gt &
far WX ST §TO AT FE
1 G W 1 74 § I g 97
ZATT A5 AGT TR TEN F fo7,
qfeziz dar< g1 mar &, s 3@ &
T {1 AT T/ O FTR A0 & w0A |
& wroaran g f W oredy ga AT 48 I
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o & {roew g an e e At
# weT Ao g ST | g A
gt ata & e Faaar swar gu asw &
JEH Jg FTH € TG g FHAT |
qod # 99 FTH qE G A AW AT H
g1 T1fgh | U I FTH B T A1 FTH
T g wifgd | gEfer # e
f gaufn gvaea 7 o ¥ q®
&I | FMT gAafw Igeew gr awt
TR ®Y ST 9rfgy |

=} gON W SFAT . F4 g,
wgl & gy " A% grm ?

s fag : & ageman fa
10 & 20 FATC TAT & Ufeede
FATAT AT WYL AT DA F ag FH G
LA BT A 1 ArE 20 A T
/T G, FEL B K 5 AT w9 aq
1 W At &9 F 4 AT To &H
g @ AER ¥ e far moaw
107m@ 20X 897 51 qfzrz dare
g g | ggd 2 & fay dar #
IATAAT 1 AT 20 A ®IAT qG40
AT AF TR F TAOT & fAy

Shrimati Jyotsna Chanda: May 1
know whether the Government is
aware that residential accommoda-
tion for students is not available in
other cities?

Mr. Speaker: We are not on that
question now.

=t terrarr sreet ¢ § ST S
g fr g9 M & wle w1 svwEd
¥ arq &g g & thEgw ¥
e § W 3 s ww fear oo
wr t—=fmm Jamsl § @ gy
# %37 WA oA gl T g—anE
9 WA ¥ 99 49 9 Y A A/
WHAFRTEF | A@s
F5 v 4y Aew Fratfa =& ?
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it 5 fag ot wEn A T W
S T O¥Y § g Whr | waY #
N F AW aE g A oW ¥

aqoAr g U § 1 WA #EE
o 1 i & for o am W A
W ag o F4¥ |

Shri Chintamani Panigrahi: May
we know when exactly this repair
work would start—this year or next
year? Can we know the date?

ot o< fag : ferlt ot @y e
4t |

it wzw fagrdy avarddy ;WA o
7 we1fF 1964 F T o1 AT 1965
Femd for & = 1967 § 1
o1 aF Hawg BT %Y & far 1 e
20 FAC WA AW WHT TE FT
a7 & | & S e g e s e
da@ ¥ @ w=H ¥ %%

s o fag : oo fawe @
A FE BT 9T | AfT weY Faer
AT & aWm & far 1 s s0
AT AT G AT AT AT &, W
o ®X W @ ¢ fm ¥ whreie
A Ay § 1 g
1 27 O T AE | 13 G BRY
aeE § o 9T 1 amr 50 g
To HATFAT & W AE Fa=+ g qrm
T A9 FI FgH BE A aw |
forr ®t & fo Qar foremw & 57 WY
R qu sen wn fs o §@t g
FH A E A ANABTF g
T T FE T A 8 TU @ T |
™ O ysEAawag g gk a g
W 50 g v firn § ag o 13
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B B Al § 3 ¥ f ™
fear war & 1 for wwa At du Frdm
IH HAG T FTH S A GH A AT |

Shri C. K. Bhattacharyya: Will the
Minister kindly state whether the
Qutub Minar is inclining to a side
and if so to which side is it inclining?
(Interruptions). The entire structure
is inclining to northwest or south-
west, it is stated. What is the degree
of inclination till now.

Shri Sher Singh: Qutub Minar is
also following a policy of non-align-
ment. It is neither to the left nor to
the right. There is no inclination s
tar.

ot vy fm@: 79 ¥ W OFR
W s @m ata 7 ¢

ot vew fagrs oot ¢ S 03
g T ad Afa A € 1

Shri Tenneti Viswanathum: Apart
from the question of the major re-
pairs, I want to know whether the
Government will pay a better atten-
tion to keep the surroundings of
Qutab Minar neater and cleaner, to
give the garden g better look and to
make the canteen a Ittle more pre-
sentable to the foreigners and also to
the Indians who come from outside
Delhi and have got 5 high notion
about the Qutub Minar,

Shri Sher Singh: For encouraging
tourism, the Ministry of Education is
thinking of establishing a liaison with
the Ministry of Tourism so that with
the help and guidance of the other

Ministry we could improve these
monuments and make them  more
attractive for the touristsa (Inter-

ruption),
An hon. Member: That is not the
reply to the guestion

Shri Bal Raj Madhok: According
to historical researches, this Qutab

—
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Minar was never built by Qutubuddin
Aibak who ruled over Delhi only for
four years, from 1612 to 1616, but it
wag built by Vishal Dey who ruled
over Delhi for a long time. I would
like to know whether, in view of this
fact, and in view also of the fact that
our motto is Satyameva Javate, the
Government will accept this fact, and
name this tower as Vishal Stamb
instead of Qutub Minar?

Shri Sher Singh: When it is estab-
lished that sat is sat it is accepted.

Shri Bal Raj Madhok: Are you pre-
pared to appoint a committee to go
into the matter and find out the real
man who built it? Here is a histori-
cal fact. If you do not accept it,
then you could appoint a committce
of scholarg to go into the whole mat-
ter.

Shri Sher Singh: It is a matter for
the historians and experts to decide.
(Interruption). The Government is
not in a position to make any decla-
ration.

Shri Bal Raj Madhok: Are you pre-
pared to form a committee of scholars
to go into the whole question? Please
say yes or no

Mr. Speaker: Are you prepared or
not prepared? One need not go into
the merits

Shri Sher Singh: We have got a
commitlee which is writing the his-
tory of India

ot o W ¢ T RW &
IR F B A faa $ 1 oww
wy darz § ot fe ava o ofrerfes
wrer & Iuwt 3w w fom A fe o
frad aman o1 WY IEE WA TH
am & 9 ?
Shri Sher Singh: As I have already

said, there is a committee headed by
Dr. Targ Chand

Mr, Speaker: For this purpose?
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Shri Sher Singh: No. (Interruption)

Mr, Speaker: Then, for this ques-
tion, please say yes or no for heaven's
sake,

Shri Sher Singh: This matter could
also be referred to that committee.
There is no need to appoint another
committee. The committee is there
and this matter can be referred to
that committee.

ot go Yo arafygm : Wi Tw
HAT GAT BT g AT Ffed 1 ww
w37 § 4@t o

o & = # gun
J‘..
*1384. sitwo To fouray :
st fergfer fory -
ot fageaT wom -
it Hiag gamw :
sft fvergary srren) -
oY TR :
1 fown St ag aOq A g
w47 5
(¢) mragasgfd 1950-51
¥ 196566 a% #f wafg 7 a7
el gu frarfeat & gsm & gfe
¥ forey & v 7 9 Frregan @, A%
W & ey F @ w gmieAdt gwr

[ § ,
(=) afzar, @ sar s sromEs
HTFTLr 49T AT-HCETL |t § TIAMT
fam g1 &; M
() afz adf, & wai i foen
F e F qort w7 % faT avwe 7
Far FrdaE w1 E 7
The Minister of Edueation (Dr.
Triguna Sen): (a) to (c). A state-

ment is laid on the Table of the
House. [Placed in Library. See No.

LT-1203/67].
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For the benefit of Members, may I
say a few words?

Mr. Speaker: Yes.

Dr. Triguna Sen: Referring to part
(a) of the question, the percentage of
passes of students at various examina-
tions shows an improvement over the
last 15 years. But to my mind, this
is no criterion of improvement or
otherwise in, educational standards.
The overall picture about educational
standards, I think, is a mixed one, On
the one hand there has been some
increase in the sub-standard institu-
tions due to rapid expansion accom-
panied by inadequate investment and
resources. There has been also a big
rise in the number of first genera-
tion learners. But there is also a
brighter side to this picture. There
has been a distinctive improvement
in the teaching of several subjeets
such as natural sciences, agriculture,
engineering, medicine, economics,
sociology, ete. Good institutions and
first-rate students are now . more
numerous ang gqualitatively also bet-
ter. But due to expansion and lack
of resources and teachers, there are
alsp sub-standard institutions. It is
a mixed one.

Regarding (b), I agree thatin the
first three five-year plans, the output
of matriculates and graduates in arts
and commerce has been very large
and hag outstripped the employment
opportunities available, This has in-
creased the volume of educated un-
employment. Many students are
under-employed, according to their
qualifications.

Regarding (c), the improvement of
educational standards depends on
several factors, but the most impor-
tant to my mind is that the student
should be taught in the language in
which he thinks and dreams, That
depends also on the quality of
teachers and motivation of students.
A series of measures have been taken
by the Ministey of Education, UGC
and NCERT in this respect. The
Education Commission also has made



14643 Oral Answers
certain reeommendations and they
are under the active consideration of
the ministry. But you will agree
with me that we have not been able
to create a climate of hard work and
dedication and intensive utilisation of
facilities. This is one of the reasons
why we cannot raise the standard of
education.

o wo we feardt : Iaw T
IFTT HA! AZRT | W O I
Tia agan §
“Good institutions and first-
rate students are now more nu-
merous and qualitatively even
better.”
e sy < fKar mv € F aEcEd
Sutuca it b bt I AL
ST § HgT I &6 W1 =S G
£, & Wt oy qwar €, W< agré W
wee QY &, 7 o g3 | wheg ==
1 o EAL Fia § I8 WS AG! AT
g1 & Sy W g s ST TRaR
FsEGN M aAam @ é & o
&t gavd oWl = fag @, fosq W=
s W@ W WY faad @it awn
#1 {raw wfafadre g arfs ot &
wTE W g1 o 7

Dr. Triguna Sen: We are trying
our best to give equal opportunities
to all the students. But the hon.
member must be aware that in the
professional institutions particularly,
there are 25 to 30 per cent vacancies
in the recruitment of teachers. We

lack in teachers, equipment, etc, We
are trying our best.

Shri Bamga: But thousands of train-
ed teachers are unemployed.

Dr. Triguna Sem: May I
where?

Mr. Speaker: Will he kindly re-
sume his seat? Mr. Tiwary.

" s wo Aio fiwandy : SedE Rt
W § faemgwt g ¢

“It i true that in the first
three five-year plans. the ontput

know
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of matriculates and graduateg in
arts and commerce has been very
large and has outstripped employ-
ment gpportunities available.”

# w g g fe oo aww &
w&¥za v FTF fread §, A dwirew
¥ ara ¥ e (e §
& freerd & Tt At W% TrEEd Wi
goifrafar om w8 freed & 998 4
o AACHATEE & IAHT A/ AT #,
fred afr am wT oW § WX frad
T ds gy & fere Aefort T
forelr g ?

Dr. Triguna Sen: Sir, I want notice

for it. Numbers I cannot supply
now.

Oral Answers

st fedvaT waw . wAAT AET
ot A wdt fwn w1 @7 fr § 59
FTOOT FAC & | T FLHT FT &AW
Zq aTq &1 0% W 7 § fw far =it
F qmF %I FiF &, I g
2, 99 ¥ 759 a1 98 TAl, FTAAT AT
favafaamai ¥ w28 2 =17 37 fog
sa #t forar & w232 & Y w0 T
art &, =few foesr @t oot & S
foren & famare & ot 7 A =W,
Fraw W fewfaasn o & fw
AT A I # oy giead ) 9 E
w12 f frr et &1 fow sax g 2,
ww ferg For &t AraroT ST & T @t
foregr sy w1 &, FEwT @ frear 9
@1 &, afz g, &1 59 F4 FT X FA
# foq s & #qr FEaE A @ 7

Dr. Triguna Sen: Sir, we agree hat
the status of teachers in the colleges
and schools should be improved. As
a matter of fact, that is the first
recommendation of the Education
Commission also—improvement in the
status and quality of teachers—in
addition to, of course, improvement
and upgrading of curricula. Recent-
ly, the University Grants Commission
has upgraded the salary scales of
teachers in the colleges and universi-
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ties. It is the intention or endeavour
of the Ministry of Education to see
that the salary scales of teachers in
the Primary and Higher Secondary
Schools are also improved. We arc
giving prior importance to that.

ot steg qwTa : WA WiRW,
w7 A WEET A T 9T M w0
f& o 3% F0 &1 TF-FTI W T T
¥ FEY =T A 91T w9 3§ afg,
i, gfaers o fawm wifs s
F AT ¥ Adl @ S, aq ae
forsar &7 fawra Y Gy e & 7 aga
afedi wgsr @« ¥7 Iw # wigl
T qT, T THFTH F55T § G0 AT
W FaT IEE WA 47 | qEAHHL
F U H GO TA-FTH HEA-BIEAT
¥ =97 W AT IW A w9 G|
STA ¥ qEIRTR ¥ AT TRF
KAAT F T AT 79T IH X AT
@ | st faes & aw fw T
T EHAM A AT F1 O g wafew
TA-FTH FAGT F1 AT F AT T=man
T @ & AT oA #1 e § frar
gl & w1 @ §, 9 fou fmar o+
P T € T &1 T g g
TREYT # AR § =Y Fa9 0F
e TN 91, 367 fw wm &
FIAHT TS F AF 9 AT TG A
qa g § 1 W Aw # wifegw #
T3 faar o @7 & Wi 3w foq for
s frarw g s W
W ¥ A, T W A=A =
aare Y fd sa, aw aw e &1
gure T & a%ar @ 1 & ag e
9TgT § 6 €@ 9T F Al #1 '
F & AT F AT W oA faa

Dr. Triguna Sen: Sir, I think I made
a statement declaring the decision of
the Government that education will
be through the mother tongue or re-
gional languages. I think that satis-
fies the gquestion of the hon. Mem-
ber,
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=t vy forpiy : WA wEER W
5 77 & fF aar a<fie wash Ao
FHA T AIT@ ) ]
g ¥ & foren &1 =< ot gatm
F7 aET F el F a § T,
W FEAT | HAAT AT F A oA
@ W@ £, I ® ur w4 F fog
HEHTT T FEAE FL@RIE

oft ey TaE : T TF G T
Aot Agr fea nad, @@ an feen
T T AR I5 q6AT |

Pr. Triguna Sen: It is not a ques-
tion; it is an epinion.

o n fowd :  WAAIT AT w1
a5 7% 2 fe o gl e, what
whal, a9 wfaq 9fems = 1 =
H FT W E

Dr. Triguima Sen: The question is,
there are certain recommendations in
the report of the committee of parlia-
mentarians which we are going to
consider on the Oth, 10th and 11th
of next month—you have very kind-
ly allotted me time for that—ana
Government will be guided by the
opinion of Members. We cannot take
a decision now.

ot Sy waw : WEW  RERY,
ot T A FY awr Ay gE g oW
T @ 2 AHTT F @A A9 W@ §, o
e awar & wrow a7 Ay & 7

W SR WTET HIET |

oftwelt s wg ¢ foer W
ed frer #1 % SO0 g ot @
s § fe gfvafedt die g dsed
T # gEifiww w1 oAmeET
frer o wr @ aR gfafeEde T
oA F gAL ¥ wE &A@ F faq
faenfaat &1 37 &1 aryar ¥ wfas
w2 @ &1 59 ¥ wiafom et 3w
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7 ot afess wx safatar s aw
@ &, 97 # ufesa wsfuw #1 fogfr
7z & f5 ot 91 2w, 927 Z9m Wy
T 3T &, 39 F =9 B wfawy
fﬂwmmha.ﬂ:ﬁ%mimw
AT T & 74T A g0 ) o7 T A
forarr sreqret & a8, a1 forr
e IO T g 0§ W wgre
§ q W A § frowar forar ¥
wwd iy w1 7@ o wrovr A g,
afz § & w8 g § = 3w fey
AT |

Dr. Triguma Sen: Perhaps, the hon.
h}[ember referred to some bad prac-
tices in the institutions like capitation
fee and influence by which students
of lower calibre are admitted. I think

everybody agrees that this should not
be there, We must be above board.

hl.r._ Speaker: I am afraid it is a
question meant for the Health Minis-
try. Anyhow, he is answering it.

Dr. Triguna Sen: The only thing
we can do is to request the heads
of departments to be honest and just
and admit students on merit and not
on pressure and other considerations.

Shri Swell: The Minister said that
one of the means by which to bring
about ap improvement in the stan-
dard of education ig that the student
shoulg be taught in the language in
which he thinks and talks. I think he
is referring to the switching on to
the regional language as medium of
instruction. Now, may I know whe-
ther it is a fact that many of
these regional languages are most ill-
equipped to be the media of instruc-
tion even in schools, not to speak of
colleges and universities. In that
context, doeg the Minister still stick
to his decision that the switching
over will be within a period of five
years and how does he expect that
the standard of education wil] go up
within that period?

Mr. Speaker: Before the Minister
answers this question may I inform
the House that we are discussing the
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Education Commission Report, for
which yesterday the Business Advi-
sory Committee has allotted 10 hours,
which is sufficient time. At tnat
time we can have a thorough discus-
sion on policy matters, which ecan-
not be asked or answered during the
question hour. So, let us cut short
the time for this question and take
some other question. Now the hoa.
Minister may answer the question,

Dr. Triguaa Sen: The hon. Member
asked whether it is not a fact that
some of the regional languages are
below par and cannot be the media
of instruction; may be. But I do not
agree with that. Unless we try, we
cannot improve them. I firmly be-
lieve that it can be done, if we want
to do it.

Shri Swell: The second part of my
gquestion has not been answered. The
Minister ‘has admitted that some cof
the regional languageg are below
standard. My question is how does
he expect to jmprove the standard
of education by switching over to
these languages as media of instruc-
tion, when they are below standard.

Dr. Triguna Sen: | would request
hon. Members tp wait for five years
and see if we can improve the langu-

ages.

Shri §. Kandappan: In answer io
part (c¢) of the main question the
hon. Minister has stated that for the
improvement of educational standards
we have to improve the quality ot
the teaching staff. In that connection,
may I point out about the pay scales
announced by the University Grants
Commission and accepted by the Cen-
tral Government though they have
been intimateq to the States, their
response has been very meagre and in
many cases they have not at all res-
ponded. Unless all the States im-
plement the scheme, of what avail
will it be to announce a scheme and
then say or proclaim that they have
enhanced pay scales? I would like
to know whether the Government
would see to it that the enhanced pay
scales are properly implemented.

Oral Answers
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Dr. Triguna Sen: The Government
has decided to bear 80 per cent of
the enhanced expenses; only 20 per
cent is to be paid by the State. May
I request the hon. Member, through
you, to impress upon his party chief
in the State to implement it?

it fnyfar fq : W wEgT, g
78 & fr foear &1 @ax 4% WT 1)
& gumar g f frar 1 @< 39 w2
& faq fat war € 9@ 4@ &,
afer et MY gy waT &, EW IW K
o 3 av & fwen &1 eqaear w3
T 4T weRA a7 aaaa f faee
A ATH THAIREE H 9918 F7 A
®ed g, w1 3 w2 gfafadt
a1 fet o g A1 gfafe o 8,
e qg g ar g faaa ggr
ad s 8, I A gfaEfR
T f FF FF wg forwt 1 70 A
@t § aniw e &1 =3 I 7

Dr. Triguna Sen: It is desirable
that we improve al] the institutions—
of course, that requires resources—
and it will be our endeavour to im-
prove the standard of institutions
throughout the whole country.

Shri Hem Barua: Are Governmenf
aware of the fact that with some
education has become almost an in-
dustry—particularly Delhi is noto-
rious about that—and that that is
responsible for lowering educationai
standards in the country; if so, what
steps have Government taken to see
that education in this country is not
allowed to flourish as an industry by
private management?

Dr. Triguna Sem: I nay only draw
the attention of the hon. Member to
the recommendation of the Educa-
tion Commission in this regard. They
have also advised that each State
should come forward with an Edu-
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cation Act to put a stop to these
things. It will be discussed here also.

ot freeroraw © wemw wErREW,
Fart fmgn g1 gz argw-ammeR @
2 fmas %, & 57 & g WA g
& | 5w § gg @A a0t faar @
2 fr oqdwe sdmaew w19 a1 gaer
E41 2 WX OF OF FH H 35 F a9
ATET qTH IWT A & A A9 gA 54
4t B 2 A § fAg W o 710
FqEw fegeam w9 aw w4, 1™
A qe § % TR A0 I,
fra frama 1% g 7@t gk @3, G
oy F41 ¢
Dr. Triguna Sen: I most humbly
want to suggest through you that the
hon. Member should not threaten n.e
with his finger.
Minus that you can

Mr. Speaker:
answer.

Dr. Triguna Sem: The Government
thinks of and is trying its best to
evolve a good curriculum for each
subject through itg research and
training institutions; at the same
time, T do not believe that there
should be one curriculum for the
whole of the country. There will be
some standard guide which will be
developed by each State.

s EATEW 2 Ws WE e,
& =gx A1 oF oF FATT T g
& 9% & art ¥ 7Y aanar |

Shri Ranga: May I know wkcther
Government would do its best to
prevent at least these -elementary
school teachers from being thrown
out of employment on the ground
that there is this economic recession,
need for economy and so on? Actual-
ly, it ig happening in Andhra. More
than a thousand teachers are threa-
tened with unemployment, 1f they
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cannot do anything else by way of
ruaising their salaries, allowances and
anything like that, at least let them
see that these trained teachers are
not thrown out of employment.

Dr. Trigung Sen: I have not heard
that trained teachers are being
thrown out of employment ip Andhra
State; rather, it is only last week
that I addressed letters to the Educa-
tion Ministers of States concerned to
make primary education free and, if
we cannot make it compulsory, At
least let us have opportunities so that
it is available to all the children of
the soil. It is a news to me tnat
the trained teachers who are employ-
ed in schools are being thrown out,
I will inguire about this. )

Shrimati Sushila Rohatgi: Since the
present tendency is to acquire more
knowledge than to gain eduecation
which is necessary for moulding the
character of students, may I request
the Government to reduce the num-
ber of subjects in the curriculum so
that students may not have (o fritter
away their energy in studying sub-
jects which are not so necessary for
building up their character and may
coneentrate on these?

Mr. Speaker: That is a suggestion.

st fyvermi Wy weqw WErEY, § A-
A et o & gu = ¢ i W
fvear & wag # 5w @ 9T =T W™
& ¥ 3 %1 @ T5 wafe 7K 3T
¥R § A gar g, Wk o
HATET OF T9g 39 41 78 § v e
w1 F0 wgt w0 QA ¢ feger
farat # v WA 39 a@ ¥
af FT war W farmdt Ale @iq
% FOEgr o § | fead T s
9 it & wiT Aifdams ¥ 9 ¥
o § wafs T o &9 §
i sy 37 & avaw € fomd Aife
faafedr agdt & o' mififses =@
g & &1 @t fegme & fawaifeme
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’ﬁﬁiﬁﬂiﬂi‘l({iﬁaﬁﬁmﬁ
€9 H @ FT usgfen & w0 ag sy
| I aw W fewfes
I o Y ar @) ?

Dr. Triguna Sen: I do not agree
with the hon. Member about adopting
the system,of education that is in
vogue in Arflerica. We must evolve
a system suited to our soil,

Leng distarce Telephome and Tcle-
graph Commanications

+
*1385. Shri Yashpal Singh:
Shri S. C. Samanta:

Will the Minister of Communica-
tions be plensed to state:

(a) whether Government are im-
proving the long distance telephone
and telegraph communicationg with
strategic areas as Assam and Jammu
and Kashmir; and

(b) if so, when it is to be complet-
ed and put into operation?

The Mimdster of State in the De-
partments of Parliamentary Affairs
and Communications (Shri I K,
Gujral): (a) Yes, Sir.

(b) A microwave link capable
of providing high grade telephone and
telegraph circuits has been commis-
sioned between Calcutta and Shillong
and some other towng in Asgsam.
A system comprising coaxial cable
and microwave link connecting Delhi
with Jammu and Srinagar 1s nearing
completion. Other schemes involv-
ing microwave systems and land line
carrier gystems are taken up progres-
sively for implementation.

oft aoare fog 1 1966 &
TIRIT IF AU T 4 O fpat a1
ﬁwmmamw
& S AT OF Tw qRTERT d18
g g AT | W wEga] W1 S
T W wEgal & ae @A e W
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AT g fE ey AT SR
Wy oY arfor wger & ey § g
TS A8 & FIT W A WY HE
LW TAFI AL g THT ? gAY 2T
F G W & I w | g AR
%7 % zhfz w19 7 fr g9 oW A%
ag g w |

off §o Fo WAL :  orAEHIET,
q% WA AR A % G fE
a WO ¥ Arq Aew a7 fawew
wreY §Y 9T wfgy avafeT go grara
w1 q9g F € G AT | § g Fagrm
farr arar g 5w @1 R &
=T Ag g AT |

=t gy Tag : gEt A€ & g9
¥ 9 W qAT HA § AT e g
Afr 3% § Y 7T qre AT v 2
& geme g W o fs s
¥ 6s Menagi s g e s R &
W 6 AITPIBIT & w27 gL AR gL
faars FET I @ & W T AwOA
oy 3 oY 7Y wx m e A fem & e
¥ ar furh faifedl & art & sw (3
o @Y IT H IAC q% AgH fear
ar & gg qo g g i 98 57 %
g s ?

ot §o Fo TATW : [ % AET
® arqs g fowin & g waFq &
HIERAT w1 g1 T & WA FH F7
T E | WINTH & aret wg<l & Arq ft
FIWRE I NI I
arht faad wg g W At & 7, [ard
% §19 37 § Fovan soqwa a% 93
I | & wIARES AR FY Ag a€
faartar wrgaT g f& e wY gw A
F qu ngare @ f& qEofas &
arq &= &1 g Fva dnar w@ar arfge
e gafey argAiaa fasey ot fear At

Iq #T A ¥ 93X WAL gHA Wy

T wTEHIT &1 A |
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Shri 5. C. Bamaata: May I know
whether auto-transmitter system of
pre-punching tapes has been intro-
duced in the strategic areas of Assam,
Jammu and Kashmir and other border
areas and, if so, what improvement
is contemplated during the Fourth
Five Year Plan?

Shri I. K. Gujral: If I have under-
stood ihe hon. Member rightly,, he
has asked if we have introduced
miscrowave system in Assam and in
Jammu and Kashmir. In reply to the
main Question, I have said that Cal-
cutta is already linked since last year
by microwave with Shillong and also
with Jorhat. Other stations are being
linked up with Jammu and Kashmir.
Work is almost complete and, as 1
have said, in the very near future it
will be through.

Shri Liladhar Kotoki: May I know
from the hon, Minister whether it is
not a fact that the trunk telephone
connection  between Delhi and
Gauhati in Assam and other places
frequently breaks down? Even this
morning, the line is out of order.
Will he kindly enquire into it?

Shri I. K. Gujral: It will be en-

quired into.
Mr. Speaker: Next Question.
LTJ, Ltd., Bangalore

.F.
W George Fernandes:

Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Comnuﬂ.u
tions be pleased to state:

(a) the cost of a telephone manu-
factured at the Indian Telephone
Industries and whether this cost com-
pares favourably with that of foreign
manufactured telephone;

(b) whether there has been any
export market for Indian manufactur-
ed telephones; and

(c¢) whether a new type of tele-
phore—far superior in performance
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and less costly than those known so
far—has been designed by the 1.T.L?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri L K, Gujral):
(a) The Indian Telephone Industries
Limited manufactures a variety of
telephone instruments. The price of
a typical automatic telephone instru-
ment is Rs, 112 and this compares
favourably with the price of foreign-
manufactured telephones.

(b) Yes, Sir.

(c) No, Sir, But a new type of
receiver having superior performance
and costing less than the existing
receiver has been designed by the
Indian Telephone Industries Limited
for use with the existing telephones.

oft T FLALKR :  FF TA [ A
faqd 2TE 7 wrEwEEa 2w ©
T8 &Y 7% & 9% fr g wgx F A
TT 5T FT 30 ZATT AW F qfeT
faez &, a7 a2 391 ag Ifaw wwadt
2 fr e & 37 gu 2dem &
fagte agr faar smr ?

=Y o Fo YA : WL HIF A
qrAg waey F ag qor # fe asad ¥
e forer agar g W IR W O
FT1 T4 ®T THT |

ot 9 "o AT ag g e
g ay frafm mer i omam
& Y 2T a0y 2 Wi aed e
¥ @ 30z A F Aoz 3 7
Qo w7

5t Yo Fo oW : T ATAT W
T # w1 gy T8 ¢ fm aat |
ar faeelt &% a7 w13 3w ¥ feem 3o
ame atd | gz I fram & Fay
i & fF o & formen oAt o9 wEwa
a1 Fa &Y e T
w31 a1 foaaar wvan fear v 2 Az 2w
9 & 2 = & fema ¥ | @i a%
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THUE & AeTF €, @ & qarfeas
thega Zem el § wo dq-
doafor #ifedt &1 wT Ew oW
qYGT FAF At W AT W TR 2w
¥ T awd g gwEiz §  qrfoos @it
WIALAS HRT T IO 2, IH H1 6 A
ag Tt & i 2w faar amar anze
o 9% 73 gwe &w & fa & g
HRA TFRS B3 H

ot AT KR : T AW HT
A FT F AT T qHAT AEATE |

- ag awa i g & o o gt mRi

e A aga war &1 fEe o gy
W g we § 5 e faaiw an
FAT & JgT | & T =g g fw
mrfe Fo wro Ft T Fafedt 2 9w
#1421 7 77 a7 0F HI1T AT
T ATy FITATT GIel F 00 & AW
FT EATBI T TLAHT FT gL FAT ?

= §o Fo AT : ol 7% 3fsaAA
IHRH SR 1 Adfadr ;1 awAw
£, T8 a1 70 TEATE g1 @Y & | 9l %
Fm § gadl SR G # a5 Wi
HY 7O F ACF § A & F qaemwn
T a9 gt W % T & fgew &
FE 60 AT TABIA AT Tigd afeq
FAT T oAt &= ¥ fad a@
euT@l A # Az s age e
A ¥ foraar soar o wwww &1 faan
T AZ TZAFA L | W A
foitarr & g weww 1 wrafed & 9@,
& BT Ty gl ey, W /il
aiferariiz @ wEwR &' ETAT 3 &
AT g g a1 # ag ATET H @waT g
fefoafrgadm &t gimag qOral
@ st |

ot wg fomdy : WA g § TOER
st #1 fafzzar fow s7aw mig )
9= wY ZAEE  IImHI, 2 W €,
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T T f A TR G A R
¥ et wgem ¥ S A fR g
et i T A g T A
Y AT WG T T A aroEE
FAOAEE Z A T AT WA
WY ¥ I AT A A2 7

Y Arq ar§ ;2 o @l £

ot vy fowd : 7@ g0 AW g
oY g Harerg WAt g 1 & A
YA wAwm A @ g A
S wwgen § fF oot F 7 A
qaert § T & A A ETT E ar A
‘ww § 7

HWETFTT Aq( HATT WY (Wo W
gan fag) @ & fazdtas faeit ot )
FTHFAR IR AT A AT IWH
TR FTH AN FHT | AT AW
o gt fe 9w a1 A Foaw
FE R A P g A a1 w
FER A A WE A IR
"I G139 #1 SATRA 78w
@R Ffe wronm ot 2 fera g
av Ay el F1 I FTEHE FET A
wifrwr oo |

st 7y fomd : A9 &7 o A
W | Y WU AR 7 o ® Ag A
wwE i ot | wa g @ e e
AR ATATA NN MY E I0 7 "
& @ o o R WA w37

St Yo Fo AT : g WA AT
T AG & | 7 9 F T qo frqT 41
fie agi faed 3ofom s guésa &
qETa F AT agw @ gl
forerft rew o e ¥ 1 o g,
w3 F fEm Y agmwr § for
Tt ﬂqﬁﬂmwmal
et 7 Frweren 2, % f firerer 5,
wﬂﬁmﬁ!ﬁ'—mls‘ﬁz ﬁa‘
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AT § Agi 1 HIEL 97 a9 F, W
6 WYY ST F a1 ardr qEady g1 A )

it wgrere fag Wy Wl AR
¥ waargare fraa om0 2w W
W O T # I AT F HAAIA A AT
HAAT ATHIT § # W7 T ATHE
g AT FE E . . .

Wt Fo Fo T : FT A ¢ |

it g feg Wreet: FTEEA g,
wiT 37 ¥ qaArea #Y ST 1 @ E,
gretit orw an< fwr Ao w13 § 4w
WTE | WY & 2% § gadT  HTEAT
d@tfmEsfadsgarag &
A AT FHSATEET E T
e I T F g2 1o s P
3w & 7% wfAdl 9T wEat § | ;€
ATFEMT AW F AN WA HTE
FF WY U1 TH § ATHGAT TGA
w% &, AT AT agT A AW F I
for agw fow gu so & ot T E,
e fermrasg g fram 7 vy fadr
AT FF AT Ffww T4 F; 7

st Yo Fo [oTW : WA T AT
7 ag &% w7 fo g sra wT . an
T &, a8 Wi dvw & e wivii w8,
wg i 5w @ fr g Edfwm aeew
¥ foram Fed @tan & San oz feft
A e 7 T g, warhy gfvr W
fFareamE o Iv R arfmmie
0% &TH 7g wdr g F e one § faw
TATGTER AN E | SqT 0T & W=y
W AT FTAT I E | SEIAG T
mmitﬁ-—#wmgﬁz &=
AT FT §F &€T@0 F1 Tq FC 3T |
Shri K. Lakkappa: May I know

whether Government have constituted
any committee to investigate into the
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production of defective phones manu-
factured in the ITI and and if so,
why the committee has not examined
the matter and if not, why the com-
mittee has not been constituted?

Shri L. K, Gaujral: I do not know
what for the hon. Member wishes a
committee to be appointed.

Shri K. Lakkappa: The produc-
tion in the ITI is defective and they
are supplying defective materials.
May I know whether Governmeut are
going to constitute a committee to
look into the matter?

Bhri L. K. Gujral: I beg to refute
the allegation of the hon. Member.
The ITI is supplying goods right upto
the standards; in fact, it is not oaly
that but we are having an increasing
export market, and in every export
market we are effectively and success-
fully competing with all the develop-
ed countries in the matter of tele-
communications.

Shri M. B. Krishna: Which are the
countries which are purchasing the
Indian made telephones? May I know
whether any modificationg have been
carried out on the advice given by
those countries which are already
purchasing our telephones?

Shri I. K. Gujral: There is a long
list of the countries. If the hon.
Member wishes, I can send him the
list. For instance, we have recently
supplied to Kuwait and to the Middle
East countries, We are also now
trying in Malaysia and also trying to
tender in Iraq. It is a long list and
it has already been given in the
annual report of the ITI which I
have placed on the Table of the
House.

So far as the modifications are comn-
cerned, no such suggestion has been
made to us for modification of our
instrument, On the contrary, the
new receiving instrument that we
have evolved with our own research
is now receiving more attention and
it is being patented abroad.

Shri 8. K, Tapuriah: The impor-
tance of a telephone instrument lies
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long distance and also ghort distance
rather than the “visibility and the
beauty of it. One of the latest
models of the telephone has been call-
ed Priyadarshini, which means ‘Good

to look at’. May I know whether it
bas been named after the Prime
Minister?

Mr. Spepker: This question need
not be answered.

Shri P. K, Deo: He should reply
to it,

Shri Nath Pai;: He must, you
will agree with me, be a very lucky
man who can get a number ho
wants at the first attempt or whose
call is not interrupted. Apart from
overloading on the line, bad equip-
ment etc, what is the contribution
of Shri Chavan’s Ministry in inter-
rupting and tapping the lines?

The Minister of Home Affair;
i{Shri ¥. B. Chavan): None at all

ot gewae wrew
TRNA A AN FHFITE q 30 AR
A5 FE A AR A FAT
srEFfeasmaiig afz o =@ 9g
feat %Y sarmr T T Wy ® e
¥ g FTAE FIW I AT wewr ghmy
# S wmgan g fF s mwoogen #rd
A FEA N RE
Mr. Speaker: Unfortunately, the
question is only about the cost of
production in ITI. From that we are
now going to the exchanges, the
CBl interfering or Shri Chavan's
Ministry interfering and so on. All

this has absolutely no relevance. We
shall better go to the next question.

warew ey frmefamnem
“1387. of fagmac W@l : w0
v WAt ag T F 7O w4 R

(%) =1 3 wEE, 1966 FT
waw fog fawfearm & gé  wemi
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"Wt wiw T ¥ X P w3 [ weer s ol qw &1 v

s Sfide dw wcfen d

(w) afz g1, & 37 1 g&x T
g AR

(w) afe a8, drew 7 faer &
T T § 7

The Minister of Edueation (Dr.
Triguna Sen): (a) The single-mem-
ber Commission of Inquiry, which
was set up by the Government of
Uttar Pradesh on February 5, 1966,
has since submitted its report to the
State Government.

(b) The report is yet to be released
by the State Government.

(e¢) Does not arise.

ot fagmewaw : = fgg
fawafaaem oF =07 fawafaeg
AR Fa F GOl A A1 IIRT YL TAH!
gug ¥ favafaaram 5t srar TwTe
9 1 4T | {67 A FEE wwT A T a@
T qCF ¥ FIE AW FETS AW
AT AW F AEHIT A AT FETE al
7g W w1 F wrfew @ W fE 94
e #Y Foqrd #am &1 & srAAT |rgan
g fr w0 aowrT & gaay AT AT 7

Dr. Triguna Sen: On enquiry, the
UP Government have informed us
that the Report of the Commission
has been received by them. They
have, however, stated that the Report
will first be placed before the State
Assembly before it is released. There-
fore, it is not possible for us to know
what is in the Report at this stage.

it v s : w0 9g E@
@ & fr amo favafaam  feafa
fax wfy far soa 2% #t ™2 =
2 f& 7 orow ¥ & s wwe
7T I T wawal &1 faarfeEt o

1598 (ai) LSD—2.

et Feafi 3 = ot agt ot a Fugrarafar
AT § W § W T W syreard
LFT o w E w ag o R 7
(W AE @@} @ e fag def
| AT T TEY WA Fww o § 7

Dr. Triguna Seén: What the hon.
Member has said about Banaras Hindu
University is not correct. I was there
for a pretty long time and ] have
come here only four monthg back, I
think we took the opinion of the
Ministry of Law. They also advised
us that we cannot insist on the State
Government to supply it to us unless
they release it. They want to have
it discussed in the local Assembly

and then release it We will know

about i then.

o TW wAEY wfggr:  wE
wgeq wrvt favafaareg & sogevfa
® ¥ & w9 w g Ry awt
ot & gL T T FAT AT FT A F AG
gaI?Fmag A ;g g
oF foererm wroir  favaform &
=T 7@ ge dfew wEw A
HIEAE A T AT 41T I4F FAC AT
feram gwm q et i 7o fgg afe-
afedt o ATl ¥ Faw Frefr  fava-
faamerg ? agi fag wes gt &1 e
¥ @19 @19 7 98 W ag g @
f& wit a5 it favafanag & ol
T TAET GH FL FA T AT AT
qa famd & 39 F FgAmrd ¥ g
Faw ot fawafaare faer @ar g ?

sit wew fagrdt ot - 3 e
AT RAE?

Mr. Speaker: He has asked the

question and answered. You have
only to corroborate,

Dr. Triguna Sen: What he says is
correct.



Will the Minister of Edoeation be
pleased to state:

(a) whether Government have in-
vited applications from voluntary
Senskrit Organisations and institu-
tions for offer of financial assistance;
and

(b) if so, the number of such appli-
cations received and the total assis-
tance offered to them by Government
and other steps taken for making
Sanskrit more popular during 1965-
66 and 1966-677

st werem W weaweRt (S
W feg) @ (F) o &

(&) www: 240 WX 260 TTAAT
ag A 1965-G66 § AT 1966—67
¥ 1 1965-66 ¥ 7 ATH 77 AL
97 Heamsi ®1 {5 T w7 196667
3% § o 67 gowe wex fed w1 wEA
depa & Togw ot W ooy § | R
wrarrat e o1 Arond & sufwdi W,
dEqTel WY, O GETY W 7 A
oy srega FY Fnar & ware, gy F AL,
Ia¥ fom 1965-66 7 15 A4 19
FIC T9y &F gY, 1966-67
15 AT 47 FATT A WS G |

ot wew  fagrdt W o e
wgey & Fae & e § fip ot w7 fear
AT & o AT gy & | & S S
§ fr fors dearat & wrdea fea 97
ot 7 fat g F w0 A 6
3aq @ fead wfawg  TEm TWR
qur & g ?

JULY 26, 1967

Oral Answers 14664

wit qe fog @@ fedq § @
FHGT AL H TE & | OF UF HE4T
% fay s fareeft foraelt 9a7 wir #1
4t wix feaht ofw sy faelt &,
g TASMAEA a1 HL oy @ R
TR TH 9T AT A1 oA ¢ Afww
ﬁtﬂf‘lmﬁqgv.wﬁm fzar &
& 196566 ¥ faraa faar wi% 1966-
67 % foraan faam 1 3@ ad & fag WY
WTY SHTAAT |1 A1 ag Wi & Fan awar g
1967-68 ¥ g 35 W@ 22 A
FGT @S FC @ S | WS GIHAT 7 AT
qET awaT § | afe geqd aga €
I geT g F gL us A faaAr
HOM qg FqEAT $57 & 1 G0 H 77
T WY wfeT

.....

&t wew fagrt sy e
qAmw g |

st @ fog: Ff®T fomm &
Tawa €, WE

o) wew fagrdt aeddt : MR

g & T et 3 faaa s s owi
F g feam g @47 afx Al
AGRT F 99 TH GG WiHE Iqe"
agY & a1 ag wvatay & {5 ag 1@ gEan
F 9%7 F UF 9% @ I q1F €A
7g @ a% % a faadt o oic 30
% ¥ fwaen faar mar ?

wiy ST feg : Wit at Aifew aifga
feT 927 ¥ q2w T GF  GIHHTA
w1 v fzan g

ot oy fod T Afew  fow
fort ?

ot wroER ¢ JaT waw & fEa
méAT v g8 ST & =g § fagi
depg & fag s e g7
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s ST Tag : TS F a0 g A
o & 1 foraet deard § & iy et
faelt 1 farelt wow & & 1 iy weai
1 ot g § 23X o wifow w1
I WY T ¥ WTg f T wEW
& foreelt deqreit & wrdam 9w fair
Fah faq wem & s w< wmw W
am fear oo Afew 3w% fag

aug wifgd

e & fremw w st

*1390. &t twTIETT TR
it ferapwTe e -
=t e fag srea ¢
T do To wou :

1 NgFTE WA T FAA FT FA
F41 fF .

(%) @7 w7t ¥ iy fawmy
FWAR T 9T F1 fAwmw #7 AR o
Faatasrir wva fqan ¢ ;

(=) afz g, &t 751 effm foemy
¥ agwra Swafusrd & wer A
F a9 F8 IqTfEat s a1 A afuwre
2

() w1 admia fasmr & oo
TR ¥ Aq §O oF sufEgar s
1 ot wiuwe & A fafew s 3
sy faema &1 & oF ; wiw

(w) afz &, &t a8 @i aw
dfaa & wEa 87

T wPAmT § TvaweEt (it
faarawr qew) : (F) &, SET

(&) s (1) . 9@ F mEAw
Tt /T faamm & §9 25 o=,
1950 &1 W1 GwHIGT AT 91 Jawt
g 3 F wd faamwm #1 oaew am
& @19 39 ifadi w1 5 1 wfgwr
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ar foag & ag 15 "wew, 1947 &
T ogd a% wwR ¥, W AT 5
T W T A FaafawrT (fafa
aar Ofa & wpare) swfeat & a
¥ ot ST v A g @ 9

(%) #ATX TOwERTATAT & WAATY
ag a7 dfaur & sfawe W@ &1

=t TwTEET wreAt ¢ Eaaar-afe
F g ad arg ot et wredto o
w1 g & f gf wwfe
o AW F "G WA
1 Afawc T WITE e ¥
g Fafara ) & @4t sgRad
ag wTAT Wgar g fF AT ogw T
¥ el ¥ g ¥ e §wgoar
dtagr awTwr W famma § for
Tt & fr wrelty oot eRaa-nfa
F g af arz WY S@eT F T WY
aofg @t @A A WIS §UETC
Egcalkicard ol

s famoiaw 9@ ¥ q@
TS gATE Aq E wawier &7 gf
Iaifa a1 zrsfes 1 =afeal &
o @ 8w I qEifAaa
st ftd ) o o o S
¥t wifawe § ag =i fear
T o1 f& 77 TrgEw wmw A oA
FFd 2 A% faog § woamw fear
T 97 WL ATHY SO wEF AT AwAL
% ergEed ®rETH A ArH FT wfEwre
i fearmar &1

Y RETHEIT WrEAt ;o AT
fram & fetgd & 9 o @«
ot wHY T AE Y, qw awere
fram &1 waal 87 & g€ nfadi
#1 FanH fAam aTa wnd o &
wiGFTT 7 G947 FCT A T ATHT
2? welY meww 7 9@ qwey 1
fesfeard, | goafram & o
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g 41, IAw Safawial § e
& guT A1) T waeT Hframer
sk Suafewr few W 9w
Iufeat & IWE FT wwaAr
¢ W wT g $W TAw 6k
arfs ATt ?

sft faoreron e ¢ g fafadr
&7 warw ¢ framr & seafesrd
wr foreft o ooy < fear @ wfew
waw fafadfos *t & 7€ fvar mr
2

=t TETEIT e © Weaw Agiey,
A qATH AST 6 47 | HWAGT 1 AT
FHATTT §HT AT, ag fAany e At
Farg gwr g1 fram & 99 & Wy
sWEl ¥ FE  GRAET A0 gHT
a1 sufau g+ § geifeg
o1 sfasre s9aifaw 7@ ¢ | wwiafy
#H wreg g JawTT ey w1 e
wred # s grer dvgd qare g
Ft  gmfaar w1 wfawe w2
I e’

ot fagraewr e ¢ A AT
Tafgdfasr & I°% vaufesdy &
w1 & arg WY I fedt ag A AT
@ srafd | ol o gaw fa ofew
T HE § AE WA ATAAT § FF AR
vy frar mar 21 fafeefas & at
Fot 7 ag F OV I T
g qrE-faar §1 g § 1 afcag aw
g fir Ffasfaw #1 ot 7 fearamx
@t ow feawr ¥ waAww FEw FITAT
ST |

stwy femd : womw WERET,
WY A ¥ ya O U smEEIT
e g
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Mr, Speaker; There is no question
of any point of order, We have de-

cided that during the question hour
there will be no point of order.

st ag femrd gt mfeer
o frff Forolat & it 7Y e firar
ST EET

I ST v ag e e
v i dfraw gty 3 @faamd
WISEE 18 ¥ WARIC g AN WA ¥
ara falt 7 faamdl # a8 w@ T
& % wfafom wqwee 13 & war
g fs w¥ & rEgA dfmm W
sEeql ¥ faeg & & ammw &iT)
WHTS: ¥ ‘s’ @ ofoemn
WA e § i wnfas Of
wife o I9H o1 o § 1w ETAT ¥
T TFTCH 0 Foeq A4 & 5
s afgat wifs gk dfama &
gfrandt fegidi & evad € STFT g
sefam e ? o @ 9x woer
et diferg |
Mr, Speaker: I will do it

stwg foerd © WY e w0
&i?

SHorT NOTICE QUESTION

Nagarjunasagar Dam Project

+
SNQ. 35. Shri Ranga:
Shri Gadilingana Gowd:

Will the Minister of Irrigation and
Power be pleased to state;

(a) whether Government are aware
that so far transplantation of paddy
has not taken place in more than 75
per cent (about 4 lakhs of acres) in
the Krishna delta till now (i.e, one
month’s delay);

(b) whether it is a fact fhat such
a delay usually results in about 28
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Per cent reduction in the evemtual
paddy yields in view of the setting
of pests, harmful and cyclonic winds
and shortness in crop growth period;

(c) whether thig delay in the supply
of water at the Krishna anicut
through the Krishna channels is due
to the Andhra Pradesh Government’s
efforts in holding up water at the
Nagarjunasagar Dam for the purpose
of raising the water level at the Dam
to such a height as to facilitate the
release of water through the Sagar
channels on and after the ceremonial
occasion of opening the Sagar chan-
nels;

(d) whether Government are aware
that this delay in letting water down
to the anicut has further worsened
the condition of supply of water upto
the anicut because of the late arrival
of the monsoon and the scarcity of
rain fall in this year in the lower
catchment area; and

(e) whether Government’s consent
had been obtained for this holding
up of water at the Sagar and the
consequent delay in the supply of
water at the Vijayawada anicut and
to the delta areas?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) to
(e). A statement is laid on the
Table of the House.

Statement

(a) and (b). There was some delay
in the transplantation of paddy in the
Krishna Delta. Such delays may.
under unfavourable circumstances,
affect the yield of paddy,

(c) to (e). It is not a fact that
water is being held up et Nagar-
junasagar Dam for the purpose of
facilitating the release of water for
a ceremonial occasion. There was
considerable delay in the onset of the
monsoons thig year, both in the head
reaches as also in the Krishna delta
where rains have started only recent-
ly, ie. in the middle of July. The
late arrival of rains has largely
caused the delay in transplantation
operations. In spite of the low in-
flows, supplies of water, to the extent
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feasible, and in excess of the river
inflows, were made available to the
Krishna delta from the waters stored
at Nagarjunasagar. The plugging
operations of the temporary tunnel al
300’ level necessitated the stoppage of
outflows from the Nagarjunasagar
for a few days, but during this period,
water to the extent available was
supplied to Krishna delta from the
water stored at Krishna Barrage.
The supplies from the resevoir were
resumed before the water stored at
Krishna Barrage was exhausted.
Thus all steps have been taken 1o
ensure that the available water was
supplied to the delta.

There have been heavy rains in
the Delta from the middle of July
and the canalg are flowing full
Transplantation is also now in full
swing in the Delta.

Shri Ranga: Looking into the state-
ment here, one finds that there are a
number of statements which are
gross understatements, The hon.
minister has stated here that the
plugging operations of the temporary
tunnel at 300’ level necessitated the
stoppage of outflows from the Nagar-
junasagar for ‘a few days’. Actually
it is not a few days; it is a few weeks.
By the end of June every year as
much as fifty per cent of the total
area, five lakhs of acres in that delta
used to be transplanted, by the
middle of June 75 per cent, and by
the end of this month almost the
whole of that area would have been
transplanted usually. Is it a fact that
this year as much as 33 and 1/3 per
cent of the area had not been trams-
planted and only in the last seven or
eight days during the period when
this short notice question was hn:nz-
ing fire, there had been some rains
and some transplantation had been

in progress?

Dr. K. L. Rao: Water was mnot
floroing at from the Nagarjunasagar
dam between the 5th and 11th of July.
These were the days when water was
not going out. It is true that trams-
plantation should be in full swing tn.
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the delta area at this time. This year
unfortunately there has been delay in
the arrival of monsoon, combined with
low flow in the river. Ag I submit-
ted, nothing could be done for a week.
But afterwards the position improved
and transplantation is mnow in full
swing in the delta.

Shri Ranga; Would government
give this assurance—after having
caused all this terrible damage
amounting to a loss of at least a
lakh of tons of foodgrains in the
delta—that in future these so-called
Plugging operations at the Nagar-
junasagar dam would not be induiged
in and that regular water supplies
would be made available from the
Nagarjunasagar dam at the time of
transplantation in the usual fashivn
taking into consideration the rainfall
both above as well as below the
Nagarjunasagar dam?

Dr. K. L, Rao: Plugging is doue
once only and there is no question of
reopening it again. The tunnel had
ween plugea? with concrete. There
is no question of any more reopening.
If ti.c ova. Member wants an assur-
ance we can state very firmly that
the delta will be greatly benefited by
Nagarjunasagar,

Shri Gadilingana Gowd: [(he
members from Rajya Sabha from
that area tell me that about ten lakhs
of acres are affected as a result of
this delay. Would the hon, Minister
tell us definitely what is the extent
of the loss due to this?

Dr. K, L. Rao: I repeat again that
the plugging operations were for anly
one week. Whereas other dams
generally take more than a month,
for this, it took only one week. The
main reason is the low flow in the
river.,

Mr. Speaker: He is talking about
the extent. He says that tem lakhs
of acres had been affected.

Dr. K. L, Rap: There is no question
of ‘affected’ area because as I sub-
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mitted, the river itself was in low
flow and nothing could be done.

Shrj Mohamed Imam: In respect of
the Nagarjunasagar dem there is a
dispute between Mysore, Maharashtra
and Andhra Pradesh,

Mr. er: This question does
not rel that.

Shri Mohameg Imam: It is with
regard to availability of water. Re-
presentations had been sent from the
government of Mysore that more
water grom Krishna is diverted out-
side the basin. They have also said
that Nagarjunasagar dam should not
be proceeded with. Will the Minister
take speedy action ¢o appoint a
board as contemplated under the In-
ter-State Water Disputes Act to re-

solve all the differences that exist
between these states?
Dr. K. L. Rao: That is a separate

aquestion, an entirely separate ques-
tion. But I should like to say t¢hat
every effort is being made to arrive

at a harmonious settlement of the
problem . . . (Interruptions.)
Mr. Speaker: It looks as if we are

going to cover the whole water dis-
pute. This specific question is about
letting out water for this crop. There-
fore, it is not a question about which
all members from Maharashtra, My-
sore and Andhra Pradesh should get
up. Otherwise, the whole purpose of
the question will be vitiasted. It is
about water for this year’s crop.

Shri Shivajirao S. Deshmukh: On a
point of order.

Mr, Speaker: I have told Mr.
Limaye that during the question hour
there should be no point of order.
Does it not apply to you?r

Shri Shivajirao S. Deshmukh: You
allowed him,

M. Speaker: Did I answer his
paint of order?
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" Shri Shivajirao S, Deshmukh rose—

Mr. speaker: I know you want to
put a question. You can put it later
on.

Shri Shivajirao S, Deshmuokh:
It ig literally and in words a point of
order. The point of order arises out

Shrimati Lakshmikanthamma: You
must also allow me to raise a point
of order, after him.

Shri Bhivajirap B, Deshmakh:
My point of order arises from the
words which fell from your mouth,
You were pleased to say that the
question is not gbout the Krishna~
Godavari water dispute but it is about
the water being less for irrigation
purposes, It is only partly correct,
Sir. Because, part (c¢) of the guestion
is quite relevant tp my point of order.
It says that the letting of water for
irrigation purposes, for the delta irri-
gation, arises out of the anxiety of
the Government to store water and
raise the level in time for the cere-
monial inauguration of the Nagarju-
nasagar project.

Mr. Speaker: That has nothing to
do with the dispute also.

Shri Shivajirao S, Deshmukh:
It has, The gp-called ceremonial let-
ting of water in the Sagar channels
under the guspicious hands of the
hon, Prime Minister has been objected
to by the Maharashtra State Govern-
ment on the ground that the dam
design, construction and the arrange-
ments made for fixation of the gates
are such that they involve the cons-
truction of the dam including Stage I
and Stage II which has been forbid-
den by the Central Government.
Therefore, this is relevant to the
question and my point of order.

Mr, Speaker: Shri Tenneti Viswa-
natham.

Shrimat Lakshmikanthamma: You
have not heard my point of order.
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Mr. Speaker: I will certainly hear
your point of order. Now, let the
question be over.

Shyi Tenmetl Viswanatham; The
Minister was referring to the low flow
of water in the river. What are the
primary causeg for it? Is it merely
want of rainfall jn proper time or is
it also due to the fact that more than
98 TMC of water has been dammed
up in the Koyna reservoir without
the knowledge or consent of Andhra
Pradesh?

Shri E. Lakkappa: Sir, | want to
raise a point of order.

Mr. Speaker: I will call you alse.
When Maharashtra waits, you will
also wait.

Dr. K. L. Rao: I wanted to submit
that it was mainly due to the low
rainfall and also due to the yntimely
rainfall. That is what I wanted te
submit, But I cannot say at the mo-
ment whether and to what extent
the flow has been affected by the up-
stream reservoir,

Shri Thirumala Rao: May I know
if the Government are satisfled that
in view of the low rainfall and de-
layed transplantation even now, the
whole of the gayacut under the
Krishng basin, about 12 lakh acres,
will be uyltimately covered though
transplantation, may be delayed a
bit?

Dr. E. L. Rao: Actually there is
water in both the canals and there
may be ng delay in transplantation.
If there be no unfavourable factors;
there will also pe a good crop.

Shrimatfi Lakshmikanthamma: My
point of order is this.

Mr, Speaker: Ask a guestion.
point of order now.

No

Shrimati Lakshmkxanmamma: The
question ig very relevant. The coun-
try is very much perturbed; it is in-
terested in seeing that even gne acre
shoulq not go without timely supply



Written Answers

14675

of water. This is a national forum
where al] these kinds of State quar-
rels should not be brought ard only
national considerations should be
looked into.

Mr. Speaker: What ig the question?

Shrimati Lakshmikanthamma: About
what he had said, ] said I would raise
a point of prder. As far as the ques-
tion is concerned, there is no dis-
pute, The Koyna project....

Mr, Speaker: Now, you are raising
a dispute. Shri Girraj Saran Singh.

Shri Girraj Saran Singh: May 1
ask the Minister wheffer this res-
triction on the release of water has
been entirely due tp the fact that the
Prime Minjster is gque to release it
ceremoniously?

Mr. Speaker: It has
with this.

nothing to do

WRITTEN ANSWERS TO
QUESTIONS

Students’ Home in Delhi

*1382. Shri Eanwar Lal Gupta: Will
the Minister of Education be pleased
to state:

(a) whether Government have
opened any students’ home in Delhi:

(b) if not, the reasons therefor; and

(c) whether it is a fact that there
are thousands of students in Delhi
who do not have any proper residen-
tial accommodation?

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir.

(b) Residential accommodation is
provided by hostels attached to edu-
cational institutions, particularly eol-
leges. The remaining students live
with their guardians or in the city.

(¢) It may be that many students
may not have proper residential ac-
commodation, Government do not
have any precise data of the numbers,
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Cut in Sugar quota in Delhi

*1388. Shrimati Tarkeshwari Sinha:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether, because of the cut in
sugar quota in Delhi, nearly 25,000
persons who work in the aerated
water factories are likely to lose their
jobs; and - .,

(b) if so, the action Government
propose to take in the matter?

The Minister of Labour and Eeha-
bilitation (Shri Hathi): (a) No,

(b) Does not arise,
Fellowship to Retired Teachers

*1391. Shri Onkar Lal Berwa:
Shri Onkar Singh:

Will the Minister of Education be
pleased to state:

(a) whetrer it is a fact that a pro-
posal for granting fellowships to re-
tired teachers is under consideration
of Government;

(b) if so, the details of the scheme;
and -

(c) the number of retired teachers
1o be benefited therefrom?

The Minister of Education (Dr.
Triguna Ben): (a) The University
Grants Commission is already run-
ning a scheme for assisting Univer-
sities and Colleges to avail of the
services of outstanding teachers who
have retired. This scheme was insti-
tuted in 1961-62. No other gcheme is
under consideration of Government.

(b) Under the scheme, universities
and colleges are being helped to uti-
lize the gervices of ouistanding tea-
chers, who have crossed the normal
age of superannuation but are other-
wise fit to continue teaching and re-
search. An honorarium of Rs. 6,000
per annum plus an annual grant of
Rs. 1,000 is provided to each teacher.
In addition the institution where the
teacher works may also give him
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assistance upto Rs. 4,000 per annum.
The selections are made by a Com-
mittee of the University Grants Com-
mission.

Assistance i initially limited to a
period of three years and may be
extended for two years at a time upto
the age of 68 and in exceptional cases
it may pe extended beyond 68.

The teachers are required to parti-
cipate in teaching|seminar work for at
least six hours per week, in addition
to their own research work.

(c¢) Since the inception of the
scheme, 280 awards have been made
At present 173 retired teachers are
working under the scheme.

Education in UP.

*1392, Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Uttar Pradesh State is comparatively
backward in Education;

(b) if so, whether a scheme is being
prepared by the Central Government
for bringing it to the level of other
States; ang

(c) if so, the details thereof?

The Minister of Edoecation (Dr.
Triguna Sen): (a) The development
of primary education in general and
of girls' education at all stages in
Uttar Pradesh is much below the
average for gl] the States.

(b) No, Sir. The Central and the
Centrally-sponsored schemes of the
Ministry of Education are meant for
all States and in implementing them,
preference is given to all backward
States, including Uttar Pradesh.

(c) Does not arise.

Appointment of Civil Servants as
Governors

*1393, Shri Samar Guha: Will the
Minister of Home Affairs be pleased
to state the basic considerations for

the selection of Civil Servants as
Governors of States after their re-
tirement?

The Minister of Home Affairg (Shri.
Y. B, Chavan): In making appoint-
ment to the high office of Governor,
the main consideration is the sultabi-
lity of an individual

Survey on the Emp.oyment position
of Engineering Graduates

*1394. Shri D. N, Patodia: Will the
Minister of Labour and Rehabilitation
be pleased to state:

_(a) whether it is a fact that a Com-
prehensive country-wide survey ‘on
the employment position of the Engi-

1 Graduates and diploma-
holders has been undertaken by Gov-
ernment;

(b) if so, when the said survey is
likely to be completed and the pur-
pose for which it was undertaken; and

(c) whether any interim wmeasures.
have been devised by Government to
better the employment opportunities
to the Engineering Graduates and
other Engineers? ’

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) to (c). A
scheme for such a survey has been.
prepared and the first phase covering
the aglumni of Roorkee University has
recently been launched.

The first phase of the survey at
Roorkee is expected to provide the
basis for any modifications that may
be required in regard to the design,
and the questionnaire for the sur-
vey, It 1s, therefore, not possible at
this stage to indicate precisely, the
date by which the results of the all-
India Survey would be available, The
main purpose of the survey is to pro-
vide factual data regarding the em-
ployment conditions of engineers
which would assist in the planning of
engineering education;
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Various development schemes in-
cluded under the 4th Five Year Plan
are expected to create an increasing
number of employment opportunities
for unemployed persons including en-
gineers.

Return of Migrants to West Pakistan

+1395. Shri S. K Tapuriah: Will
the Minister of Home Affairs be plea-
sed to state:

(a) the number of persons from
Barmer Sector who had gone to Pa-
kistan at the outbreak of hostillities;

(b) the number who have returned,;
and

(c) whether any action has  been
taken against those returning under
Section 325 of the Indian Penal Code
or did any DIR enquiry reveal charges
against the national interests?

The Minister of Home Affairs (Shri
Y. B. Chavamn): (a) According to
the information furnished by the
State Government 14,713 persong of
Barmer District had gone over volun-
tarily to  Pakistan during Indo-Pak
conflict. :

(b) 64

(¢) Cases under Rule25-A of DLR.
have been registered against 34 per-
sons,

s:.un.otmahnmamwuhm
Pakistan and Burma

+1396. Shri Liladhar Kotoki:
Shri N. R. Laskar:
Shri Shri Gopal Saboo:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any security arrange-
ments have been made to seal off
the Indian border with Pakistan and
Burma in order to prevent the Nagas
and Mizos from escaping to those
countries; and

(b) if not, the reasons theretor?.
The Minister of State in the ™i-

nistry of Home Affairs (Shri Vidya
‘Charan Shukla): (a) and (b). Ade-
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quate border security arrangements
have been made on the border of In-
dig with East Pakistan and Burma.
However, it is not possible to seal
off the entire border on account of
several factors such as difficult ter-
rain and the length of the border.

Pakistan infiltration in Peonch-Rajouri
*,  Bector

1397, Shri Virendra Kumar Shah:
Shrimati Sharda Mukerjee:
Shri D. N. Tiwary: .
Shri Hukam Chand Eachwai:
Shri Ram Singh Ayarwal:
Shri Raghvir Singh Shastri:
Shri ¥. S. Kushwah:

Shri Shiv Kumar Shastri:
Shri Atam Das:

Shri Parkash Vir Shastri:
Shri Marandi:

Shri 0. P. Tyagi:

Will the Minister of Home
be pleased to state:

(a) whether Government's attention
has been drawn to the press report
that Pakistan authorities have pushed
about 10,000 persons towards the
cease-fire line area jn Poonch-Rajouri
Sector with a view to push them clan-
destinely across the cease-fire line in-
to Kashmir;

(b) if so, the steps taken by Gov-
ernment to prevent such a large
scale infiltrations; and

(¢c) the number of Pakistani infil-
trators who are already in the border
areas of Jammu and Kashmir State
and the steps taken to deport them?

The Minister of Home Affairs (Shri
¥. B, Chavan): (a) to (c). Govern-
ment have seen the report which sug-
gests that the Pakistani authorities
have pushed to the cease-fire line
persons most of whom had migrated
to Pakistan occupied Kashmir in
1965, In this connection attention is

Affairs

invited to the reply given to Un-
starred Question No. 4572 in the
House on 5th July, 1967. No such

large scale movement as has been re-
ferred tp jn the press report has taken
place.
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The infiltrators who had come in
August—September, 1965 had been
either killed, captured or driven out
and there are no infiltrators at large
within the knowledge of the Govarn-
ment, Every possible effort is made
to prevent Pakistani infiltrators from
coming in.

Appointment of Governors from Non-
Congressmen.

+1398..Shri K., P. Singh: Deo:
Shri D. N. Deb:
Shri M. C. Majhi:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
State Governments have asked the
Government of India to appoint Gov-
ernors from among the non-Congress-
men; and

(b) it so,
thereto?

Government’s reaction

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir.

(b) Does not arise.

et g ¥ feesh & el @ e &
wo & fodr gt
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“Pak Spy Rimg Case”
*1400, Shri Surendra Nath Dwivedy:

Shri Hem Barua:

Shri Mrityunjay Prasad:

Shrimati Sushila Rohatgi:

Shri Onkar Lal Berwa:

Shri Randhir Singh:

Shri P. K. Ghosh:

Dr. Sushila Nayar:

Dr. Ranen Sen:

Shri Indrajit Gupta:

Shri Ram Kishan Gupta:

Shri Ram Charan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Additional Chief Presidency Magistra-
te, Calcutta has discharged all ac-
cused persons including Mohit Chou-
dhry and Sunil Das in the “Pakistan
Spy Ring Case” as the complainant,
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Shri Ramesh Singh, D.SP, CE.,
absented himself from the court;

(b) whether Government had in-
structed this Officers to do this in or.
der not to proceed with the case;

(¢) whether any other case or cases
are pending against the accused per-
sons; and

(d) whether investigation against
them hasg been completed, and if not,
why it has taken such a long time?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) to {d). A statement
is laid on the Table of the House.
[Placed in Library. See No, LT-1204/
167].
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Delhi Mupicipal Corporation Schools

*1402. Shri Bal Raj Madhok:
Shri Jagannath Rao Joshi;
Shri R. 8. Vidyarthi:

Will the Minister of Education be
pleased to state:

(a) whether it is g fact that the
Municipal Corporation, Delhi has
proposed tg transfer all the Middle
and Higher Secondary Schools rum
by it to the Delhi Administration;
wd A

(b) if so, the reaction of Govern-
ment to this proposal of the Delhi
Municipal Corporation?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No, Sir.

(b) Question does not arise,

Reviewing Committee of CS.LR,

*1403. Shri Indrajit Gupta: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 4556 on the 5th July,
1967 and state:

(a) whether the Reviewing Com-
mittee of the Council of Scientific and
Industria] Research had compliment-
ed the CSIR on setting up a number
of technical servicing units at the
Headquarters;

(b) whether the Governing Body
of the Council of Scientific and Indus-
trial Research converted these units
into Directorates with a view to
strengthening them;

(c) if so, the reasons for the pre-
sent reversal of this policy; and
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(d) whether it is a fact that no ac-
tion has been taken so far on the Re-
viewing Committee’s recommenda-
tion that the administrative staff at
CSIR Headquarters shouly be re-
deployed and distributed to the tech-
nical units?

The Minister of Education
Triguna Semn): (a) Yes, Sir.

(Dr.

(b) Yes, Sir, as a part of advance
action of the 4th Five Year Plan.

(¢) The Directorates still exist, The
1Governing Body of the CSIR in its
meeting held on the 18th November,
1966 decideg that “the Fourth Five
Year Plan proposals of the CSIR
should be scrutinised carefully de novo
and items which might not have im-
mediate relevance to the country's
needs may be deleted, and that if any
anticipatory or advance action has
been initiated, this should also be re-
viewed with the same end in wview.
The Governing Body further decided
that the President, CSIR be authoris-
ed to appoint a small Committee to
help the Director-General in this
task.”

The 4th Plan Committee has been
of the view that there had been con-
siderable growth in non-research ac-
tivities of the CSIR and recommend-
ed that the technical units at the
Headquarters which were meant to
perform certain staff functions and
assist the Director-General in his
work should not have separate exist-
ence as they had at present with their
own Executive Councils and powers
as if they were similar to the Labo-
ratories and their being so set up was
incompatible with the functions which
these units were expected to perform.
The Report was placed before the
Governing Body at its meeting held
on 15th July, 19687. Np final decision
has been taken on the recommenda-
tion of the Committee.

(d) No, Sir. The Technical Servie-
ing Units have been provided with
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the necessary supporting administra-
tive staff.

Talk on Chandigarh-Bhakra

*1404. Shri Bam Kishan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose
to invite the Chief Ministers of Pun-
jab and Haryana for talks on the
future of Chandigarh and Bhakra-
Nangal Project;

(b) if so, whether the official invi-
tations have been sent to both the
Chief Ministers; and

(c) when the proposed talks
likely to be held?

are

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) Yes, Sir.

(b) and (c). Not as yet, but it is
intended to invite the Chief Ministers
shortly for talks.

Facilities for Labour in Private and
Public Sector Indusiries

*1405. Shri Shiva Chandra Jha:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether it is g fact that the
labour in the public sector enjoys
certain facilities which are denied to
the labour in the private sector-indus-
tries;

(b) if so, what gre they and the
reasons for thig discrimination; and

(¢) what would be the policy of
Government towards agricultural and
industrial labour both in the public
and private sectors during the Fourth
Plan period?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Such a generalisation would not be
true,

(b) Does not arise.

(¢) Government's policy has been
detailed in Chapter XXII on Labour
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Space Satellite Communication Centre

*1407. Shri M. L. Sondhi:
Shri T. P. Shah:
Shri 0. P. Tyagi:
Shri Beni Shankar Sharma:
Shri Brij Bhushan Lal:
Shri Onkar Lal Berwa:
Shri Bharat Singh Chauhan:
Shri Hardayal Devgun:

Will the Minister of
tions be pleased to state:

Communica-

(a) whether Government have de-
cided to import equipment worth
Rs, 3 crores for building ground
station near Poona communicating
with space satellite to be launched
over Indian Ocean in 1968;

(b) the time likely to be taken by
Government in completing the con-
struction work;

(c) the countries which will be
served by proposed satellite; and

(d) to what extent the existing sys-
tem of overseas communication will
prove its usefulness, after the coming
into operation of the proposej satel-
lite?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri 1. K.
Gujral): (a) The question of irhport
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of equipment for the Ground Station
is still under consideration.

(b) It is proposed to set up the
Ground Station by the end of 1868.

(c) The present indications are that
about 20 countries, including India,
will operate with the Indian Ocean
Satellite as soon as they are techni-
eally equipped to do so. The pames
of these countries are UK. Germany,
Italy, Spain, Nigeria, East Africa,
Zambia, Baharain, Kuwait, Lebanon,
Hongkong, Ceylon, Thailand, Indo-
nesia, Japan, Malaysia, Pakistan,
Philippines, Australia.

(d) The existing system will conti-
nue to be used for communications
with countries whith wil] not have
switched over to satellite working, and
any equipment becoming surplus will
be diverted for other internal require-
ments,

National Research Laboratories

*1408. Shri Jyotirmoy Basu:
Shri K. Ramani:
Shri E. K. Nayanar:
Shri Mohammad Ismail:
Shri N. R. Patil:

Will the Minister of Eduecation be
pleased to state:

(a) whether it is a fact that the
National Research Laboratories under
the Council of Scientific and Indus-
trial Research have sought greater
measure of autonomy;

(b) the steps Government propose
to take to remove the discontentment
amongst the scientists and research
scholars employed in these labora-
tories;

(c) what are the recommendations
of the Ramaswamy Mudaliar Review
Committee on Council of Scientific
and Industrial Research; and

(d) the steps Government propose
to take to ensure that the Labora-
tories are able to function indepen-
dently within the general policies of
the Council?
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The Minister of Education (Dr.
Triguna Sem): (a) Yes, Sir. A few
Directors of the National Labora-
tories/Institutes have sent proposals
for greater measure of autonomy for
consideration at the next Directors’
Conference.

(b) the Government is committed to-
follow the steps outlined in the Scien-
tific Policy Resolution of 4th March,
1958,

(¢) The recommendations of the
Ramaswami Mudaliar Reviewing Com-
mittee on C.S.LR. has been published
in the form of a Report, a copy of
which is available in the Library of
Parliament.

(d) The functions "and powers of
the Governing Body of the C.S.LR.
have been considerably delegated to
the Executive Councils of the National
Laboratories/Institutes so that they
may mangge the affairs of the labora-
tories within the allotted budget pro-
visions. Besides, the Directors/Heads-
of the National Laboratories/Institutes
have been delegated wide financial
and administrative powers. As far
as research is concerned, they have
the fullest scope operationally.
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-Appointment of Judges in High Courts

*1410. Shri Sri Chand Goel:
Shri Jagannath Rao Joshi:
Shri Onkar Lal Berwa:
Shri Bharat Singh Chauhan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Law Commission
has observed that in the appoint-
ments of the High Court Judges, con-
siderations other than merit influenced
the appointments;

(b) if so, the steps that Govern-
ment have taken to improve the state
of affairs; and

(¢) whether the Law Commission
had alsoc recommended that Bar
should be the main recruiting ground
for the appointment of High Court
Judges; if so, the steps taken by Gov-
-ernment to implement the above
recommendation?

The Minister of Home Affairs (Shri
‘X. B. Chavan): (a) Yes, Sir.

(b) The Government do not agree
“with this observation of the Law
+Commission and there is no reason
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for any feeling in any quarter about
these appointments having been in-
fluenced by extraneous considerations.

(c) Government have not accepted
this recommendation. Appointments
to the High Courts are made solely
on considerations of merit.

Comshisslons and Committees

6673. Shri A, B. Vajpayee:
Shri Eanwar Lal Gupta:
Shri Yajna Datt Sharma:
Shri R. 8. Vidyarthi:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Commissions/
Committees set up by Government
during the last 5 years;

(b) the number of such Commis-
sions Committees whose recommenda-
tions were not accepted by Govern-
ment; and

(c) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (c). The
information is being collected and
will be laid on the Table of the House,

Telephone Exchange in Gujarat

6674. Shri Narendra Singh Mahida:
Will the Minister of Communications
be pleased to state:

(a) the number of automatic tele-
phone exchanges proposed to be
opened in the Gujarat circle of the
Posts and Telegraphs Department
during the remaining period of the
Fourth Five Year Plan;

(b) the number of automatic ex-
changes opened in the State since the
new State came into being; and

(c) the number of telephone con-
nections served by them and those te
be served by the new ones?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
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Communications (Shri I. K. Gujral):
(a) 92,

(b) 74.
{c) 7278 and T00D respectively.

Grants to Gujarat State Museum,
Baroda

6675. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

{a) whether Government have
given any assistance by way of grants
to the Gujarat State Museum at
Baroda during the Third Plan period;

(b) whether Government propose to
give grants to the State Museum for
its further development and if so, the
amount thereof; and

(c) the details of the scheme
received for further development of
the Gujarat State Museum?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) Yes, Sir.

(b) The request of Gujarat State
Museum for its further development
will be given due consideration as
soon as final allocation under the 4th
Plan is available.

(c) Details of schemes are:

Ras,
() Minor extension and special

repai1s to existing building 5,50,000
g) Equipment 1,72,000
#i) Laboratory 85,000
#o) Publications 40,000
v) Library 20,000
8,67,000

New Junior Technical School in
Gujarat

8676. Shri Narendra Singh Mahida:
Will the Minister of Eduecation be
pleased to state:

(a) whether any junior technical
schools are proposed to be opened in
Gujarat during 1967-68; and
1598 (Ai) LSD—3.
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(b) if so, the details thereof?

The Minister of Education
Triguna Sem): (a) No, Sir.

(Dr.
(b) Does not arise.
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Refugees Rehabilitated in
Dandakaranya Area

6679. Shri Baburao Patel: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) the number of refugees rehabi-
litated in Dandakaranya area so far;

(b) the number of refugees who
returned from these agreas and refused
to be rehabilitated and the reasons
therefor;

(c) the number of acres of land in
Dandakaranya brought under cultiva-
tiop;

(d), the amount of investment made

for machinery, imported and comn-
structed otherwise in this area;

(e) the number and amount of
machinery lying idle today;

(f) the reasons why the areas
actually reclaimed diminish from year
to year; and

(g) the steps taken by Government
to increase the areas under reclama-
tion?

The Minisier of State in the Minis-

Rehapilitation

(a) Out of 13,928 families moved to
places of resettlement upto the end of
May, 1967, 10,392 families are in posi-
tion at village sites and other places
of resettlement in the Dandakaranya
Project area.

(b) From the year 1960 to 31st May,
1967, 3,536 families left wvillages in
Dandakaranya.

The main reasons for the families
leaving the villages are reported to
have been:

(i) Some families have left in
order to join other sections of
their families resettled else-
where in the past.

(ii) In some areas, unscrupulous
elements held out hopes of
better rehabilitation else-
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where and some families
were misled by their pro-
paganda.

(iii) The monsoon in 1964 was
erratic, particularly in the
Umerkote Zone., The mon-
soon in 1965 started late and
was weak, Crop yields suffer-
ed. Some families who got
low, yields left the villages.

(iv) A number of families left in
1964 with the intention of
registering themselves as new
migrants and getting cash
doles,

(c) 54,065 acres of land have been
brought under cultivation.

(d) and (e). The information is
being collected and will be laid on
the Table of the Sabha,

(f) The area reclaimed which was
2,000 acres in ¥958-53 Working Season
ineneased: in subsequent years and
reached a figure of 34,259 acres in the
1961-62 Working Season. Thereafter,
the areg reclaimed has gone down in
subsequent years.

The area reclaimed in any year
depends not only on the capacity of
the reclamation unit but on the extent
of land made available for reclama-
tion by the State Governments of
Orissa and Madhya Pradesh, The
decline in the Working Seasons subse-
quent to 1961-62 has been largely due
to the latter cause.

(g) In the resettlement Zones.
already opened, all the available area
has already been or is being reclaim-
ed. The Dandakaranya Development
Authority and the Government of
India have requested the release of
land in two new areas. In one of the
areas, a survey is going on. Im regard
to. the other area, the State Govern-
ment are reluctant to release land
but attempts to persuade the State
Government to release the land are
continuing.



14697 Written Answers SRAVANA 4,

National Beok Trusi

6680, Shri Baburao Patel: Will the
Minister of Edocation be pleased to
state:

ia) the number of books published
by the National Book Trust since its
inception, language-wise;

(b) the cost of publishing these

o
g

(e} the sales and the money realized
from these books;

(d) the pumber of unsold books
lying in the godown;

(e) the reasons why they did not
sell;

() the eriteria om which boaks are
chasen for publcation;

(§) the salary and emolumepts
paid so far to the Chairman of the
Natianal Book Trust:

(h) the number of staff and the
amount spent on salaries annually by
the Naiional Beok Trust;

(i) the names of books scheduled
for publication in 1967-68 with their
cost; and

(j) whether these books find a sale
abroad and with what resuM?

The Minister of Education (Dr.
Triguna Sen): (a) 173 books includ-
ing 10 reprints have been produced
by the Mational Book Tyust. The
language- wise break-up is as under:

Hindd . 40
English 3
Assamese Ig
Gujarati 7
Kannada 13
Odnwi . 16

7
Punjabi . 9
Sanskrit . i ¥
Tamil 10
Telugu - 8
Usgdn - 7

b
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(b) The cost of 52 titles published
independently by the Trust since 1968
is Rs, 2,03,622,98, The remaining titles
were published by the Publicationa
Division of the Ministry of Informa-
tion and Broadcasting out of their
own fupds.

(e) For the books published by the
‘Trust independently after 1968, a sum
of Rs. 69,202.05 has been realised as
on March 31, 1967.

(d) Out of the kooks published hy
the Trust after 1985, 1,32,000 books
are lying in stock.

(e) Books take some time to find a
market. Some of the editions are sold
out only in 2 tg 3 Years.

(f) The books are selected by an
Advisory Board comsisting of eminent
scholars and literateurs om the merit
of each case. The Trust generally
undertakes the publication of such
books as are considered useful bu
in which private publishers are not
interested.

(g) The #atal salary and emolu~
ments so far paid to the Chairmen of
the Trust is Rs. 41,000. The present
Chairman of the National Book Trust
is working in an honorary capacity.
He is provided with a free furnished
house and free tramsport for official.
purpeses.

(h) There are 35 staff members and
their  emoluments amount to
Rs, 1,70,000 approximately every year.

(i) A statement regarding schedule’

" of publication during 1967-68 is laid

on the Table of the House. (Placed
in Library. See No. LT-1205/67). It
is not possible at this stage to give the
cost of books which can be calculated
only after the receipt of the manus-
cripts.

(j) The Trust was created essen-
tially to cater to the book needs of
the country. However, there is &
demand for some of these books.
abroad, The Frust has, therefore,
very recently appointed distributors
for the sale of their publications out-
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.sid.elndia.Bl:titistooearlytonm The Minister of State in the Minis-

the results.

Setting up Industries in Dandakaranya
Project

6681. Shri J. Sundar Lal: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether Government propose
to set up some industries in the
Dandakaranya Project in Madhya
Pradesh in the near future; and

(b) if so, the details thereof?

The Minister of State in the Minis-
iry of Labour, Employment and
Rehabilitation (Shri L. N. Mishra):
{a) and (b). The industrial schemes
envisaged for the Dandakaranya Pro-
ject area on the basis of a techno-
economic appraisal include Cement,
Paper and Pulp Plant; Spinning Mill
and factories for Hardboard, Particle
Board, Ply-wood, R.C.C. Pipes, Stone-
ware Pipes, Asbestos Sheets, Glass-
ware and Agricultural implements,
Various agencies including the Re-
habilitation Industries Coerporation
are carr¥ing out further surveys and
investigations with a view to formu-
lating feasibility studies and Project
reports. In the meantime, schemes
for certain small scale units for Lime
Burning, Hosiery, Umbrella Manufac-
ture, Printing Press and Book Binding
and Tiles have been formulated by
the Dandakaranya Project Adminis-
tration.

Casualties in Delhi due to House
' Collapse

5682, Shri J, Sundar Lal: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons who
have died in Delhi during the month
of July, 1967, so far as a result of
house collapse due to rains; and

(b) the steps being taken by Gov-
ernment to prevent such happenings?

try of Home Affairs (Shri Vidya
Charan Shukla): (a) One.

(b) House to house survey to detect
the dangerous and repairable houses
was started by the Delhi Municipal
Corporation with effect from the 1st
May, 1967. So far 1,46,965 houses
have been surveyed out of which 293
have been detected dangerous and

2563 found repairable, Notices
were issued to both dangerous
and repairable houses and

demolition action has been taken for
204 houses, For the remaining dange-
rous structures, action of demolition
will be taken by the Corporation after
the expiry of the time specified in
the notice. In addition to this, the
Corporation has opened Centra] Con-
trol Room at Town Hall to work round
the clock under the supervision of a
Superintendent with two clerks. The
technical personnel of the Engineering
Department and other departments of
the Corporation remain gn duty round
the clock to attend to the complaints
promptly. Similar arrangements have
been made in all the zones of the
Corporation.

Telephone Exchange, Kotkhaj (HP.)

6683. Shri Virbhadra Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that the
programme of installing a telephone
exchange at Kotkhui, District Mahasu,
Himachal Pradesh, hag not been going
on according to tke schedule;

(b) if so, the impediments standing
in the way; and

(¢) by which time the exchange is
expected to be installed?

The Minister of Stlate in the De-
partments of Parliamentary Affairs
and Communications (Shri I K.
Gujral): (a) No, sir.

(b) Does not arise.

(¢) The exchange is likely to be
installed and commissioned during the
current financial year, i.e. latest by
the 31st March 1968.
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Scholarships to Scheduled Castes and
Scheduled Tribes Students

6685. Shri D. 8. Patil: Will the
Minister of Education be pleased t0
state:

(a) the number of candidates be-
longing to the Scheduled Castes and
Scheduled 'Tribes, who have becen
selected for the award of the Overseas
Scholarships for lhe year 1966-67 and
1967-68; and

(b) the namcs of the countries to
which they will be sent for their
studies? .

The Minister of State jn the Minis-
try of Education (Shri Sher Singh):
(a) 15 candidates (i0 Scheduled Castes
and 5 Scheduled Tribes) were selected
for 1966-67 and 1967-68 awards.

(b) US.A and UK.

Enroiment of Scheduled Cagtes and
Scheduled Tribes in [Educational
Institations

6686. Shri D. S. Patil; Will the
Minister of Educatiem be pleased to
state:

(a) whether the data regarding the
enrolment of the scheduled castes and
scheduled tribes in various educational
institutions in ine country in respect
of the year 1964-65 has been collected;
and

(b) if so, the dctails thereof?

The Minister of Edutation (Dr.
Triguta Sen): (a) This data is under
collection.

(b) Does not arise.

ware % Tt ffe

6687. =it axr arfem @ WAT
npwTd FA Tg FTAA A EA
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Indian Students studylng Abroad

£688. Shri Shiva Chandra Jha: Will
the Minister of Cdancation be pleased
to refer to the reply given to Unstar-
red Quzstion No. 3874 on the 28th
June, 1967 and state how many of the
stidents studying gbroad have been
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sent hy Government and how many
have gone on their own expense?

The Minister of FEducation (Dr.
“Triguna Sen): The information is not
available,

The data for siudents who went
abroad in 1965-66 were analysed as a
test case and it was found that the
sources of financial support for stu-
dents were as follows:—

Somrce P.C of

Total

Government Sponsorship 153
Own  expemne 3.0
Other Sources 53°7

It Tnay be presuried that the ditri-
butien of all ftuderits stadying abroad
ig wroadly gimilar.

Domestic Servants

‘8689, Shri G. 5. Mishra:
Shr] Nitiraj Singh Chaudhary:

Will the Minister of Labeur and Re-
‘habilitation be pleased to state:

(a) the measures taken by (Govern-
ment to improve the lot of domestic
servants who ire mostly from rural
areas and are teen-agers;

(b) whether Government have pre-
pared any scheme for their weifare;
and

(c) it so, the details thereof?

The Minister of Labeur and Reha-
bilitation (Shri Hathi): (a) The ques-
tion of providing statutory protection
‘to domestic servants as well as explor-
ing ways and means of improving their
condition has been considered by the
State Governments and galso by the
Central Government., It has, however,
not been found possible to make any
statutory provision {for the purpose,
‘mainly because of the difficulty in en-
forcing any such law and the possi-

bility of such an enactment resulting
in large-scale retrenchment of domestic
servants.

(b) No.

(¢c) Doeg pot arise.

Employment for Agricnitoral and
Ayurvedic Studenis

6690. Shri G. S. Mishra:
Shri Nitiraj Singh Chaudhary:

Will the Minister ef Labour and Re-
habilitation be pleased to state:

(a) whether the students, passing
out from Agriculture College and

(b) how many of such students are
registereg every year on an average
and how many of them secure em-
ployment and the type of jobs;

{c) whether Employment Depart-
meat has any pelicy to encotrage
these youths to tuke up agriculture and
to perticipate ‘n ce-operative mowe-
ment; gnd

(d) if so, the broad details thereaf?

The Minister of Labour amd Reha-
bilitation (Shri Hathi): (a) No stady
of such a nature has been conducted

(b) Information 15 not readily avail-
able.

(e) No.
(d) Question doe= mot arise.

Scientific and Technical Books from
USSR

6691, Shri G. 5. Mishra;
Shri Nitiraj Singh Chamihary:

Will the Minister of Educatiom be
pleased to state:

(a) whether Government are aware
that Scientific and Technical books
from U.S.SR. are on sale in the coun-
try, at extremely cheap prices;

(b) whether Government are aware
that these books contain advanced in-
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formation on the technical topics and
are very popular among students as
reference books, but due to varia-
tions in nomenclatures gnd notations
used in the books, students find diffi-
culty while going through them; and

(e) whether Government propose to
take up the matter with the publishers
for using the standard notations and
nomenclatures?

The Minister of Edocation (Dr.
Triguna Sen): (a) Scientific and Tech-
nical books from U.S.S.R. are on sale
in the country at comparatively low
prices.

(b) and (c). The potation in these
books is generally in the Metric
System which hag been adopted by
India. It has not been brought to the
notice pf the Government that due to
differences in nomenclature in any
ot these books students find it difficult
to go through them. In the case of
books republished wunder the Joint
Indo-Soviet Programme, while con-
veying the aporoval of the Govern-
ment of India, the Government of
US.SR. is advised about any such
variations pointeg out by experts in
India on whose advice the republica-
tion of a particuiar book under the
Programme is approved.

Khadi Dresses for Class IV Employees

6692. Shri G. S. Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it isa fact that Class IV
employees of the Central Government
are given Khadi for their dresses in
Delhi and Simla;

(b) whether Cilasz; IV Employees at
other places and in the States are
given mill-made serge for their
dresses;

(e) if so, the reasons for this dis-
criminatory treatment; and

(d) whether jt i1s due to the fact
that the price ¢f Khadi is higher than
that of mill-made gerge?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. S. Rama-

Written Answers JULY 26, 1967
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swamy): (a) to (d). Khadi cotton
cloth is used for the summer uniforms
of all employees whether stationeq in
Delhi ¢r elsewhere in India. However,
in the case of uriforms of female
Clasg IV employees all over India
and male employees of small outside
offices, whose requirements of cloth
are too small ard can be met by local
purchase, mill-made cloth can be used
if Khadi cofton cloth of the requisite
specifications js not available.

Winter uniforms of woollen khadi are
being given to Class IIT and Class IV
employees (except Staff Car Drivers)
working in Delhi and Simla, since
woolen khadi of the prescribed quality
manufactured at present by the Khadi
and Village Indusiries Commission is
sufficient to meet gnly the require-
ments of employees at these two
places. Class IIi and Clasg IV em-
ployees working at places other tham
Delhi and Simla are, therefore, being
giver. winter uniformg of mill-made
serge till such time as woollen khadi
becomes available to meet their re-
quirements. The policy is to encourage
the usp of khadi though it may cost
more than the mill-made cloth,

weg wam # Wi wiaw

6694. Wi wUW wWigwT ¢
Fr foen Y ag T £ go e
fe :

(¥) guae  &adT fama o
wEq T2W ¥ WA g9 # fagq a7 e
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(&) 71 frww @ foxr ¥ we-
afal &1 @ af=<c qr 5@ &
ToAAge WY AT & qarareq qae’ fawmr
TR g Ay far s,

(1) afz a4, a1 Ia&F g41 FTOT

() #T 3 ATEA AT ME R ;
T
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Civil Servants on Deputation to the-
Central Governmeng

6696. Shri M. L. Sondhi:
Shri Hardayal Devgun:
Shri Brij Bhushap Lal:
Shri 0. P. Tyagi:
Shri Beni Shanker Sharma:
Shri Onkar Lal Berwa:
Shri Bharat Singh Chaghan:

Will the Minister of Home Affairs.
b~ pleased to state:

{a) the number of Civil Servants
who are on deputation to the Centre
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from the State Governments;

(b) whether there is any selection
committee which approves the appoint-
menyt of such plticers under the Central
Government;

(¢) the criteria for obtaining the
setvites of the State Officials on depu-
tation basis; and

(dy whether for appointment in the
Delhi Administeation, any weightage
is given to the neighbouring States of
Punjab, Haryana, U.P.,, and Himachal
Pradesh?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Information is
being colected and will be 1aid on the
Table of the House, as soon as possible,

(b) amd (c). Postz umder tire Central
Government are required to be filled
in accordance with the recruitment
rules framed for each post, Accerd-
ingly, where the relevant recruitment
rules provide for filling up of a post
by deputation of State Government
Officers, melectin is mhadle by the ap-
pointing authority in comsultatien with
the State Governments, keeping in
view the requirements of the post.
There is no Standing Committee at
‘the Centre for selection of such officers,
nor are there any uniform criteria for
selection which will depend on the
reguirements of each post.

(d) No, sir.
s & feraformy
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Payment of P.F. in Jayshanker Mills,
Barsl

yf. Shri George Fernmandes:
Shri J. H. Patel:
Shri Madhu Limaye;

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether Government are aware
that the management of Jayshanker
Mills, Barsi Maharashtra have not
deposited both the workers' contri-
bution and the employers' contribu-
tion to the Provident Fund with the
Provident Fund Commissioner;

(b) whether any civil or criminal
proceedings for breach of trust and|
or breach of the Provident Fund Act
have been launched against the
management of the Mills and if wo,
when; and

(c) what arrengements have been
made to pay Provident Fund dues
to those workers who have been
retiring or otherwise leaving their
jobs?

Behabilitation (Shri Hath): (a)
Yes,

(b) According to available infor-
mation, recovery proceedings were
initiated in April 1065 while criminal
cases were filed in July, 1966 and
October, 1966. The management has
since undertaken to pay the current
dues regularly and the arrears by
instalments. The criminal cases have,
therefore. been withdrawn by the
State Government but the properties
already attached will continue to be
under attachment till the arrears are

paid,

(¢) The Mills have undertaken to
pay the Provident Fund accumula-
tions in respect of workers who re-
tire or otherwise leave their jobs in
addition to current contributions and
instalments of arrears,
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Industrial Training Institutes in
Ghoghardiha (Bihar)

6702. Shri Shiva Chandra Jha:
Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) the Number of trainees and
trainee-teachers in the Industrial
Training Institute at Ghoghardiha in
Darbhanga district, (Bihar);

(b) the kind of employment these
trainees get after completing their
course;

(¢) whether there is any proposal
to shift this institute to some other
place;

(d) if so, the reasons therefor; and

(e) when this institute was started?

The Minister of Labour and
Rehabilitation (Shri Hathi): (a)
Industrial Training Institute, Ghog-
hardiha has a capacity to train 328
trainees and the number of posts of

Instructors sanctioned for imparting
training to the traimees is 26.

(b) They get employment as skilled
workers in the industrial establish-
ments in Public and Private sectors.

(¢) No such proposal has been re-
ceived from the Government of Bihar.

(d) Does not arise,

(e) The institute was sanctioned
for establishment from the session
commencing from February, 1962.
ofra wfewrfat zr wegsmar w

SoagT
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Posts not filled through U.P.S.C.

6704. Shri Ram Charan: Will the

Minister of Home Affairs be pleased
to state:

(a) the number of such Class I
and Class I Gazetted posts in various
Ministries of which were not filled
through U.P.S.C. during the last five
years;

(b) the number of posts among
them which were later on regularis-
ed by the UP.S.C.; and

(c) the mumber of posts which
Government propose to get regularis-
ed by the UPSC. in 1967-687

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
charan Shukla): (a) to (c). The in-
formation is being collected and will
be placed on the Table of the House
as soon as possible,

Western Elements Instigating Dis-
turbances in the Country

6705. Dr. Karni Singh:
Shrimati Nirlep Kaur:
Shri Manibhai J. Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
Western elements are busy instigat-
ing disturbances in different States
in the country on separatist and :eli-
gious issues; and
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(b) if so, the steps Government
propose to take to counteract these
elements?

The Minister of State in the Minis-
try of Home Affairs (Shri  Vidya
Charan Shukla): (a) and (b). The
‘Government have no information that
some western
instigating disturbances in different
States on separatist and religious
issues. However undesirable activi-
ties of some foreign missionaries in
#ome states have come to notice, and
suitable action has been taken.

feeet ¥ ww frdw
6706 WY S AN W
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New National Laboratories in Fourth
Plan

6707. Shri Sharda Nand:
Shri Bharat Singh Chauhan:
Shri Ranjit Singh:

Will the Minister of Education be
pleased to state:

(a) whether any provision is being
made in the Fourth Plan for the
establishment of new national labo-
ratories in the country; and

(b) if so, the number of such labo-
ratories to be set up?

- The Minister of Education (Dr.
Triguna Sem): (a) and (b). In view
of the allocation of Rs, 46 crores only

elements are busy .

1889 (SAKA) Written Answers 14718

against Rs. 153 crores asked for the
Fourth Plan proposals of the Council
of Scientific and Industria] Research,
the Governing Body of the C.S.LR.
decided that these proposals should
be carefully scrutinised de novo and
items which might not have imme-
diate relevance to the country's needs
may be deleted, and that, if any anti-
cipatory or advance action had been
Initiated, this should also be review-
ed with the same end in view.

In accordance with the above de-
cision of the Governing Body, a Com-
mittee was appointed to review the
proposals of the CSIR, The Com-
mittee has submitted its first Report
in which it has recommended that
the existing Laboratories|Institutes
should be the first charge on the
Fourth Plan provision in order to
ensure that they produce fruitful
results; and no new Institutes should
be established during the Fourth
Plan period unless there are compel-
ling reasons. The Report was placed
before the Governing Body at its
meeting held on 15th July, 1967. No
final decision has been taken on the
recommendation of the Committee.
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Marriage Rule for Government
Employees

€710, Shri Madhg Limaye:
-Shri §. M. Banerjee:
« Bhri George Fernandes:
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Dr. Bap Manohar Lohia:
Shri 8. M. Joshi:

Will the Minister of Home Affairs
ba pleased to state:

(a) whether it is a fact that a rule
exists to the effect that no Cemtral

Government servant cap have more
than one wife; and

(@) how may State Governments
have made similar rule for their em-
ployees?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Under the con-
duct Rules applicable to Central Gov-
ernment Servants, Bo Government
Servant who has a wife living shall
congract another marriage without
first obtaining the permission of the
Government, notwithstanding that
such subsequent marriage is permissi-
ble under the personal law for the
time being applicable to him.

(b) Government do not have the
requisite information. This is a
matter to be decided by the State
Government within their own powers.
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National Museum at Murshidabad

4714, Shri Ram Kishan Gupta:
Shri Rama Chandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Education be §
-pleased to refer to the reply given to
Unstarred Question No. 101 on the
28rd March, 1967 and state the stage
at which the proposel to convert the
palace at Murshidabad into a National
Museum stands at present?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
Because of financial stringency it is
not possible to acquire the Palace for
a Museum but the matter is being
considered in consultation with the
Calcutta University and the Universi-
ty Grants Commission for fitting out
a Museum of local jnterest and a
research centre in a portion of the
‘Palace.

e wAEw | vew WAt (=t
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United Provinces Commercial Corpo-

ration (P) Ltd,, Calcutta

6716. Shri Madhu Limaye:
Shri‘S, M. Banerjee:

v Ram Manohar Lohia:

hri George Fernandes:

Will the Minister of Labour amd

®ATT WATAT | WA W {A
® Ferwaer @t 1 Xatiafw
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Rehabllitation be pleased to state:

(a) whether Government have re-
ceived complaints about the dismissal|
discharge|transfers of employees of
the United Provinces Commercial
Corporation (Pvt.) Ltd, Calcutta from
the West Bengal State Government;

(b) whether it is also a fact that
the said Company has misappropriat-
ed the employees’ Provident Fund;
and

(e) if so, action taken thereon?

The Minister of Labour and
Rehabilitation (Shri Hathi): (a)
No.

(b) No misappropriation of the
provident fund money has come to
the knowlodge of the Central Pro-
vident Fund authorities,

(¢) Does not arise,

Foreign Nationals in President's
Secretariat

6717, Shri Madliu Limaye:
Dr.. Ram. Manohar Lohia:
8. M. Banerjee:
w—~" Shri George Fernandes:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there were any foreign
nationals in the President's Secre-
tariat or President’s Estate during the.
period 1950—67 (May) in Delhi; and

(b) their names; their salaries and
their period of service?

The Minister of State in the Mimis-
try of Home Affairs (Shri Vidya
Charan Shukia): (a) Yes, Sir.

(b) Information is as under:

Names of foreign

Period of

nationals Salary service Remarks
Shri V.J. Moore Rs. 1600-00 36 years Due to retire
(British) (present pay) in 1970
Dr. F.E. Buckler Rs. 1480-00 2-4-46 1o Retired  from
(British) (pay at the time 3-12-57 service ir 1957
of retirement)
T ¥ wTowA) goT % At ¥ g9 femfad # of
: wreamt a1 faderowr woar
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Manuscript Found in Turkmania

6719, Shri C. K. Bhattacharyya:
Will the Minister of Education be
pleased to refer to the reply given
to Unstarred Question No. 3776 on
the 31st August, 1966 and state:

(a) whether the restoration and
deciphering of the manuscript found
in Turkmania has since been com-
pleted;

(b) whether the Soviet authorities
have sent full information to ths
Indian Embassy as promised earlier;
and

(c) if so, the details about the
manuscript?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) No, Sir. Tt is still in progress.

(b) Only part information has been
received so far from the Soviet
authorities.

(¢) The manuscripts have religious
contents (Buddhist canons) written in
the 5th Century A.D.

Post Offices in Backward Areas

6720. Shri Yashpal Singh:
Shri S, C. Samanta:
shri A. K. Kiskn:
Shri S. N, Maiti:
Shri Tridib Eumar Chaudhuri:

Will the Minister of Communmica-
tions be pleased to state:

(a) whether Government propolei
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to open more Post Offices in very
backward areas; and

(b) if so, the number of Post Offices
proposed to be opened during 1967-
687

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communigations (Shri I. K. Gujral):
(a) Yes, Bit.

(b) 391, subject to removal of the
restrictions on the opening of new
Extra Departmental Branch Post
Offices on account of the financial
stringency.

Rates of Telephone Charges in the
Punjab Circle

6721. Shri Shri Chand Goel: Will
the Minister of Communications be
pleased to state:

(a) the rates of telephone charges,
quarterly rents and charges for trunk
and local calls during the years 1861
to 1967 (year-wise) in the Ambala
Circle;

(b) the awthority with whose app-
roval the increase was effected; and

(c) the increase in annual revenue
resulting from this increase in rates|
charges?

The Minister of State in the De-
partments of Parliamentary Affairs
nnd Communications (Shri I K. Guj-

: (a) A statement showing the
rates of telephone rental, local and
trunk call charges in force from time
to time from 1961—1967 is laid on the
Table of the House, [Placed in Lib-
rary, See No. LT-1207/67].

(b) The increase in the rates was
effected by the Central Government
under powers vested in them under
Section 7 of the Indian Telegraphs
Act, 1885.

(¢) Figures relating to increase in
annual revenue on account of in-
crease in tariffs alone are not avafl-
able,
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Empioyment Exchange near Haldia
Port

6722. Shri Tridib Kumar
Chaudhuri:
Shri §. C. Bamanta:

Will the Minister of Labour gand
Rehabilitation be pleased to state:

(a) whether an Employment Ex-
change has been opened near the
proposed Haldia Port;

(b) how many of the gisplaced per-
sons from Haldia have been benefited
by this Exchange;

(c) the percentage of Haldia dis-
placed persons and gthers respectively
benefited by this Exchange; and

(d) whether it is a fact that persons
registered at Calcutta Port Area Ex-
changes have benefited most?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) Yes.

(b) It is not possible to indicate the
number. All who desire could benefit.

(¢) and (d). Information is not

available.
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Rehabilitation Ministers Conference

6725. Shri S. M. Banerjee:
Shri Kashi Nath Pandey:
Dr. Ranen Sen:
Shri Dhireswar Kalita:

Will the Minister of Labour and
Rebabilitation be pleased to state:

(a) whether a Conference of the
State Rehabilitation Ministers was
held in Delhi in May, 1967: and

(b) if go, the decisions taken at the
conference?

The Minister of State in the Minis-
try of Labour, Employment gnd Re-
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ha'bll.lta.tlon (Bhri L. N, ll.lshra) (a)
Yes, Sir;

(b) Some of the important deci-
sions taken at the Conference are
mentioned in the statement below:

STATEMENT

1. No change was considered ne-
cessary in the existing policies gover-
ning the entry of migrants from East
Pakistan into India and their eligibi-
lity to receive relief and rehabiltaton
assistance from the Government.

2, The State Governments should
take full advantage of the offer on a
no-profit-no-loss basis of the spare
capacity of the Rehabilitation Recla-
mation Organisation for State projects
involving large-scale reclamation of
land. They were requested to inti-
mate their requirements to the De-
partment of Rehabilitation.

3. The families of displaced persons
should be moved to the villages ac-
cording t0 a planned and phased pro-
gramme, which should be drawn up
well in advance and adhered to as
far ag possible.

4, The need for providing irrigation
facilities in the various agricultural
rehabilitation projects was emphasized
and the State Governments were re-
quested to undertake irrigation sur-
veys, and formulate concrete schemes
for the consideration of the Govern-
ment of India.

5. It was felt that the programme of
technical training was one of the most
promising lines of rehabilitation.
More training facilities should there-
fore be provided.

6, The problem of rehabilitation of
displaced persons from East Pakistan
and repatriates from Burma and
Ceylon should be treated as a national
problem. In the present financial
situation, utmost economy should be
exgrqsed in the ntilization of the re-
sources and efforts made to recover
the loans,
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Written Answers 1‘4732

Nqnlehlsamb-hnmlﬂdb
6726. shri D, €. Sharma: Will the

Minister of Home Affairs be pleased
to state:

(a) ¢he total toll in the Naga rebels
ambush near Kilosib in Mizo hills on
the 23rd May, 1967; and

(b) the agiion taken to provide re-
lief to the families. of the dead?

The Minister of Home Affairs (Shri
¥. B. Chavan): (a) 16 security per-
sonnel were killed in an ambush by
Mizo hostiles near Kilosib on the
23rd May, 1967.

(b) Families of these personnel will
receive extraordinary pensions/gra-
tuity, accorrding to the rules in force.
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State Emblem

129, Shri Vishwa Nath Pandey:
Wl.l.l the Minister of Home Affairs be
pleased to refer to the reply given tp
;Unstarred Question No. 1786 on the
‘7th June, 1967 and state:

(a) whether Government have con-
sidered the question of removal of
words ‘Satyamev Jayate” jn Devana-
gan seript from the State Symbol and
subs‘ututing them in the regional lan-
guaze and

,(b) if s0, the decision taken in the

L3 A
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The Deputy Minister in the Minis-
try of Home Affairs (Shri K. S,
Ramaswamy): (a) and (b), The posi-
tion is that the motto “Satyamev
Jayate” is still there in the State
Emblem of Government of Madras.
But when the Emblem is used with
the inscription in Tamil, Tamil equi-
valent “Vaaimayae Vellum"” for the
words “Satyamev Jayate" is being
adopted in accordance with the prin-
ciple of using the official language of
the State progressively.

Chea'ing of Postal Department, Delhi

6730. Shri Vishwa Nath Pandey:
Shri N. R. Laskar: )
Shri Atam Das:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
Police are looking for members of an
alleged gang of forgers who have
cheated the Postal Department, Delhi
of several thousands rupees during
the past few days; and

(b) whether the pgang has been
traced and, if so, the action taken
in the matter?

The Minister of State in the De-
partments ‘of - Parllsmentary Affairs
‘arid Cémamunications (Shri I. K, Guj-
ral): (d) Yes, Sir.

(b) The police have arrested one
person so far. The investigations are
in progress.

Reservations of Class I & II Posts for
B.C. & S.T.

6731. ghri R. Barua: Will the Min-
ister of ‘Womik Affafrs be pleased to
refer to the reply given to Unstarred
‘Quéstion No. 589 on the 5th April,
1967 and state: o

(a) the number of posts reserved
for Scheduléd' Castes and Schedufed
'Tr:bes i ‘Class T & II ynder’ fhé’cen-

Government " and how far ' they
are in accordance with' the’ instrue-
_tions on the subject; and
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(b) whether guitable training pro-
grammes have been initiated for guch
persons?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. B. Ra-
maswamy): (a) The Ministries/De-
partments of the Government of India
reserve vacancies in Class I & II posts
in accordance with the instructions
issued by Government on the subject
vide orders in Resolution No. 42/21/49-
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NGS dated 13-9-1950 and Office Me-
morandum No. 1/10/61-Estt(D) dated
8-11-1963, copies are laid on the Table
of the House. [Placed in Library. See
No. LT-1208/67]. Number of vacan-
cies reserved for Scheduled Castes
and Scheduled Tribes in the vacancies
arising ig Class [ & II posts under
the Central Government in the year
1965 up to which period only infor-
mation is available is given below—

Number of N"’#ﬁ' ful‘ mm Numbcrfof o
vacancies rese: or reserved for duld
filled during Castes Tribes
1965
Brought Brought Reserved
forward v  during forward dmlr;;
from previous §  the year from the the vear
year i 1965 previous 1565
year
Class T
735 s 165 82 88 38
Class I
1122 219 137 131 58

(b) Yes. There are two Pre-exami-
nation Training Centres, one at Alla-
habad and the other at Madras, for
coaching Scheduled Castes and Sche-
duled Tribes candidates for the LA.S.
etc. Combined Competitive Examina-
tion.

Delegation of Powers to Lt. Governor,
Delhi

6732. Shri 8. §. Kothari:
Shri Yajnag Datt Sharma:
Shri §. K. Tapuriah:

Will the Minister of Home Affairs

be pleased to state:

(a) whether it is a fact that the
Delhi Administration has asked for
the delegation of powers exercised by
the Central Ministries to the Lieuten-
ant Governor;

(b) it so, what are the
sought to be delegated; and

powers

(c) the decision taken by Govern-
ment in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir,

(b) and (¢). The powers and addi-
tional powers sought to be delegated
relate to financial and administrative
matters, such as creation of posts,
contracts and purchases, grants-in-aid,
approval of schemes, incurring of
miscellaneous and contingent expendi-
ture, write off of Josses, purchase and
sale of puildings, pay, scheme of large
scale acquisition, development gnd
disposal of land in Delhi, Delhi Deve-
lopment Act, 1957, Essential Commo-
difies Act, 1055, recruitment rules,
running of Degree colleges, foreign-
ers, grant of Indian citizenship and
certain other allied matters. The pro-
posals of the Delhi Administration
are under examination.
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Workers in Powerlooms

6733. Shri A. B. Vajpayee:
Shri M. S. Murty:
Shri Umanath:
Shri A. K, Gopalan:
Shri €, K. Chakrapani:
Shrimati Suseela Gopalan:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether there is any proposal
to fix minimum living wages for the
workers working on powerlooms out-
side the mills;

(b) if so, when it will be done; and

(c) if the answer to part (a) above
be in the negative, the reasons for not
doing so?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) and (b).
Yes. The question of fixation of wages
of workers working on the Cotton
powerlooms, outside the mill sector is
being considered by the Second Cen-
tral Wage Boarq for Coton Textile
Industry.

(¢) Does not arise.

Institute of Petroleum, New Delhi

6734. Shri Pahadia: Will the Minis-
ter of Eduncation be pleased to state:

(a) whether the Institute of Pet-
roleum maintaing an establishment at
Delhi;

(b) if so, the purpose gor which it
is maintained, the gtaff employed and

the annual expenditure incurred
thereon; and
(c) the policy of the Council of

Scientific and Industrial Research in
this regard?

The Minister of Educatlon (Dr.
Triguna Sen): (a) Yes, Sir. The Pro-
jects Division of the Indian Institute
of Petroleum is in Delhl.

(b) The Projects Division has to
keep constamt contact and holg con-
sultationg with the Ministries of Pet-
roleum and Chemicals and Industrial
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Development and Company Affairs
and also with Oil Companies in Pub-
lic and Private Sectors, The Ministry
of Petroletrm and Chemicals take the
assistance of the Projects Division on
various matters.

The staff strength of the Division at
present in Delhi is ag under:—

Scientific/Technical .. 18
Administrative .. .. 9
Class IV - .. 11

Total 38

The expenditure incurred during
the year 1966-67 is Rs. 2.65 lakhs.

(c) Depending upon the needs, the
Council of Scientific and Industrial
Research sets up Field Centres/Divi-
sions of National Laboratories/Insti-
tutes outside their Headguarters.

Institute of Biochemistry and Experi-
mental Medicine
6735. Shri Pahadia; Will the Minis-
ter of Education be pleased to state:
(a) whether it is a fact that the
name of the Institute of Biochemistry

and Experimental Medicine was
changeq recently;

(b) if so, the new name and the
reasons for this change;

(¢) whether the activities of the
laboratory have changed in recent

years, which necessitated a change in
the name of the Institute; and

(d) whether jt is a fact that the
Institute is now being converted into
a pharmalogical laboratory?

The Minister of Education (Dr.
Triguna Sen): (a) to (¢). The renam-
ing of the “Indian Institute of Bfe-
chemistry and Experimental Medi-
cine” as “Indian Imstitute of Experi-
mental Medicine” was approved by
the Governing Body of the C.S.LR. at
its 'meeting held on Tth October, 1965
on the recommendation made by the
Executive Council of the Institute on
27th May, 1965, This was done with
a view to reflecting the ° increasing
emphasls the Institute was placing on
Experimental Medicine.
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(d) No, 8ir. WIS NRW 1 (I A
Selection of Geverners ™)
6736, ‘Shri Samar Guha; Will the JaIHam 1
Minister of Home Affairs be pleased .
to state: ™ 1
(a) whether the Government of (=) g9 Fww drma WR
India has laid down any set of quali- afed Wl wE™ ¢
{ying principles for the selection wis
of Governors and Lt, Governors for wa afnfa Tra fwar smar Q 1
States and Union Territories respec- .
- tively; and (‘T) = 1

(b) if so, what are the main points
.of guch principles, and if not, on what
considerution selections of Governors
have been made so long?

‘The Minister of Home Affairs (Shri
~¥.BiChavan): (a) and (b). The main
consideration in making appoinéments
torthe high office of Governor is the
suitability of an individual.

gt W-weste gra-gratoat fmn

=T
6737. ®ft WiETC are.&Caw : 70

famy w1 g T F T FOT w4
L

(%) =F 1966-67 ¥ fFa-fi-
foet & oAt #1121 0w A O-
gfeat v o

(=) 9% =z few wrT.qT
foar mT; W

() 3& T & wewra wfw
Tt g fevit oragfaat & oo @
g7

* frostr werera ¥ s (st ST
ifeg) : (%) o & o ol e
o Faral- ¥ A WA W

g 7% foprd 7 oY Aamw 1 s

BRP ® W T IR TS AT A
‘| Rt TemET ST IRaT T AT
A qEd —

fagre 1

WAITE 1

Casuallies in encounters with Nagas

6738. Shri Onkar Lal Berwa: Will
the Minister of Home Affairs be
. pleased to_state:

(a) whether it is a fact that several
Border Security Forces and Army
personnel were. killed ijn encounters
with Nagas during 1966-67; and

(b) if so, the number of soldiers
killed and of those wounded?

-The Minister of State in the Minis
try of Home Affairs (Shri Vidya
Charan shukla): (a) Yes, Sir.

(b) During the period from 1st
January, 1966 to 30th June, 1067,
twenty-nine personnel were kil'ed and
thirty-six were wounded.

e ¥ o W e

6740. &Y Wlo GrATETH :  wAT
ngeT™ WAl qg T} F g A
&

(%) war awax & wifew snfaaf
1 gW a9 TWEL W QAR "
.XFemt & agar gAT By ggafa. &
ST WY Weq STaW AR IR
» AT . B Wi ot swar, s

: (§)..afz g, ar geh.@T ¥
fegmad arQr-agr o ;- W

(7) 7@ =& mem WIW FTWT

TENRT > FEFT T FAT, TAT a1 /T
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GURTT T I 9T f%aAr 59 =g
feqr mm a7 ?

qre Wt (st mwEow
mEgm ) (%) W (). 7 wRw
T ¥ giaa femr & 5 aw &
. qWRT waT §Y wfew snfedi F1 =OT-
AT WATYT TAT & AT @ TG AV FE
TCg WATAT SJTEAT | B AW #Aw OF
& v & W& ag § fafa aqr s
gerd] WA | IR qg 6T
Faran fiF gw art ¥ wrE fggmad s
T #Y & aif a1 FT F) wrAwE-
wAT AGT T |

(7) TeT FWETT A IO AR
WA | g Eqrra mfew S st
& o 9 I OF afAfq F AT
w & fa¥r 10,000 T & TARA
sty fomr foedd e awr 7=,
deammd wuffr o g9 wias
mfaer & )

w1l A & wHal & faeg
wezTnT oY frerad

6741. =t WEIAAT :
lﬁmﬂm:
wt gaatag $oag :
it frgrer g ¢
i} firaguer s :

T - -HAT qg T G FO
-1 5

(%) wAar aar dwg-uaeql w
W ¥ T AT At & qz-F qawy
& Wil Tr we w&l &1 ge
ot Wy g wer B A §
X 3 - feadr forwrad gk

(@) _F. T . T #

R

() 71 7 sH=f@l & fawg
Hag-weEa] 1T wenr af avt fograat
Fomaafea @ §

(%) afx gf, @t 97 &1 sa¥ =0
§ A=

(¥) afz &, a1 ga & 7 FrO7
g

qged At (st mwEEdw
wg) : (F) 151

(a) o% W F TR W
ATAHAT THT FT 7L | TF F=7 qIHS §

-JTEAT 1 T | QR AW OF U9aE-

TTETT FT AT 797 | 99 12 forwraat
=t oifew e w2 fear o woifs
T mee wyar froErdt

() gt

(7) tar fowrge &1 &=
oF 47 | fawaa 5 a=t ST geaT
& fr fawm w9 goere #1
W & 1€ 4 wifs Iw fosrae s

g UG AT AT

(%) w1 & 78 vam
whers W foan &

6742. &t - fadwx wgm: =
TEWE AA T q@H B g wGT

fe

(%) w1 77 wx & fr wfew
arm  fosr @& awm w1 oAmwen
wfie femr o @ &;

(=) afz &, aT @8 & v wror

& AT

(7) SRET T T w g
et amat # a5 far T 7

et wAEE { s we (o
farerrercer 5w (%) off A, ot )
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() st g 7t vaa

(7) oF wfes wrea foar Far
¥AA W 1961 & UFF THRET
Teaa # T vanw fear @
a1 | 31 waAw fEar qar fe o ¥ar
& fanior & azeaqy faar  aweami
a7 Afaal 97 wamE Tea & fay
oF qafed Ifezwor wFwg g1 E6a
TH & T AW 9T F W 91 Afweor
FT OF FAr &< W AT FF AR |
Tz JaT §T F47 1AL AT & & fo
grit | @ w3t &% AfEwer goy
a7 FF ¥ G759 F AT T
wrdd ®T w9F W9 AT § U
gaEarai #1 gaq A faega gfesor
F FLATIT AT S T9T TG T H AT
afawtlEt 7 sEem aw=r ¥ &= v
T AT AT G S AT o o
2 & AT £ 71 & famiw & o
aFor #1 fram 3 gafa £ #1 ogo
Z

a wawT & S gt g Fav
famrar s

6743. =t fadmx waw: @an
fovtr Wt qg a3 Y g FGF

14743

(%) 4T FOHTC A T4 AT & FIOH
&1 9@ wa & Naer fear g f®
AT OEl a9T ARl ¥ e
e & St ewimar i frard
¢

(&) afz i, @ 39 & Far ofonw
frear

(7) A ear wgEEE & fag
forarg g1 %1 aTqTar AATT A F A
favafaarag Aqs-arT w@n qar &=-
fas qar stafe sqeam ofeg
7 frwgl & wans @ & 4T FTOT
&
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(%) T w7 ¥ T FHAE H
we?

fomr wowvem ¥ ot (st
v Ay wreme) ¢ (%) W (@),
ATFT LT 7 ¥ Agwa T8 e Faerreft
A AT A 9 g &
wfy A @ &

() < (%). AT & WA
¥ fau fawafereg sqem oamw
W\ dmfas aar Aefs ggeeaTT
qfeeg qrar 1 7 §9 Frdarfear g
faor &% & orf &)

oo

favafaaremi ¥ e F1 ST
z7 27 & fa7 fawfaaen ageaw
gt ¥ faefafaa saarfzar #r §-

(ww) favafqaraa  fewmi +1
I9 AETAT &+E1 § ¥ =7 F qrUAT |

(R) wAza= wagfaar W
gfg-eraafmat waT T )

(f) sqFa ¥ F9 & o
WEATTHT FT FEIAAT |

(=T Fanfaaer wearest 4 Fami
® IIAT |

(qrwr) fawmarert ara SToq
feq 1y wqEeE WA & fafre
Frrsat ¥ fag, gaent, T fawre
sfaesrs, T qTE S, Tro To
480 %Y Tiw W fafew afoeg v
waferat ¥ ferdy ey sraaT S AT )

2. dmfas Tar defs wg-
g afteg, favafaareadi & -
derr Frams & dw & fag fasfir
wgraan ¥ & | fawafaaemt i wg-
Hur qEEl ¥ S & A &
wqrfyy ¥ 3w & W afoeg %
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TR AR 2T | wEEe & e ag
e wfa-srgfoat 91 w2 w36 § )

1966-67 ¥ Ay fafww wy-
Haa dysrat W1 wlereragfodl & faa
FarE T4 A 5 A 9fe
¥ gE WIS F ¥ T 100. 221
AT wY & T 1967-68 F T
& qarS & o 100 WTE w9 AN
T # |

aTw & drAE v st
ATEEIT G7g 584 AroWTHI WK
780 a3 WA WEqfaar (Fa<
A waT) TR a2 @ L

farsafaarn e o fafaw fawdi &
a1 AT T

6744. 5t fagmaT waE : =T
foretr WY ag TmTe F FO oSG F o

(%) favafaareg =< o= fafaw
fawdi & ozEwdl & g
#F toar favafaae s=T ST Sqar
flt s O @ S ware fer
o

(&) #ar gardt arzy qEwl ¥
AT & wiare weg fa2et v
forelt § o gt F affaa wvr 1
I wara I Fr A RS sqe et
&

() afzsrdmwm (%) o< ().
FT ITAT TTHTIOCS &Y, T 37 F7 AT
T 8 W%

(v) o= w& fawr & wr§ ware
gl feg wc & O 1w & ¥ wor &
A wfaer § 57 w99 & 37 w91 #¥
T v gR e S ?

ﬁﬂ" et ("?oﬁ!‘ aﬂ’):
(%) & (7). T forer srpeemT

A fimgwr afcag, ot faer wavers &
W OF @rae dedT §, SR W
& wvit el & foryy fafirw fawat 3 st
15T TETF FATC HA A ot gf |
aferg ¥ ¥ aag go € o W g
W & fay sraws fdew @
T § | FO T JEE GATC AT A LR
& o sfrgra, v arfarfors sega,
nfora wifesy, <amm, s faam,
F1foren, EqTaTeT WIfE FT W IR
qrz7 g e & fafes &0
g | favafaaras @< 9, awEtawTey
oW W A favafaaedi &
guTg faar g fF 97 # ox Wt gafa-
de  afafe S g s mgfas
AT F ST § @I §T WA 9157
fararoit &Y wtiw wt @ | Favafimmer
e waem & fegwers fawe faarew
F forar afeg wrfaerdy @1 7 of e
A 9T ag ¥t § fF arew i
% wafema & gf wnafrs s
ot e gt wme 1 5w ¥ § arem-
fararzor 3w Qo F 7w ww ¥ ford
faer otem a= & dfie = WA
T |

(%) wer &Y Fsam |
Eem W

6746. s WiGTT wTer &0 :
lﬁ’l‘lﬂﬂ'olﬂf:
it wiwre fog :
St AT Tl :
T WA AT qg AT KT AT
w4 fF
(F) ®rer T § SeiHr Fra
1 & s/ T g o
(w) w1 g ax § fr Sww
T & ¥ = A Y 9w §; W
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() afz &i, &t 39 F F1 FTO-
g ?

Hag-eTd a9y aur< ferwr § ge-
wolt (st %o Fo Jarwia) ¢ (F) W
am fag T

(w) sft =¥
() e § @ vE

Delivery of letters addressed by
) Sheikh Abdullah

6747, Shri C, C. Desai: Will the
Minister of Home Affairs be pleased
to sta‘e:

(a) whether it is g fact that Sheikh
Abdullah, before he left for Delhi,
handed over a number of lelters, ex-
pressing thanks for representing for
for his release, to the Collector of
Maduraj to be sent to addresses among
whom I was one; -

(b) if so, the reasons for withhold-
ing thise letters; and

(c) whether Government propose to
issue instructions to the authorities
concerned not to withhold letters add-
ressed to the citizens of India and
particularly to the Members of ?a.r
liamen!?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.”

(b) No such letters were withheld.
(e) No, Sir.

Police Hollsln‘ Scheme in Eerala

6748. Shﬂ Vandem Nair:
Shri Yashpsl Singh:
Shri C. Jamardhanan:
Ellrl P C. Aﬂeh.n

Will the Mimster of Eome AM-
be pleased to state:

(a) whether the Kerala Govern-
ment have requested for a loan of
Rs. 40 lakhs from the Central Gov-
ernment for the police hotnmg scheme
for lm-ﬂ. and
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(b) if so, the loan sanctioned

therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The matter is under considera-
tion. ’

Adjudication’ of Industrial disputes
v "' in Dethi

6749. shri Kanwar Lal Gupta: Will
tae Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether it is a fact that the
Delhj Administration has to seek per-
mission for referring industrial dis-
putes for adjudication to an industrial
tribunal in the case of public sector
undertakings;

(b) whether it is also a fact that no
such permission is necessary in the
case of Private sector undertakings;

(c) if so, the reasons for this dis-
crimination;

(d) whether it is also g fact that in
some cases the permission was not
given to the Delhi Administration;
and

(e) if so, the reasons therefor?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes.

(b) Yes.

(c) There js a convention between
the Central ang State Governments
that the latter ghould consult the
Central Government before referring
for adjudication an ‘industrial  dis-
pute concerning the public  sector
undertakingg which are wholly or lar-
gely owned by the Central Govern-
ment or in which the Central Gov-
ernment have-an interest agnd vice
versa.

(d) Yes.

(e) The reasons have been explaln-
ed to the Pelhl;\dmllujstrﬁﬂon m

B —
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!‘omhrepahiatesfrmm:

6750, Shri Liladhar Kotoki: Will
the Minister of Labour and Rehabili-
tation be pleased to refer to the re-
plies given to Starred Question No.
632 on the 24th August, 1966 gnd Un-
starreq Question No. 2871 on the 30th
November, 1968 and state:

(a) whether the ceiling of rehabi-
litation loan has since been raised
from Rs. 2000 to Rs. 5000 by the
Director of Industries for the repa-
triales of Burma;

(b) the _nu-mber of applications so
far received for the grant of Rs. 5000;

(e) whether any conditions are im-
posed jn the case of repatriates who
have applied or the second instal-
ment of Rs. 4100; and

(d) if so, the reasons therefor and
the sieps Government propose to ex-
pedite the second instalment?

The Minister of State in the Minis-
try of Labour, Employment and Reha-

bilitation (Shri L, N. Mishra):
{a) Yes, Sir,
(b) 123.

(c) and (d), The seconq instalment
©of loan is released ‘after the loanee
has utilized the first instalment and
acquired necessary premises to run
+the business. Those who have been
given loan upto Rs. 2000 only under
the old ceiling are entitled to apply
and get loan upto Rs. 5000 provided
the sanctioning officer is satisfied that
the enhanced loan is needed, giving
due consideration to the factors like
nature of business and requirement
of funds for the business, scope of
expansion etc. The expeditious dis-
bursement of the second instalment
thus depends upon the applicant satis-
1ying the sanctioning officer that the
first instalment hag been properly
utilized and the remaining instalment
is needed to run the business.
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% wifes fog ot W oo e
o w1 T
6751. =t fagpare qrest
=t TeTaET qred
ot W T
ot wof Ferg et :
w1 aqeea fag goag :

T qpe™ Sl 77 aqw A
FO w0 %

(%) w1 ag = § fv e e
farg oft #1 s WY 92 ST A,
1967 & feesft 4 rweitenm qw
€ € oY, TFgT e 0 a1 T
foar mar a7 o @ E A F g
foqe 7% &Y 7 4;

(=) afz &, @t gfee ¥ gw=las
Sl & faeg T AR AT

() v ag ot w= & s o aafer
%mwmmﬁmz I I G-
farddy afafafera ¥ wrr 3 77 WY HRE
Fam 9T g, AR

(%) afz &, &t g8 T &7 R
s s g 7

Teed WA # e (o
faran T gew) : (%) gfere o maredt
T & gy ¥ oAyl (U A o9 &
qa %t forerad firelt oY | fipeg WO
A qr wrfews sy & O @
forsraat ¥ fordr woqe e A @
% |

(@) & («). wor gY 7t vo

Andaman State Transport Department
6752. Shri K. E. Ganesh;
Shri A. S, Saigal:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it is a fact that the
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Andaman State Transport Department
is inviting tenders only locally for
the purchase of spare parts for their
motor vehicles;

(b) if so, the purchases made during
the last five years—year-wise, and the
number of tenderers, year-wise;

(c) the number of wehicles main-
tained by the State Motor Transport
Department; and

(d) whether Government propose
to invite tenders on all-India basis
in view of the large transactions?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) No, Sir. The
Andaman and Nicobar Administra-
tion invite quotations for the pur-
chase of spare parts for motor wvehi-
cles both from the mainland and the
local market according to the exigen-
cies,

(b) Does not arise.

(¢) The Transport Department of
the Andaman and Nicobar Adminis-
tration are maintaining 139 vehicles
in all including 99 borne on their own
books.

(d) The purchase of spare parts is
normally made through the Directo-
rate General of Supplies and Disposals
or firms under the rate contract of
this Directorate. Local purchase is
resorted to only in unavoidable
circumstances to maintain essential
services.

Stevedoring in Nicobar jslands

6753, Shri K. R, Ganesh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Andaman Adminis-
tration has taken over stevedoring in
the Nicobar Islands recently;

(b) if so, the tota] tonnage handled
by the Organisation and the total
monthly expenditure;

(c) whether there was any loss of
cargo, boats and barges since this

JULY 26, 1967
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taking over and if so, their total value;
and

(d) whether diversion of ferry
boats from Mayabundar and Middle
Andaman to the Nicobars had affected
passenger traffic in these places?

" The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) 1080 tonnes were handled at
Car Nicobar upto 30th June, 1967 and
130 tonnes were handled at Nancowrie
upto 31st May, 1967. The total expen-
diture at Car Nicobar was Rs, 16,571
in April, Rs. 13,178 in May and
Rs. 7,673 in June. The tptal expendi-
ture at Nancowrie was Rs. 1,567 in
April and Rs. 3,105 in May.

(c) Yes, Sir. The total value of
loss is estimated to be Rs. 1,50,695
excluding the cost of an army crane
which was also lost. Most of these
losses were due to the cyclone which
hit the Islands during May this year.

(d) No boats were diverted from
Mayabunder or Middle Andamans to
Car Nicobar.

Migration of Research Scholars

6754. $hri Madhu Limaye:
_/‘Shri George Fernandes:
Shri Yajna Datt Sharma;

Will the Minister of Education be
pleased to state:

(a) whether Government or any
other educational agency has carried
out any sociological investigation of
the problem of research scholars mig-
rating from their home country and
settling abroad;

(b) if so, the result thereof; and

(c) the steps proposed to be taken
to persuade these academicians/re-
search scholars to return to India and
to enable them to continue to stay
and work in India?

The Minister of State jn the Minls-
try of Eduncation (Shri Bhagwat Jha
Azad): (a) The Government, either
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directly or through any other agency,
have not got carried oqut any socio-
logical investigation on the problem
of research scholars migrating from
their home country and settling
abroad,

(b) Does not arise.

(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1909/67).

e T AT feam & waatal & folr
wfaai

6755. wit forgrer Ferg
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w1 it ¥ faaifadi 91, ffes Afrfos)
giepfas [T Ag & wqvAl wgar
srEfas wirar & oqraT #1397 1 grar
¥ fag  facim wargar & st & 0
gafe A ¥ T8 warew & @a o
fadte Tmmer T & sgAEar W L,
fFg xa & 10 faarfadi & a9 o=
WeTIF WX UF A4g § wigwanw arr
AEATTHT & /A, 10 ¥ 35 A% Fradaai
¥ gqg AT F 94T FA 11 FIEqw
F\ WAT & wdT T wgaT 7w @y
& wf g8 tEr T oA qIHE g
IBTAT AT §, W qgr w4 & g
STt 3, v aw & wra ot fove 51
I ga1aT A § fmg svaa AT
60 797 s faadt w3t & | 7 g
A G e Mz g A wm E
TH H ATT AA FIAT FT ARG WY
WA 2 1 Trg@d Y sl & FTOOr
1967-68 & a9z # I & fog #1%
FAC [ATAT FEAT ANT AT g1 GFT |

Protein from Petroleam

6757, Shri D. D, Jena:
Shri K. P. Singh Deo:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that re-
search is being made in Britain,
France, USA and the Soviet Union
for the production of protein from
petroleum;

(b) whetheér Government propose to
make such a research in India; and

(c) if so, the steps taken in this
regard?

The Minister of Eduecation
Triguna Sen): (a) Yes, Sir.

(Dr.

(b} and (c). Research on produc-
tion of protein from petroleum is
‘being conducted at the Indian Insti-
tute of Petroléum, Dehra Dun and
Regional Research Laboratory, Jorhat.
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A Pilot Plant for producing Fifty
Kilograms protein concentrates per
day has been set up at the Indian
Institute of Petroleum, Dehra Dun
and a pilot plant for producing one
ton per day protein concentrates is
being installed at the Regional Re-
search Laboratory, Jorhat.

Exteasions for Telephene Conmectiozs

+ 6758. Shri Ram Charan: Will the
Minister of Communications be pleas-
ed to state:

(a) the principles that govern the
grant of extension to telephones;

(b) whether it is a fact that mo
extension is given when the same is
required in the next building or across
a street or road,

(c) whether Government are aware
that extensions do not affect the load
on the Exchange and on the other
hand are a source for revenue;

(d) whether Government are also
aware that there are a large number
of applicaticns for telephone connec-
tions pending all over the country
and that it would take years to meet
the demand; and

(e) if so, the reasons for not giving
the permission for extensions without
any restrictions?

The Minisier of State in the Depart-
ménits of Parllamentary Affairs and
Communications (Shri 1. K. Gujral):
(a) Extensions to telephones are pro-
vided subject to technical feasibility
and availability of instruments,

(b) No, unless more than one cable
pair is to be used or there are com-
structional difficulties.

(c) Extensions in some cases do
increase the load on the exchange.
Nevertheless, it has not been the
policy of Government to refuse exten-
sions wherever feasible. Due, how-
ever, to shortage of extension Instra-
ments, and cable pairs, it has not
been possible to meet all the demands.

(d) Yes.
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(e) There are no blanket restric-
tions as such on the grant of exten-
sions.. As soon as extension instru-
ments become more freely availabis,
the applicants on the waiting list fc:
such facilities are considered for pro-
vision of such facilities,

Criminn) Cases against Strikint
Defhi Policemen

6759, Bhri Sradhakar Supakar: Wil
the Minister of Home Affairs be
p'eased 10 state:

(a) the progress of the crimiral
cas2s against the Delhi Policemenr
arres'ed during the las! strike; and

(b} how many of them are in jail?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) Consequent on
the agitatinn by the Delhi policemen
in April 1987, charge sheets in 18
cases and complainis in 2 non-cogniz-
able cases investigated with Magis-
{rate's permission u/s 155(2) Cr. P.C..
against 964 policemen including onc
swaeper of the Police Department.
have been filed in various courts. The
nroceadings have been stayed in a'l
courls o¢n the applications of the
. arcused that they jntend to move the
appropriate court for tha transfer of
their cases outside Delhi.

The petitions of 4 accused police
men for transfer of their cases havy
heen fixed for arguments in the
Supreme Court on Tth August, 1867

th) Nome.

National Reseirch Laboratery for Ofl
and Petrolecum

6760. Shri B. K. Amin: Will the
Minister of Educa‘ion be pleased 1o
stato:

fa) whether Government conten:.
riate to establish a National Research
Lz“oratory for Oil and Petroleun:
Proaducts in Gujarat State in view of
*he fact that Gujarat is a major Staiz
in oil and petroleum production i»
India today;
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1b) if so, particulars of the schem::
and L

(2) i not, the reasans therefor?.

The Minister of Education (Dr.
Triguna Sen): (a) No, Sir.

() Does not arise.

(¢c) The Council of Scientific and
‘n lustrial Research has already estab-
iisned the Indian Institute of Petro-
leum at Dehra Dun. The laboratory
lhas been actively working on various
aspects of petroleum refining, petro-
leum products and petrochzmical-
The Institute is maintaining effective
contacts with and handles the pro:
blems of the refineries and marketinz
organisations, both in the western ac
well as eastern parts of the country.

English in Primery Classes in Delhi
Schools

6761. Shri Sradhakar Supakar: Will
the Minister of Education be pleasad
to state: °

(a) the names of Educational Insii-
tutions in Delhi and New Delhi with
English medium in the primary classes
receiving aid from Government; and

(*) the ennual grant and - otlef
facilities provided by Government ¢’
such institvtions since 1st Japua:i;
19647

The Minister of State in the Miniv
try of Education (Shri Bhagwat Jhn
Azad): (a) and (b), The requisiic
information is being collected finm
‘412 Delhi Administration and will be
13'd on the Table of the Lok Sabha
in due course.

Funds given by the U.S.5.R. to .
Individuals and Organisitions

6762, Shr: Sabduraoc Patel: Will ihe
Minister of Home Affairs bz pleased
to state:

(a) the names of individuals ‘and
organisations and the amount of funis.
given annually to them by the Sowie’
Union; i
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(b) whether these are payments in
Tupees;

(c) if so, the source by which the
Soviet Union earned the money;

(d) whether the Government of the
U.S.S.R. seek the permission of our
Government prior to providing funds
to Indian individuals and organisa-
tions; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (e). A report
has recently been submitted by the
Intelligence Bureau after inquiring
into the allegations regarding the use
of foreign money in the recent elec-
tions and for other purposes, It is
being carefully examined.

Colleges Affiliated to U.P, Universities
in Delhi

6763, Shri Yashpal Singh: Will the
Minister of Education be pleased ‘o
state:

(a) whether Government are con-
sidering a proposal to allow the Uni-
versities of Agra and Meerut to run
Colleges in the Union Territory of
Delhi for the students who fail to get
admission; and

(b) if so, when a decision would
be taken in the matter?

The Minister of Educatlon (Dr.
Triguna Sen): (a) No, Sir.

(b) Does not arise.

Structural Engineering Works
Ltd., Calcuita

5764, Dr, Ranen Sen: Will the
Minister of Labour and Rehabilita-
tlon be pleased to state:

(a) whether structural Engineering
Works Ltd., 27 B, T. Road, Calcutta-
58, was financed by his Ministry on
the condition that the firm will employ
displaced persons from East Pakistan;
and 1
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(b) it so, the present position of the
factory?

The Minister of State in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri L. N, Mishra): (a)
No Sir.

(b) Does not arise.
" . New Hindi Secript

6765. Dr. Ranem Ben: Will the
Minister of Educatlon be pleased to
state:

(a) whether the new Hindi script
as the link script hos been placed
before eminent philologists of India
for their opinion; and

(b) if so, the reaction of the philo-
logists?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) and (b). The modified Deva-
nagari Script was evolved by an
Expert Commitee consisting of emi-
nent philologists. The tentative
recommendations of this Committee
were circulated amongst other emi-
nent philologists belonging to various
linguistic regions and their comments
were placed before the Expert Com-
mittee which took them into comside-
ration before finalising the modified
Devanagari Script.

Supply of Fortnightly Reports
* to State Governments

6766. Dr, Renen Sem: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Star-
red Question No. 659 on the 21st June,
1967 and state: )

(a) whether fortnightly reports from
the Central Government are being
sent to all States regularly;

(b) whether the contents of those
reports have also changed qualita-
tively; and

(e) if so, reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Yes, Sir.
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(b) and (c). It will not be in the
public interest to disclose the nature
of the contents of these secret reports.

Sclentists, Doctors and Engineers
going Abroad

6767. Shri K. K. Nayar: Will the
Minister of Education be pleased tv
state:

(a) how many scientists, doctors
and engineers qualified in India during
1965 and 1966;

(b) how many of them have gone
abroad;

(¢) how many of them have been

assisted by Government in going
abroad; and
(d) what is Government's policy

regarding Indians
ment abroad?

The Minister of Education (Dr.
Triguna Sem): (a) According to the
available information, 8819 post-gra-
duate scientists; 5,200 medical gra-
duates and 10,282 graduate engineers
and technologists qualified in India
during 1965. Similar information for
the year 1966 is not yet available,

seeking employ-

(b) Number of persons who went
abroad during the year 19685 for stu-
dies in faculties of science, medicine
& public health and engineering &
technology was 863, 136 and 2,512
respectively. But not all of them got
qualified in 1985.

(c) The exact data is not available.
But the proportion of Government
sponsored students is roughly about
15 per cent.

(d) A person who has secured
employment offer abroad is generally
given ‘P’ form clearance.

Indian Scientists, Doctors and
Engineers Abroad
6768. Shri K. K. Nayar: Will the

Minister of Education be pleased to
state: v

(a) the number of Indlan Scientists,
Engineers and doctors abroad;
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(b) whether any census of such per-
sons was made along with the last
census;

(c) whether Government have
taken steps to include Indian scien-
tists abroad in the 1971 census of
scientific and technical personnel; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No precise information is
available. The Council of Scientific
and Industrial Research maintains an
Indians Abroad Register of Scientists,
Engineers and Medical Personnel in
which registration is voluntary. Of
those registered in that Register as
on the 1st March 1967, 2003 scientists,
3270 engineers and technologists, and
1168 medica] personnel were abroad.

(b) No, Sir.

(c) The exact details of the data
to be collected during the 1971 census
have not yet been decided.

(d) Does not arise,

Foreign Experis working in India

6769. Shri K. K. Nayar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreign nationals
working in India as “experts” accord-
ing to the flelds in which they are
working;

(b) the measures taken to ascertain
if suitable Indians are available in
India and abroad for these assign-
ments; and

(e) the stepg taken to train Indians
to take their places?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. 8,
Ramaswamy): (a) A census of foreign
nationals working in India as
“experts” op the basis of their fleld
of work has not been undertaken in
the past. However, from the infor-
mation available, 1,762 non-Indians
(excluding Nepalis) are working
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under the Government of India, public
sector undertakings, autonomous bod-
ies like Universities, etc, as on B3lst
December, 1965. While the number
includes a few holding administrative
civil posts under Government, a
large number of non-Indians are em-
ployed as technicians uynder bilateral
agreements economic and technical
aid programmes, T.C.M. and Colombo
Plans, etc., and are expected to be so
employed only for short periods.

(b) and (c). In accordance with
the instructions issued by Govern-
ment, appointments of non-Indians to
Civil posts under the Government of
India should be made only in very
exceptional circumstances and then
also on contract for the minimum
period only. It has also been em-
phasised in these instructions that
steps should simultanecusly be taken
tp train suitable Indians to fil such
posts. Although these directions are
observed in making appointments to
civil posts under Government, em-
ployment of non-Indians sometimes
becomes unavoidable where it is a
condition of a bilatera] agreement
with a foreign Government|organisa-
ticn, and where suitable Indians are
not avallable in the country. Every
effort is made simultaneously to train
suitable Indians to replace the gervie-
es of the foreign technician:,

Central Water and Power Research
’ Station, Khadakavasla

6770. Shri S. M. Joshi: Will the
Minister of Labour and Rehabilita-
tion be pleased to state:

(a) whether it is a fact that the
Conciliation Officer (Central)-1, Bom-
bay held conciliation proceedings bet-
ween the representatives of the
workmen of the Central Water and
Power Research Station, Khadaka-
vasla and the Director of the Station
in the first week of June, 1987 on the
fssue of discharge notices served on
27 workers;

(by whether It Is a fact that during
the negotiations at a certain level, the
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workers’ representatives proposed
that the workers under discharge be
‘Laig Off";

(e) whether it is 3 fect that when
the Dirzctor and his representatives
were ready to consider these pro-
pesals, the Conciliation Officer, Bom-
bay, advised the management that it
was vot” mesessary to ‘Lay Off the
workers; and

(d) whether it is a fact that the
Worke:rs' Union in the said establish-
ment has made a representation
against the partisan attitude of the
Conciliation Officer. and if so, what
action is being taken in this behalf? .

The Minister of Labour and Re-
habititation (Shri Hathi): (a) Yes.
(b) Yes.

(e) No.

(d) Yes. A representation was
made by th2 Cantral Water and Power
Research Kamgar Sabha. The
Regional Labour Commission (Cen-
tral), Bombay examined the complaint
against the Conciliation Officer and
came to the conclusion that the alle-
gation was not justified.

Crimina]l Prosecutipn against Former
Recretary, Sangeet Natak Akademl

8772. Shri Baburao Patel: Will the
Minister of Edueation be pleased to
state:

(a} when the ecriminal prosecution
against the former Secretary of the
Sangeet Natak Akademi which was
filed on the 10th August 1981 is like-
ly to be concluded;

(b) the reasons for this delay in
meting out justice to the culprits
concerned;

(c) the steps Government propose
to take to speed up the procoesses of
law; and

{d) if not. the reasons therefor?

The Minister of Education (Dr.
Triguna 8en) (a) The matter 18
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sub-judice, It cannot be said when
the trial is likely to be eoncluded.

(b) Serious illness of the Fcclised
and tho dilatusy sucucs adopted by
ner.

(e} A request has been made to
the Court and to the Deputy Com-
missioner that the rearing of  the
;nse may be continued from day to
ay.

(d) Does not arise.
Sciente Talent Search Scheme

6773. Shri N. R. Deoghare: Wil
the Minister of Educatiom b pleased
to state;

(a) the total number of candidates
selected under the Science Talent
Search Scheme on the basis of the
examination held in January, 1967
by the Department of Science Edu-
cation (National Conucil of Edu-
cational Research and Training);

(b) the criteria for selecting
candidates;

(¢) whether is is a fact that a
large number of selected candidates
do not avail of the scolarship because
of their opting for engineering, medi-
cal and other courses;

the

{d) whether a panel is maintain-
ed for providing chances for students
who are unlucky to miss selection by
a few marks so that they can be pro-
vided with incentives, in case certain
selected candidates dp mot  avail of
the scholarship; and

‘(e) if not, the reasons therefor?

" "The Minister of Edoeation (Pr.
Triguna Sen): (a): 366

(b) Selections are made on
merit, on the basis of s written test.
aptitude test and a science pro-
ject report.

(c) Yes, Bir.

{d) No, Sir.
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() Tt would not be fp-the intrnag
sf (he Scheme top select ctandidates

u‘vho are below thg prescribed stan-
dard

Customary Laws in  Laccadive,
Minicoy and Amindivi Islands

6774. Shri Sreedharan:
Shri P. C. Adichan:

Will the Minister of Home Affairs
e pleasad to state:

(a) whether it is a fact that the
judicial administration of the Union
Territory of Laccadives is based on
the Regulation 1 of 1912 in Laccadi-
vas and Minicoy Islands (Law) and
the Customary Laws in Amindivi
Islands; and

(b) if so, the reasons for not en-
forcinz the Laccadive, Minicoy and
Amindivi Islands (Law) Regulation
1965 and Laccadive, Minicoy and
Amindivi Islands Civil Court Regu-
lation, 19657

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya Cha-
ran Shukla): (a) In the Laccadive
and Minimg Islands civil and cri-
miasal justice js administered ynder
the Laccadive Islandg and Minicoy
Regulation, 1912 (Regulation No. 1
of 1912). In the Amindivi Is-
lands crimina] cases are dealt with
under the Code of Criminal Pro-
cedure, 1898, and on the civil side,

the Deputy Tehsildar, tries suits,
with the help of  assessors called
Muktessars.

(b) The Laccadive, Minicoy and
Amindivi Islands (Laws) Regulation,
1865, provides for the extension of
121 pre-Constitution Laws to ‘the
Union Territory of Laccadive, Mini-

and Amindivi Islands, and the
Laccadive, Minicoy and Amindivi
Islands (Civil Courts) Regulation,
1065, provides for. the constitution of
civil courts in the Union territery
and other connected matters, Ex-
tensive preliminary work was in-
‘volved for implementing the Regu-
lations. The work is now  nesring
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eomaplétiv, gnd the Kegulations win
be eaforced ghortly,

Telephone Facilities to Vypeenm Kara

6775, Shri Viswanatha Menon:
Shri E. K. Nayanar:

Will the Minister of Communicat-
fons be pleased to state:

(a) whether Government have re-
ceived a communication dated the
28th April, 1867 from the M, L. A
of Narakkal Constituency, Kerala
State, for the extension of telephone
facilities to Vypeen Kara, Ernakulam
District, Kerala|State; and

(b) if so, the action takem thore-
on?

Fhe of State in the De-
: of Parliamentary Affairs
and Communications (Shri 1. K. Guj-

ral): (a) Yes, Sir.

(b) The M.L.A. has already been
informed that:—

(i) the existing 25 lines auto
exchange has only recently been
replaced by a 100 lines one to
meet immediate demands Fur-
ther expansion will be under
taken in due course subject to
availability of resources.

(ii) while direct linking of Nar-
akkal with Erankulam s im-
mediately mnot possible, efforts
will be made to improve the ex-
isting communication facilities.

EKonkani as an Official Language
6776. Shrl Viswanatha Menon:
" Bhri E, K. Nayanar:

Will the Minister of Home Affairs be
pleased to state:

official language in Goa; and

(b) if go, the action taken in this
regard? '
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The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Che=an Shukla): (a) No, Sir.
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(b) Does not arise.”

Accident in Dhemo Main Colliery,
Asansol

+

6777. Shri Indrajit Gupta,
Shri Vasudevan Nair:

Wil] the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether there was an accident
at the.Dhamo Main Colliery, Asansol,
on the 3rd July, 1967 due to  the
management’s negligence;

(b) whether the colliery workers
took out a procession in protest;

(c) whether the said procession was
fired upon by the management's men,
resulting in some deaths and injuries
to others; and

(d) the action taken by Government
in the matter?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) There
was an accident in this mine in the
evening of 3rd July, 1967 resulting in
the death of two workers, The Direc-
tor General of Mines Safety holds the
subordinate supervisory staff responsi-
ble for the accident.

(b) A procession was taken out on
the 5th morning with the dead bodies
of two other workers who had died on
4th July as a result of injury receiv-
ed jn a clash which had taken place
between rival groups of workers on
the morning of 3rd July. In this clash
nine persons were reported to have
received gun shot injuries.

(c) There is no such report.

(d) It is reported that the Police
have arrested some persons Including:
the Colliery Manager in connection
with the clash that had taken place on
the morning of 8rg July.
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_ ES.. Hosplial at Ernakulam

6778. Shrl Viswanatha Menon:
Shri E. M. Abraham:

Will the Minister of Labour and Re-
habilitation be pleased to state:

(a) whether there is a propusal to
construct g ES.I. Hospital at Ernaku-
lam Town, Kerala;

(b) if so, whether the construction
will block the Painadiparamber Road
in Ward No. XI of Ernakulam Muni-
cipality;

(c) if so, whether Government have
received a representation against it
from the residents of that ward; and

(d) the reaction of Government
thereto?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) Yes.

(b) Yes.

(c) Yes.

(d) With the consent of the Ernaku-
lam Municipal authorities, the road in
question is being deviated to facilitate
hospital construction without prejudice
to the interests of the people in the
locality.
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Administrative Rsforms Commission

€781, Shrji Hem Raj: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether the Administrative Re-
forms Commission has also set up -
study group for studying the working
of the Administration of the Union
Territories; and

{b) if so, who are its members and
what is the scope of their enguiry?

The Minister of Stats in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) Yes, Sir.

(b) The Stui) Team consisis of the
following:

1. Shri R.R. Morarka . Chairman
2. Shri M\N. Naghnoor M.P. Member
3 Shri Triloki Singh M.P. Member

ndian  Co-operarive
on, Lid. New Delhi .

Member
< Shri A. D. Pande, ]'omt
Secreiary,  Ministry
Home Aﬂ'mm New Ddht Member
6. Shri D. _'l M:dm, Joinl
‘Secre:ary, - Ministry
Finance. New Delhi Member

8 Shari A. K. Chatterjee 0.5.D.,
A.R.C, New Dellii Juint Secrctary

‘The Study Team will examine the
administrative stucture of the Union
Territories (Delhi, Himachal Pradesh,
Manipur} Jripura; The Andaman and
Nicobar Islands; the Laccadive, Mini-
coy and Amindivi Islands; Dadra and
Nagar Haveli; Goa, Daman and Diu,
Pondicherry; Chandiearh) and suggest
reforms with a view to gvoiding delays
and securing economy in expenditure
consistent witn efficiency. The Taam
will also examine the relations bet-
ween the Government of India and the
Administration of Union Territories
and make recommendations for re-
defining them where necessary.

- In addition to this, *tha following
items have also been remi.ted to the
study team:

A, For gll the Union Territories

1. To examine the existing struc.ure
of taxaticn and other sources of reve-
pue and to recommeand changes or
modifications that are necessary or
feasible both by way of rationalisation
and with a view to increasing the
revenue resources of the Union Terri-
lories 1p respect of matters covered by
the State and Concurrent Lists of the
S=venth Schedule to the Constitution.

2. To estimate the revenue reéceipts
of the Union Territories for the re-
maining years of the Fourth Five Year
Plan (1968-69 to 1970-71) on the basis
of the levels of taxation or other
means of raising revenug that could be
attained during those years.

3. To estimate the financial require-
ments of the Union Territories to meet
the committed revenue expenditure on
maintenance and upkeep of Plan
Schemes completed during the Third
Plan. -

4. To examine the present arrange-
ments for budgeting and expenditure
control in the Union Terr*toriss and to
suggest modifications if any that are
Necessary.
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B. For Union Territories with Legisla-
tureg only

5. To make recommendations as o
the principles that should govern ih-
determination of the quan.um of fin-n-
viai assistance by way of grants-in-aid
and loans that shouid be givea to ih~
Union Territories with legiblatures to
:nable them to meet the gap belween
their o'wn revenue rasources and their
net vevenue expanditure, or for financ-
ing their capital expenditure (includ-
ing loans), gs the .asez may be, during
the remaining years of the Fourth Five
Year Plan (1967-68 to 1970-71). In
particular, the recommendations
should cover questions as to whether
the Central assistance should be fixed
amounts or amounts varying jn Dro-
portion to the resources raised by the
U.Ts., whether different principles
should be followed for assistance for
plan and non-Plan expenditure and
whether the comparative stage of
development in neighbouring States
should be a guiding factor. ’

6. To make recommendations as to
whether the Union Territories with
Legislatures should set up sinking
funds to enable them to repay the
loans advanced by the Central Govern-
ment or whether they should be given
fresh loans by the Central Gavaern-
ment t6 refund the earlier loans.

Extension of Service to Officers of the
Rank of Under Secretary and Above

6782. Shri Molahy Prasad;
Shri Madhy Limaye:
Shri 5. M. Banerjee:
Shri Ram Sewak Yadav:

Will the Minister of Home Ma!n
be pleased to state:

‘(a) how many extensions beyond the
usudl limit were granted to how many
Centra} Officers of the level .of .ur
equivalent to Under Secretary up-
wards since the 15th Angust 1947;

(b) whether the UP.S.C, was con
sulted before granting 1hm exten
sions;
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(c) whether promotions of the lower
rank Officer: were gffected u8 a re-
sult of {hesa extensions;

(d) wheiler Government have
noticed the anomaly that whereas
they are required to proceed through
the UPS.C. in the selection'appoint-
muat of lower rank officers,  they
nave unrestricted power in extending
the service of even the topmost
officers; and LTl

fe) if so. the measures proposed to
end this anomaly?

‘The Deputy Minis er in the Minis-
try of Home Affairs (Shri K. S
Ramaswamy): (a) -The records re-
garding grant of extensions of service
are retained usumally only for 5 years.
It is mot, therefore, possible to indi-
cate the figures as from 15th August,
1947. However, the information per-
1aining to the period from 1st Decem-
ber, 1962 onwards when the date of
superannuation of Centra] Govern-
ment servants was raised to 58 from
55, is being collected and will be
laid on the Table of ths House.

(b) No, since such consultation ijs
not necessary.

(¢) This may be truc in certain

cases,

(d) Since the initial appointment
of the officers in question to the ser-
vice/posts .under Government had
been approved by the UPSC if such
approval was necessary, no further
consultation is necessary in regard to
their continuance in the service/pasis
beyond the age of superannuation,

{e) Does not arise. -
dgewras dan
6783. st Trwerer Aroay
o wo Wy :
_ wr wEsW AT T tm*-‘r_'#ﬁ
FI w4 T
(%) v ag @ § fx 3o =fe
Fgewgren o Aen @ waey #
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- AR A T AR WO
W Y A A @ ;W

(=) afxgt, &t wowrw faame
Wi stisr v g wm g ?

ger aeTE ¥ Tea Wt (s
famr am ) :  (F) ¥T@R
Woamdft e ge adi &

(&) s fir arcifies s g
931 ¥ IUXH sqard, 1967 %1 W
= ¥ @ T 6, wgrag-ge-
& o faae avaedt aaw & A,
1967% W % Nigagw 2 3 &t
s & | wfadeT AT g 9% g
#Y famrfant ox fawme s<aT g Wi
it Feafar 92 7g Tarn @wa gt
fir o faag & foig fogr o s w2
% o faarz #1 afeaw w1 & g7 ¢
ferar s

BTATHi ® /g

6784. W MAAW :
'ﬂ’"*ﬂ!fﬂ! :

w1 fgmr wdt qg warr ® g
5t fis afgarat & frr ® Newmew
W™ ¥ g = g w frare dfgw
T TF THT STAI BT wiaw wrwr
wrare 9X frges fem 2% oar Q6
eraml #1, foaw amar-far # ww
300.00 Tq¥ wifes ¥ &% , o@-
afer ¥r o7 Fram T W 3 7

faw wowrew ¥ wvg we (o
wrrew W W) < o g, T e
sy fayroreer gt § 0 s
T 7 goerdl o faderd §
g5 awdl ¥ aefeal ¥ fag &g o
* wre aw forer oW f Frges 34
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wroerdh Aedt & ferdr gferm rrar wingfee
(afefetam) fedr ot ® gwrer v

6785. &Y WK Wy ¢
&t w7 fwe fag -

T QRTd HAT qg T 6w
w4 fs

(%) w1 wowTT wr fame gt
Mt & o gfew aro wfvgfe #
SUTHT 1 AT FA KT E

(w) afzai, atsn ; aix

() afz 7, av 9a% w1 W@
? |

I WAWg F Teg Wy
(=it Formr ey pes) ¢ () ST
|

(=) e &t 7@ 3 4

() = @ w1 g wA@
¥ fo 5 g et § @w o
T sufey w8 wafe & s faemm
& woeTe ¥ vty walw fgher wia-
w1t ¥ fore ag wravaw § v ag 9=ite-
are &t fammer ot o ama & Ak ¥
WY G w5 gl X
T & goerdt ¥ar # fagfa & Qv
| T sufwed Y ot dAfew s
¥ wafea  xoedy woodl § qw
o 9% @, fagR & ¥ amwm
waar favafaaradt gra o o aret
gt # s fRaT g WX 9w
ara frgfer & fed fre iR @t &
warg Sifea 6y @ &, % oo
¥ afa fr=E & ® g §
a R ! W garem S
saferal 81 2fer s gga Yoz
o g & oir famramar &
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mmﬁﬁm

su;-hmmm: o
Porar) HAT 7 AT WY L F &

(%) =% 1965-66 ¥ Wl
T T TET W G q4T
ety et & fraen weare e
ar;

(@) w0 @ deqr & gE &
i 1965-66 ¥ wrar-qdmy wfadza
&Y W1 G F7 o717 fewrar @ g ;
sirc

() afz g, @ ¥ TOwE F
T greT Wt T wafagt ek
g

for s & Tew Wt (st
WA AT EEM) © (F)—§@R
¥ wEm 33,940. 35 Y
T fremal & wEaT—3e 7@ |

(=) ofragi

(7) wfauw ¥ Foe
gfwa e & fF oY 1965-66 oY
& qlrer foid # € o avit mife
wrafed 9¢ FRAEr # qe
wiafe cafaue & | S o
20,969. 65 AT A K AL A &1
gatfaqeT ¥ wer & fis gvafee famr<
¥ gl oo agw v Ay ok § Wi
I I8 At & Fewrer faar &

Communist Party in Naxalbarl Area

6787, Shri D, Amat: Wil] the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that a third
communist party keown as Commu-
nist Party, Naxalbari has already
come into being, which claims to
have majority in the rank of Hle of
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the CP.(M) in most of the districts
of the West Bengal; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try 6f Home Affairs (Shri Vidya
Charan Shukla): (a) Government
have no information to this effect.

(b) Does not arise.

Technical Education in Delhi

6788, Shri Marandi: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have not
agreed to Delhi Administration's pro-
gramme for expanding technical edu-
cation in Delhi;

(b) if so, the reasons therefor;

(¢) whether it is 5 fact that Central
Government have pointed out to the
Delhi Administration that there are
technically trained students un-
employed;

(d) if so, the total number of such
students; and

(e) the steps taken to find them
employment?

The Minister of Eduocation (Dr.
Triguna Sen): (a) No such proposal
has been recelved.

(b) Does not arise.

(c) No, Sir; but the fact is that
there are technical personne] un-
employed in Delhi.

(d) According to Delhi Employ-
ment Exchange Register as on 30th
June, 1967, there are 505 Degree
holders and 1463 Diploma holders un-
employed.

(e) With the implementation of the.
Schemes and projects under the
Fourth Five Year Plan, it is hoped
that additional employment opportu-
nities will be created, for these um- .
employed persons.
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Murder Cases in Manipur Sta‘e

6789. Shri M. Meghachandra: Will
the Minister of Home Affairs be pleas-
to state:

(a) the number of cases of murder
in the Union Territory of Manipur
during the period from 1lst Jamuary,
1967 to 30th June, 1967 and the details
thereof;

(b) the numbes cf cases of stabbing
and other grievous sssaultg during the
said period;

(¢) the number of cases registered
at the Police Stations and the nuawner
of cases within the cognizanca of the
court;

(d) the number of accused arrested
sp far; and

(e) whether ji js a fact that a large
number of accised are still at large
and if so, the number thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) (18 cases pertain
to encounters wita Naga hostiles and
3 are as g resvlt of enmity, and pre-
vious gruge etc.)

(by 107.
(c) Cases registered. — 1384
Cases within the — 1285

cognizance of th: Court

(d) and (e). The information is be-
ing collected and will be placed on the
Table of the House as soon as it is
eceived.
faesir # 7 wawaT, 1966 ) W wwE

WA w g

6790. st WMo Yo Fmw :
Tt v Faw wvenda
w1 qgw1d AT qg TATH Y FO
‘w3 fw:
(%) 71 ag av ¢ & 7 qowax

w1 T waq & fwz ofem zver YefY
T W & FO AR ¥ =eiy
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T FHC HA WATAT & B Wik S AT
T & 9@ & A< § (32 gawdwe «
Faew gtas A 25 waad), 1967
F w9 ga A qrATHAfZar arfe e
St BRT A Y N7 ofver £ 9 qwum
Y o wRAY

(7) afz e, orem o hid o
amw w7 & af #, #w

() gy gerem &7

Trev e § i ol (W
femr s gw=): (¥) ot @i
Cipicll

(=) st 7&F =fwrq 7
ntaw fatas g=ERwiE & fasmw
¥ @ Ha<H ¥ wiv 94 g1 WA F
@ qIow #ToFMOAT

(w) <=l # g
1. UF "l
2. oF afqgm=
3. UF F%BT
4. TF gR-ga fawd ow arlt
o
5. o FAk wE
6. TH-UF Y & 7 Az
7. OF @ gWT T
8. TF W WWT
9. gI-aT T &t O R
10. & ¥ ¥ OF TH (%)
off g A9 GHET ¥ T

N

11. % ®919 |
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Mechanical Engineers

6791, Shri E. K. Nayanar:
Shri K. Anirudhan:
Shri Vishwanatha Menon:

Will the Minisi.r of Labour and
Rehabilitation e pleased to state:

(a) how many Mcchanica] Engineers
were unemploed i India in 1966 and
whether their number has icreased in
1967 and their numb:r at present
State-wise; and

(1) the steps Government propose
0 tuke in the neir future to give them
employment?

The Minister gf Labour and Reha-
bilitation (Shri Hathi): (a) Informa-
tinn regarding un.mployed Mechanical
TWngineers is aot available. However,
- stitement showing the number of
Meciaaicil Eagineers in each State,
on the Live Register of Employment
Exchang i as on 3!st December, 1966
is laid on the Table of the House.
[Plaed in I.'bra y. Sec No, LT-1210/
Simdla- information for 1967 has not
yet b2en receivz(d from the States.

(b) Various development schemes in
th: Five Year Plans are expected to
l2ac to larger amployment opportunit-
i23 for the unemployved including
Mechanical Engineers.

Violent Activities in Manipur State

6792, Shri Eanwar Lal Gupta: Will
the Minister of Home Affairs be pleas-
ed to stata:

(a) whether it is g fact that non-
Nege Tribals nave started looting,
avson, sniping »nd cther violent acti-
vitie: in Manipur;

(b) whether it is also a fact that
these people got armed training in
Pakistan and arms were supplied to
them by Pakistan; and

(e} if so. the .clion taken by Gov-
ernment to stop this?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
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Caaran Shukla,: (a) Recently there
nave been repolts of cases of looting,
sniping and oth:r violent activities in
Manipur by non-faga tribals.

(b) Some of the ammunition reco-
vered from one of their camps bears
(Pakistan Ordinance Factory) P.O.F.
morkings indicating supply of sich
muterial by Pakistan.

(c) Security ineassures have been
tightened and atiempts are being made
lo eradicate sucn elements from the
areée.

wrw Siw & 37wV ¥ ganw -lii
rﬂ"(f@- B4 Ed]

6793. i ¥AT; w8
=, TR G ;T T
&, "o T> 2aW; :
1 fomr oS gz A Ao
¥ fig -

(7) mrag 7w ¢ fw 3m ¥ 1%
i ¥ favie: weer g3w § s
I oEW T T & Al § faan
% 49 WHATC 1 GTATgH SET A
LR 1

(=) afz &1, a1 & mFa w7
TAT F FIEF AGT AR 207 § Aqveaifew
Bt & Tt & wwA fauw wmp w0
& Al wwir 7 a7 Frdargy w2 2 7

fawt: wwem ® on wRy (=
Tmam A Atere) (%) W (=)
TSg FOERT T gEAT vFg &1 91 )
# s &Y | g 9T T {1 o 0T |

frey e S er ¥ umm,
6794. | gz fey HnAg :

=t TaFR fog ara
o7 IFTAE AN
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(7) 9w #idaw & fag
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Shifting of Sheikp Abdullah from
Kodaikanal tp New Delhi for Medical
’ Check-up

6799, Shri Virendrakumar Shah:
Wiil the Minis'er ¢f Home Affairs b.
pleased to state (lie reasons for bring-
ing Sheikh Abduliah from Kodaikanal
to” Dethj for :1edical check-up for
such ailments :s mgh bloogd pressure
an¢  diabetes which can be readily
diagnosed with th: help of normal
facilities awvailable in any ordinary
hornital?

The Ministsr of Home Affairs (Shri
Y. B. Chavan): The medical experts
atiending on Sheikh Mohammed
Abdullap at Kodaikana] had advised
that he should be shifted to a place
where instititiona] arrang.ments for
treatment of Jiabeteg were awailable.
In' consultation with the Government
of Madras he vsas therefore shifted to
the All India Institte of Medical
Sciznees. New Delki.

Establishment of Literary House |n
Lucknow by World Education Imc.,
New York

6901, Shri N. K. . Salve:
Shri Nitirnj Singh Chaudhary:
Shr Natha Ram Ahirwar:

Will the Minister of Home Affairs be
plensed to state:

(a) whether ihe World Education
Ine., New York nas established a lite-
rar: house gt villag: Neema near
Lucknow; -

(b} if so, whether the said house is
nesr a military jnstsllation;

(¢) whether fureigners gather there
and roam about eround the said Mili-
tary installation;

(d) whether their are other similar
institutions at other places in the
country; ang

(ey whether Gevernment have rea-
sons to believe thot such institutions
are centres o f espionage and are
threat to national security? )

JULY 286, 1987
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The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) The World Edu-
cation Inc., New York has established
a Literacy house :n Krishna Nagar on
the Lucknow-:Tanpu;r Road and not at
Neema. near i.ucknow.

(b) No, Sir.

(c) Foreign rs do visit the Centre
but the questicy of thoir roaming about
around any r litary installation does
not anise in viow of the veply to part
(e

(d) There wo information to this
~Tect.
(e) There .. na reason to believe

th=t the literzcy lcus> is a Centre
of Any undesirnble activity.

sirra ¥ e o agfy

6502, i Ao Fo £
w; Pfaow frg 1w
71 faw  wH AT FTAR FT FAT
=97 fF ¢

() 71 oaeaaT wftr % I &
Zor % frmr &% qgfa # ¢ are afram=
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(m) »fz =i, &t ey ar

() Far afeada sdfters a7 qar
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forr it 195-) #1 FraEt F am,
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W W 9 g A9 I AveqfaE
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(&) woT 7Y 3877

Anclent Monuments in Assam

6303. Shri B. N. Shastrl: Will the
Minister of Edacation be pleased to
state:

(a) the number and names of ancient
monuments preserved by the Archaeo-
lcgical Department in Assam and their
location; and

(b) the amount spent annually for
preserving these relics and monu-
ments separately?

The Minister of State in the Minds-
try of Education (Shri Sher Singh):
(a) An all India list of centrally pro-
tected monuments/site which is avail-
able with Parliament Library may
please be referred to. There are 64
Monuments/Sites i~ Assam State on
the central list.

(b) A list in laid on the Table of
the House, [Placed in Library. See No.
LT-1212/67].

-
Circle H. Q. of Archaeology

6804. Shri B, N, Shastri: Will the
Minister of Edueation be pleased to
‘state:

(a) whether it js ; fact that Eastern
"Cirele H.Q. of Archaeclogy being in
' Caloutta is quite ineffective in looking

1598 (Ai) LSD—S,

after the presevation of ancient relics
and monuments in Assam and their
adjoining areas; aud

(b) if so, whether Government pro-
pose to establish a circle H.Q. of
Archaeology Depariment gt Gauhati
for Assam, Manipur, Tripura, Naga-
land ang NEFA?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) No, Sir.

(b) There is no proposal at present
to establish a circle gt Gauhati,

Clash with Mizos

B. N, Shastri: Will the
Home Affairs be pleased

(a) whether it is & tact that in the
incident which tock place in Kalasibo
in the Silchar-1za] road in Assam in
May, 1967, wherein a vehicle carrying
security personne] were attacked and
killed by the Mizo rebellion, the driver
of the vehicle was in complicity;

(b) whethwer it is also a fact that
the driver stopped the wvehicle in a
solitary place when he was asked to
proceed with speed;

(c) whether the driver ran away and
joined the rebels; and

(d) if so, the steps taken to stop the
recurrence of sucn incidents?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (aj to (c). There is
no such information.

(d) Does not srise.



LAS. Ofiges in Assam

6806, Shri B, N. Shastr: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number of IAS. officers din
Assam cul.re;

(b) whether their number i3 at par
witly, other States iy so far as ratio

to populatwn is concerned and

the number of LAS. Officers dn
Perent’ States and thaur rptip o

population in each State?

14791

~ (Shyi  Yidya
(a) The authorised
s-tung‘th of the caare is 117. The num-
ber of officers in position is 108.

(b) No Sir. The § of LAS.
Cadre for each Staie is not determined
on the basis of population, put accord-
ing to the needs of each State.

ig) A gtatement is isid on the Table
of the House. [Placed in Library.
See No. LT-1213/67].

National Compeil of
Traiping, New Delll

€807, Shri Siddayya:

Shri ‘Ramachandrs Veerappe:
Shri 5. A. Agad): '

Will the Minister of Education be
pleased to gtate:

(a) whether i+ is a fact that the
.Office of the Wational Gouncil of Edu-
cationa] Training (Department of
Field Services) has been recently
shifted from 'I'Lmarput to Green Park
Extension, New

(b) if so, the reasom therefore and
the rent paiq previously and at pre-
sent; -

(e) whether jt is a fact that during
the recent rains the new office was
flopded; and

(@) whether {here is a propesal to
shify thig Office tu a suitable placa?

The Minister of Education (Dr.
Triguna Sen): (a) It is not the office
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of the MNational Council 4hat -has heed
shifted but that of the Department of
Field Services of the National Insti-
tule of Education.

(b) The reason for shifting is to
locate the various departments of the
Nautional dnstitute at one cenwral cam-
pup for effective coordination agg fdn-
tegration, of the research apd training
programmes of the Institute as a
whole. ‘The peut paid fer the pravious
building was Rs. 4690 per month and
the rent for the new puild is about
Rs. 5425 per month. The latter, how-
ever, provides accommodation for the
combined library of several Depart-
mants of the institute.

{c) In the recent rains the main
sewer iine of the Municipsl Corpora-
tion was choked and as a result, water
over flowed through service lines imto
the basement. The service lines were
therefore plugged and the basesment
cleared of all water. The building is
quite safe.

(d) The Department will be ghifted
to the Hauz Kuac Campus ef the
Natignal Instit#ie as 5000 a§ th- Ingti-
tute buildings are completed

Mizo Rebels

6808. Shri Samar Guha: Wil the
?hnz;;rqtﬂwulhhpwd
0S8

(a) whether the Mizo who domingte
the Jammu area of Dharmanagyr
sub-Division in Tripura are actively
cooperating with the hostile Mizos in
Assum;

(b) whether Christian Migsipnaries
in this Tripura-Miz¢ areas are Sp-
reading anti-nationa] sentiment gmong
the Mizos;

(c) whether a former member of
Lok §apha has recently cepcepiyated
his getivities in the Tripura-Mige areas
and 15 encouvraging the Mizos to extend
MNF activities .n Tripura also; and

(d) whether the Mizo settlement in
Arundhantinggar of Tripura, where



g3 Writhen Anewhvt SRAVAWA o 18000 (SAKA) Written Xnsivers Y394

the Christish MESIOMTRE rifh Schbols
and hostels for e ¥izos, has become
8 hot bed of anti-national activities
# 2 résuR of wnii-Indfah preachings
by the Missionaries?

Tlle Minister of State in the m-
of Fome AMNairs ‘(5&!

Arhn Shukla): (2) 16 (). We have
no such informetion;, but gtrict vigil-
wnce 5 meintained wygsimst seditious
and hostile activities.

Remaditallon Work in Wil Bengal

6809, Bhri Samar Guha: Will the
Minister of Labour and Rehabilitation
b pledkéd to state:

(a) whether the West Bengal Reha-
bitication Mimiste; hes sabmitdd a
schéle to thie Centril Govertimént for
rehabilitation in which it has beén
rtated that (i) ex-camp refugeés, new
migranty from £ Pakistan, deserters
from camps outside West Bengal, non-
ramp displaced persons, avicted mino-
rities and sqnatters on road-side and
railway and putlic laid npeed imme-
diate rehabilitation, (ii) Squatters
Colonies set beforé and et 1950
require early regularisation, (iii) pri-
vate and coopzrative colonies néed
findndia] Aid fromr Govérnment, (iv)
house brilding loans for the refugees
bé inereaseq dnd (v) small seale and
cottagé Ahd other industries be Set up
for economic renzbilitation of the dis-
placed persons; and

ib) 1f 56, thé stéps Govérnfiéfit pro-
pose to take in the matter?

The Midister of Staté in the Minis-
try of Labour, Employment and Re-
hibilitatibny (Shri L. N. Miskira): {a)
and (b). No scédeme regarding tHesé
items has been rcceived from the Re-
Yabilitation Minister, West Béngal. The
itdme (1§ t6 (v meritionéd part
td} of thé Question were ihcludéd
thé itéms schat ty tHe Rehabilifation
Minlstdr, West Behgal, 67 dischsston
in the Staté Reha&lllht{on Ministers
Cotférénce. Thess itéms were did-
cudéed the tiniéh Rehabiliation
Minister with West Bengal Relitibfli-

tafion MEhier on 18587 A with
the West Bengal Gevernor on 1298-67
and 10-7-67.

It was agreed that the urgent need
of the camps Tor watér stipply ‘should
b: met by providing tube-wells &t a
cost of Rs. 200 each. West Bengal
Guvernment have also been authorised
to give rehabilitatfen Yoan 2 to hard
cases of non-camp displaced families
upto the ceiling of l!. 30 jakhs, pro-
vided ynder the residuary assessment.
It is alé proposkd ‘lo give a fresh
offer to wew migrnts i West Bengal,
whn want to_go to campy to do so and
in that case they #ould be entitled to
all the Rehdbilithtioh hssistance for
which they would have been eligible,
had they gone to camps on arrival in
India.

The ComMitter &t REvie®n, dppoint-
ed to examine the progress of rehabi-
litation work in West Bengal in res-
pectu[ulrl D.Ps and the probiems of

new D.Ps., is also to m.mr.ne
1tt::s Fhe Qovernmeéhit are awim
the recominenditions Bf theé Comimittek.

e @ AT fwer o wfew wrone
o g
8810. st wraex fiag Wrerdh :
ST gen WT wH
=t o Fo YA :

wit dwit o by St ¥ o
¥t s -

(%) w1 7o AW & T JAT AT
fawrr & Ywwd Y gfv ¥ FoeTe
Fr ST wiv-qe foar

(&) oft &, & < T A
L

(q)mhﬁfnﬂ'fwgﬁ
afvere fraT & ; W

(%) ®rt & wif Fofrr FepTT ¥
it SOt & wdfe ¥ wrer vy et ?
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HAL-wTT AW AT {uTHa § T
wolt (e Fo qwaw) ¢ (F)
oY =&

() &
N1

(7). ww & &

wANYT # glaardt w1 qpar arn

6811. v} ugw Ty Yoy :
'ﬁwmm
)} TR T
st faagwTe e :
&t Setgere qredt
ﬂo!"mgﬂ':
ot wTw W

T qged wAl ag T A FO
s fw:

(¥) 71 77 7w ¢ f& =il
sura ¥ g f § ghegrd o A=
arex & Wl w=fit owE &

(@ oy aa fFs o o
F 9% qifFeTY fag &

() afz &, & I ST @
g o gTEd A ¥ g N wr
sfafar 72

MR wewET ¥ v A (s
firer e qpww) : (%) & (7). gfre
T 11 97, 1967 # 72T ggIiEdi A«
fedom & ams ¥ frer  danm
fedifigdt & o #57 9¢ o1y w7 WK
wrd gear ¥ gfaart WR Ay are
ovt | gieard @ & fag ar & fer
few wr & W a1 37 o fag T & @)
ey & W 9FE AT 303 wiE &
FIegEl ¥ ¥ 9 W aifgET st
Gret & fag ¥ aifsmT | wer
frlm e fem g IR &a &
gfea 1 avr w791 femr w0
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Foreign Missionaries Working in
Bihar Famine Area

€812, Shri E. K. Nayanar: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of forcign missio-
naries yorking in Bihar famine areas;

p

(b) whether American Missionaries
are also working in Bihar and if 50,
their number;

(c) whether foreign missionaries
are receiving aid from all over the
world including America; and

(d) if so, the amount received in
19667

The Minister of State in the Minis-
try of Home Affalrs (Shri Vidya
Charap Shukla): (a) According to the
latest information awvailable, the num-
ber of registered foreign ang com-
monwealth missionaries in Bihar is
375. Information as to how many of
them are working in the famine areas
is not available.

(b) Yes; sir. 185.

(¢) Yes; Sir.

(d) Acoon!lng to the latest infor-
mation available, the total amount
received from abroad during the
period January-September, 1966, was
about Rs. 60 crores.

Jamshedpur Telephone Exchange

6813. Shri Shiv Chandika Prasad:
Shrl Valmiki. Choundhary:

Will the Minister of Communmica-
tions be pleased to state:

(a) whether it is a fact that a new
Auto Exchange is functioning at
Jamshedpur since January, 1967
and that for the last six months, no
new connections have been provided
to the intending -subscribers in spite
of the fact that more than thousand
applications are pending on the ua.lt-
ing list;
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(b) whether it is also a fact that
so far Government have not set up
any Advisory Committee in that area
nor hag the State Advisory Commit-
tee been appointed; and

(¢) if so, the reasons therefor?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri L K.
Gujral): (a) to (¢). A new Auto
telephone exchange with a capacity
of 1500 lines was commissioned in
January 1987. This exchange has
replaced the TISCO exchanges al-
ready working at Jamshedpur and the
subscribers, barring 356 nos. served
by these exchanges could oniy be
given connections from the new ex-
change. More lines are being added to
the exchange and subject to avail-
ability of telephone instruments and
other stores like iron wire the exist-
ing TISCO subscribers will be first
connected to this exchange. An ex-
pansion programme of 2500 lines is
already in hand and is expected to be
completed by end of this year. It will
then be possible to provide telephcne
connections to the applicanls on the
waiting list.

The question of constituting.a Tele-
phone Advisory Committez for Jam-
shedpur is under consideration of
Government. There is no State
Advisory Committee for this purpose.

Manipuri and Bengali Refugees from
East Pakistan

6814. Shri M. Meghachamdra: Will
the Minister of Labour and Rchabili-
tation be pleased to state:

(a) the total number of IManipuri
and Bengali refugees from East Pak-
kistan seeking settlement in Manipur
and those who have settled in the
Union Territory of Manipur;

(b) the number of those who are
provided with land and financial aid;

(c) the number of those who are
still approaching the Manipur Gov-
ernment for grant of such aid;

(d) whether it is a faci that as
nearly as 214 families (Mamupuri as
well as Bengali) are not yet rehabili-
tated so far and their cases arc lying
undisposed of for a long time; and

(e) if so, ther easons therefor?

The Minister of State im the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): (a)
and (b). The Government of Mani-
pur have reported that 1,087 families
of displaced persons from East Pa-
kistan sought resettlement in Mani-
pur; of these, 849 families were pro-
vided with land and all of them, with
exception of 83, were provided with
Anancial aid as well

(c) 214 families of old migrants are
still asking the Manipur Government
for grant of Land and 4 families of
new migrants, ie. who migrateq on
or after lst January, 1964, for both
land and financial aid.

(d) and (e). As the 214 families
of old migrantg have been living in
Manipur for several years, they
should be regarded as having merged
with the local population and should
receive such assistance as is admissi-
ble to local people. The Government
of Manipur have these cases under
their consideration and are making
efforts to give lang to them.

Thefty in Delhi

Shri George Fernandes: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of car thefts re-
ported in Delhi during the last five
years; ’

(b) the number of cars found and
returned to their owners;

(¢) the number of cars that were
tound damaged beyond repair or had
their parts stolen; and

(d) how many policemen are de-
talled to trace the miscreants who
indulge in theft of cars? o
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The Minister of State in the Minis-
gy of Homa Affairs (Shri Vidya
Charan, Shokla): (a) to (c). A state-
ment is laid on the Table of the

House. [Placed in Library. See No.
LT-144/6d).

(d), AE}\ Auta. Theft Squad, qonsiat-
ing of 1 nspector, 2 Sub-Inspectors, 1
Assistant, Sub-Ingpector, 2 Head Gon-

stahles and, 4. lﬂ, Nl hegn
create;l. tq. deal, wit

i"“‘.- w-m.la

6R)7, Shri. Vicendrakumar. Shah:
Shri Rag Kishan Gupia:

Will the Minister of Lubour amd
Rehabilitation be pleased to state:

(a) whether about 70 families
which were amang the first to mig-
rate from Pakistan, are still awaifing-

(b) if so, the main reasons therplor;

( being take
by, m &m& thelr, wl:'

np mugur of State in the Minks-
try of Labour, Employment-and- Be-
hablitation (Shrl L. N. Mishra): (a)
About 700 families who were first
accommodated in barracks im Kings-
way camp have not. been. provided:
with tenements as has been done in
the case of.other D.Fs.living there.

art from this, there i1s no pending
reinbﬂ.luﬁon problem. im respect. of

(b). Non-a\raﬂ.apility of Land near-
by, lpq upw of ‘the s to
move to distant places.

An sheme, 15, campirucling
has. algeady
:ln:'nn;n it: being hnp1eru‘";Ed“:il“"ﬁl

the Delhi’ Municipal: Coeparatien.

Damage to Mohenjo Dare Excavajions.

ey % Edacatie be plested
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to state:

- (a). whether it is a fast that Mohen-
jo. Dag has been damaged due 1o
salinity

(b) whether UNESCO has planned

to save Mohenjo Daro like. the
Nuhnan Valley monuments;

(¢) whether Government have been
requéstel by UNHOO;Pakinm for
any kind- of helpfluwmwe in th:i.s
matter; and

(d) the sigps, Governmenis are
taking to. protect t-his unigue symbal;
of I.ndun ci

nGMJBﬁ‘.Hhﬂhm
try of: Edacatien (Shri Sher Singh):
(a) Yes, Sir.

(b) Government of Inda are not
aware.

(c) No, Sir,

(d), Does.nal arise ag the exgayaed
remains are. in Pakisten.
vwenr fessfewa # el & fows
@

6819. ST THTIAIT qTEAT :
=t v Feg e
RPFR T GO
ot Frrmpoe wesh
<t TR T
T .
ﬂemﬁ:
o} T ey e

& fw:

(wmqmgfvw
mifmwmw
wrow fem mar g

(w) afx &, AT-a51 7. TEHH,
fomafamgaral % W it 3300, s
T W
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(%) wv &r 7t 98
w,-uvm.u. i Mivo' HHIL

6821, Shrimati Jyotsna Chandz: Will
the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 932 on the
5th July, 1967 and state:

(a) whether Goverament propose
to bring villages" in Pawi-Lakher
region of the Mizo district under the
regrouping. seheme for their security;

(b) if sb, whehi effatt -wilt' be given
to the proposal; and
(¢) if net; te remsork therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charzn Shukla): (a) to (¢). There is
rio sueli proposal under consideration.
Sinee agricultural operations: are in
fall- progress, it would' be inoppei:
tune" at present- te thimk in térms of
any’ gfouping:

Loss of Saraswati Statue

6822. Shri Bal Raj Mavhok:
Shri Ram Singh Ayarwal:
Skt Atal BEEH Vijpayée:
Shri Heni® Shailcer Shirind
Shri R. §. Vidyarfhi’
Shri N. 8. Sharma:
Sh¥f’ Sttaj’ Bhan® ,
Shri Bhiirat' Singh Chrefris:
Shei J. B: Singh:
Shri Yajma Dan Sharma:
Shri Brij Bhushan Lal:

Will-the ‘Ministe* of' Educztion be

pleasiéd to ‘stater
(a7 Whethbt it id a faet thef a very



14803 Written Answers
rare and invaluable statue of Saras-
wati wag taken away by the British
Government to England from Man-
dav area of District Dhar of Madhya
Pradesh;

(b) whether Government have
taken some steps to bring the statue
back tp India;

(c) whether Government advised
the Madhya Pradesh Government on
thic subject; and

(d) if so, the reaction of the Mad-
hya Pradesh Government thereto.

The Minister of State in the Minis-

try of Education (Shri Sher Singh):
(a) Yes, Sir.
(b) and (c). No, Sir.

(d) Does not arise.

International Academy of Indiam
Cultore, New Delhi

6823. Shri Yogendra Sharma:
" Shri Eswara Reddy:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
employees of M/s International Aca-
demy of Indian Culture, Hauz Khas,
New Delhi have demanded the ex-
tension of the Employees’ Provident
Fund Act, 1852 to the Institute also;

(b) if so, the steps taken in the
matter; and

(c) the reasons for the delay in
the agreeing to the demands of the
employees?

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) Yes.

(b) and (c). The establishment
was covered under the Employees
Provident Funds Act but the manage-
ment is  contesting coverage. The
matter is being examined further
in consultation with the provident
fund authorities.

JULY 28, 1967

Grant of Funds by University Granis
Commission to Andhra Pradesh

6824. Shri P. Antomy Reddy: Will
the Minister of Educatlion be pleased
to state:

(a) whether the Andhra - Pradesh
Government have requested the Uni-
versity Grants Commission for funds
to start Post-graduate Centres in
three places in Andhra Pradesh
during 1967-88; and

(b) if so, whether the University
Grants Commission lmve granted
funds for the purpose?

The Minister of Eduocation (Dr.
Triguna Sen): (a) Yes, Sir. The
Andhra Pradesh Government ‘Thave
asked for assistance for starting Post-
graduate Centres at Wammgnl Gun-
tur and Anantpur.

(b) The University Grants Commis-
sion has asked the Universities for a
revision of the proposal, keeping in
view the quantum of the likely assis-
tance from the University Grants
Commission.

Pro-Chinese Slogans in Calcutta Unmi-
versity Campus

6825, Shrimati Sushila Rohatgl: 'Will
the Minister of Home Affairg be
pleased to state:

(a) whether it is a fact that anti-
Indian and pro-Chinese slogans were
shouted around the University
campus in Central Calcutta on the
2nd July, 1967;

(b) whether the Chief Minister of
West Bengal, had remarked that it
is undesirable but not treason; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Mimis-
try of Home Affairs = (Shri  Vidya
Charan Shukla): (a) and (b). Gov-
ernment have seen Press reports to
this effect.

(c) The facts are being ascertained
from the State Government:
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New Rules of Olympic Games

6326. Shri B. N. Shastri: Vill the
Minister of Educatiom be pledsed tc
state:

(a) whether Government are aware
of the-fact that new rules have been
passed for entry into Olympic Games;

““(b) if so, whether Government con-
sider that the new rules will put
obstacles for entry of the Indian
athleteg into Olympics; and

(e) if so,
thereto?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) No, Sir.

(b) and (c).

Compensation to Anti-Cow Slaughter
Satyagrahis Injured in Tihar Jail,
New Delhi Scuffle in June, 1967.

6827. Shri Hardayal Devgun:
Shri Sharda Nand:
Shri Shrl Chand Goel:

Will the Minister of Heme Affairs
be pleased to state:

(a) the amount sanctioned for pay-
ment as compensation to anti-cow
slaughter satyagrahis, who sustained
injuries in Tihar Jail riots during the
last week of June; and

(b) the number of persons
have been given compensation?

The Minjster of State in the Mipis-
try of Home Affairs (Shri Vidya
Charap Shukla): (a) and (b). The
Government of India-have appointed
a Commission of Inquiry to inquire
into the Tihar Jai] incidents of the
20th June, 1967, and the question of
compensation if any will be taken up
after the report of the Commission
Is received.

“Mietle State Committee,” Manipur

. 6328, Shri M. Meghachandra: Will
the Minister of Home Affairs be
pleased to state: .

(a) whether cne ' mewly prganised

Government’s reaction

Do not arise.

who

Committee - namely “Mietie "State
Committee” under the Secretaryship
of one K. §. Angami in the Union
Territory of Manipur has started col-
!ecttng large sums of money through
intimidation and threat;

(b) whether the saig committee has
appealed to the people to rise under
the banner of the Committee; and

(¢) if so, the reaction of Govern-
ment to these activities and in what
area the committee is concentrating
itg activities and under what political
slogans?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). Accord-
ing to reports received, an organisa-
tion called “Mietie State Committee™
has been formed recently in Manipur.
Some cyclostyled leaflets with zigna-
tures of K. S. Angami, secretary to
the president of the organisation, were
found in circulation in the interior
villages of Lamlai police station .in
Manipur East The pamphlet appeal-
ed to the people to rise under the
banner of the organisation against the
Government. The committee is re-
porteq to be trying to raise donations.
No complaint of any extortion has,
however, been received so far. The
Government is keeping a close watch
over the activities of this committee.

Railway Porters and Vendors

6829, Shri Balgovind Verma:
Dr. Mahadeve Prasad:
Shri Kimdar Lal:
Shri K. D. Tripathi:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether Government have de-
cided to set up a study team to en-
quire into the living and working con-
ditions nf the Licenced Raillway Por-
ters ang Vendors; and

(b) if so, the time by which this
study team is going to be set up and
what criterian will bz followed in the
selestion of ity memhers? , .
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The Minister of Labuar amd Re-
habilitation (She Hathi): (@) Yes,

(b) The setting up of the Siudy
Group is expected to be announced
very shortly. It will consist of a re-
presentative of' the Ministry of Rail-
ways, a representative of the Depart
ment of Labour & Emplovment and
an independent member conversant
with' labour matters.

Employees Prowident Fund

6839, Shri Teéennetl” Viswanatham:
Wil thre Mimister of Labvar and’ Re-
habilitation be pleased to state:

(#) whether the Hindustan Ship-
yard Ltd:, Visakhapatnam followed
the directive issued by the Regional
Provident Fund Commissioner, An-
dhre Pradesh contatned in the' Com-
missioner's: Letter No. AP/13' Exemp-
tion/1092, dated' 25-4-1987 addressed
to the Chief Persomncl Offfcer, in r2s-
peet* of ‘remitting both the emplbyer's
as well as' the Employees* Provident
Pund’ contribution at* the rate of’ 8
per- cent’ on total emmluments” of’ the
employees for- the period’ between
1:1-1963° to 28-2-1980; ang

(b if:not, the.reesons therefer?

The Minister of Labour. and Re-
habilitation (Shri Hathi}: (a) Messrs,
Hindustan Shipyard Limited have
remitted the employer's share of con-
tribution at the rate of 8 per cent for
the ‘period’ ffom the- 1-1:198%° ‘o
28-2-1966. The. payment of-diffesence
between. the.rate. of.6: per cent and
the rate of 8:per.cent. in_respect of
the employpeest share of comiribution
ia still outstanding.

(b) The employer is-disputing” his
liability- to' pay the smployees™ share
olr cantribution .at the rate.ol 8 per
ceat .for. that pesied..

Politicad . Activities of Afsal Beg.

¢831. Shri Jagxmmaty Bio. Josi:
Will the:Minister. of External-Affairs
ba.plessed. tostate:

(a)* whettrer-it ' has-been Brought-te
the notice of-{ht-Cletrit Ghvermmmest
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that Adza] Begr Insw repunredl hik politi-
cal activities,. violating the restrictions
intposed' orr Him; and’

(b) if so, the action Government
propose to take in the matter?

Blic- Miaister of Beme Affiirs: (Bhid
¥. B Chavam): () There have Heasi
no violations by Mirza. Afzal Beg of
the restritttbns imposed orf hikn,

(by Dees not: arims
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Extra Allowances for Manipur
Emngieyces
6834. Shri M. Meghachandra: Wil
the Minister of Home Affgise: be
pleased to state:

(a) whether the employees-of the

Goverpment of Mapipur warking in
the_ disfurbed areas of the Unian
Territory are being provided with
extra allowances in view of their em-
ployment in difficult circusestancas;
and

(b). if not, the reasans. therafor?

The Minisler of Siate. in the- Miunls-
try of Hame Affairs (Shrl. Vidya
Charan Shukla): (a) and (b), The
pay and allowances of: the amployess
of the Government of Manipur are
based on. the Assam pattern. The
question of grant of some ad-hoc
allowance on the. Assam pattern to
the employees serving in. hill areas of
Manipur iss being exanrinesd.

wufagim

i e forg oy
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o Setweve- el -
=P en- IoT wuAT -
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e e Pk R
i e Tl B T W feere
LHR
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6835
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Modi Spinning ang Weaving Milis,
Modinagar

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) whether it is a fact that the
workers of the Modi Spinning and
Weaving Rayon and Silk Mills, Modi
Nagar (U.P,) are not paid wages on
account of compulsory closures in ac-
cordance with the provisions of the
payment of Wages Act;

(b) if so, since when the amount
has not been paid and the total
amount involved; and

JULY 26, 1967
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(c) the action taken by Govern-
ment thereon?

The Minister of Labour and
Rehabilitation (Shri Hathi): (a)
to (c). The matter falls in the State
sphere. The Central Government
have no information.
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_Repatriates from Abroag

6839. Shri M. L, Sondhi;
Shri T. P. Shah:
Shri Brij Bhushan Lal:

Will the Minister of Labour and
Rehabilitation be pleased to state:

(a) the number of Indian nationals
repatriated from abroad including
Ceylon, Burma, Africa, etc.;

(b) the number of those who have
been resettled with assistance from
Government and the trades or pro-
fessions taken up by them;

(c) whether any special scheme is
under consideration of Government
for the speedy resettlement of the
Indian repatriates likely to return to
India in the next two years or so; and

(d) if so, the details thereof?

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra):
(a) Ceylon: Regular repatriation
under the Indo-Ceylon Agreement
1964 has mot yet commenced. 10288
Indians have been granted Indian
citizenship by the High Commission
in Ceylon and 2538 out of these have
already come to India upto 31-3-1967.

Burma: About 155530 persons of
Indian origin have come to India upto
15-7-1967,

East African * countries

including Mozambique: 7400 persons
(approximately)

Aden: 683 persons

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1215/67].

(c) Yes, Sir.

(d) A statement showing the steps
taken and the proposals under consi-

deration for the rehabilitation of
Indian nationals to be repatriated
under Indo-Ceylon Agreement, 1964
is laid on the Table of the House,
[Placed in Library. See No. LT-1215/
67].

Fray Frafor 1 wrg & q Ao fer
aH & wrer A woeT wawthoat ¥
e '
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AT 97 Tk wtk € 4

Pav of Teachers

8842, Shri Sarjoo Pandey: Will e
Minister of mﬂon be pleased to
state: ‘

(2) the athdint granted td iheet the
increase th thd pay oY teachbrs of
Primary end Higher Seboadiry
Scheols in Utter Predesh from Jen-
uary, 1864 wptill now;

(b) wheth2r GoVveMiment are aware
of the fact that the teachers of
Higher Secondaty School in
Pradesh demand equal pay Por equal
work; and

(c) if so, the action being tahen by
Government in regard thereto?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) From January 1964 to
31st Masth, 1088, Centrhl assisthfice
wis provided for the improvément of
pay bkedles bf school tadchers sn the
basis of 50 per cent of the total @x-
penditure. Since. however, the Cen-
iral assistanee for the Biate Plah
schémes ag & whole whs given as bulk
assistance, separdte information ig hot
available about the é&xact amdunt ef
atiftaneé for the scheme of teachers’
salaries. Since 1st April, 1966, no
Central assistance has been given to
any State for the improvement of
primary ahd  secondary sehool
teachers' pay scales within thé Plati
or outside the Plan.

(b) and (c). Ministry's poliey i
that there should Ba Parily Betwéen
the pay schlés of the Government and
private school teachers,

Bogus Educational Institutions in
Delhi

6843. Shri F. N. Bolanki:
Shri Brij Raj Singh Eotah:

Will the Minister of Education be
pleased to siate:

(&) wehiher it i & faet (hél hifid-
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reds of bogus Educational Institwtions
are functioning in the city of Dedhi;

(b) whether these institutians are
functioning with prior permission of
Government;

(¢) whether such ILnstitutions are
recognised by Universities; and

(d) if pot, the steps being taken to
close such Institutions and save the
young student generatfem from fheir
bad effects?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) It is & fact that there are
some privately run unrecognised
coaching institutions in Delhi but it
is not known how many of these are
bogus.

(b) No, Sir. _
(c) Informatien is not available

(d) A draft model bill to exercise
control over the unrecognised educa-
tional institutions is under considera-
tion.

Prices of Copra and Betelnuis in
Nicobar

6844, Shri Ram Sewak Yadav:
Shri Balgovind Verma:

Will the Minister of
be pleased to state

(a) the current minimum purchase
prices for copra and betelnuts pres-
cribed in the trade licences issued for
Nicobar Islands;

{b) when these were last revised
with a view to link them to the pre-
sent prices prevailing in the mainland
markets;

(e) whether ji is a fact that Nico-
bari copra is selling in Calcutta at the
rate Rs. 300 per quintal and above;
and

Home Affairs

{d) what prices Car Nicobar and
Nangowrie Trading Companies are
eurrently getting for their copra ship-
ped to Calcutta|Madras?

The Ministar of Siate in the Mims-
try of Home Affairs (Shri Vidya
Charay Shwkia): (2) and (b), The
misvimum purchase prices for copra
and beielnuts in the Nicobar Islands
were Yast revised in July, 1863 and
are as Toltow:

Copra
Betelnuts

Rs. 75 per 180 kgs.
Bs. 280 per 100 kgn.

However, it is reported that the two
companies who were given licences to
purchase copra and betelnuts in the
Nicobar Islands were on offering
higher prices to the Nicobarese in
view of the corresponding rise in
prices on the mainland. The rates
offered were:

Copra Rs. 130 per 100 kgs.
Betelnuts Rs. 360 per 100 kgs.

(c) and (d). Nicobari copra is most-
ly shipped to Calcutta where it is
reported to have been sold at
Rs. 282.50P per 100 kgs. in June, 1967.

Arrest of Infiltrators in J & K

6845, Shri Ram Singh Ayarwal:
Shri Hukam Chand EKasehwai:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that more
than 300 infiltrators coming from oe-
cupied Kashmir have been arrested
as reported in the Vir Arjun dated
the 1st July, 1967, and

(b) if so, the action taken by Gov-
ernment in this regard?

The Minister of Home Affairs (Shri
Y. B, Chavan): (a) No, Sir.

(b) Does not arise.

Strike by Workers of EKerala Cashew
Factories

6846, Shri Atam Das: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it is a fact that the
workers of Kerala Cashew Factories
have decided to go on strike;
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(b) if so, whether they have put
forth their demands; and

(c) the extent to which Govern-
ment propose to meet their demands?

The Minister of Labour and
Rehabilitation (Shri Hathi): (a)
to (c). The matter falls in the State
sphere and the Government of India
‘have no information on it,

Clerks’ Grade Examination (June
1966)

6847, Shri Atam Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether all the candidates who
were  declared successful in the
Clerks' Grade Examinatnon held by
the UP.S.C, in June, 1966 and were
recommended for appointment have
since been absorbed;

(b) if not, the reasons therefor; and

(c) the number of candidates still
awaiting appointment and the time by
which they are likely to be absorbed?

- The Minister of Btale in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) to (¢). All the
1285 candidates who were declared
qualified in the 1966 Clerks' Grade
Examination have already been nomi-
nated to the wvarious Services|Offices,
for which the Examination was held
by the U.P.S.C. The actual appoint-
ments of the candidates are made by
the concerned Ministries|Offices after
completing the necessary formalities
regarding their medical examination,
ete.
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Telephone Workers at Kalpaita

6851, Shri A, K. Gopalan:
Shri P. Gopalan:
Shri P, Ramamurti:
Will the Minister of Communiea-
tions be pleased to state:

(a) whether it is a fact that the
Telephone Workers at Kalpatta
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(Kerala) have given notice to go on
a ‘work to rule' struggle from 13th
July, 1967;

(b) if so, their dema.ndsi and

() the steps taken by Government
to meet the demands?

The Minister of State in the Depart-

ments of Affairs and
Communications (Shri L. K. Gujral):
(a) A notice communicating the in-
tention of the workers to “work to
rule” was received on 6th July, 1967
but was withdrawn on Tth July, 1967.

(b) The demand was to instal the
T-43 trunk board at Kalpetta as
against the proposal of the Circle to
instal the same at Badagara.

(c) The circumstances relating to
the decision of the Circle were ex-
plained to the telephone staff, and the
agitation was withdrawn.

Prohibition Policy

6852, Shri Rane: Will the Minister
of Home Affairs be pleased to state:

(a) whether the Planning Commis-
sion had appointed a study team to
study the question of prohibition
policy;

(b) what are its main conclusions
and recommendations;

(¢) whether the above-study team
has expressed its opinion not to en-
force prohibition throughout India as
the States would lose by way of
revenue about 400 to 500 crores of
rupees every year; and

(d) whether Government have ac-
cepted the report of the study team?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
OCharan Shukla): (a) Yes, Sir.

(b) The Study Team has mainly
recommended amn integrated and
multi-phased programme for better
implemnentation of the prohibition
laws in the dry States and dry areas
and 3 phased programme for the
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introduction of prohibition in the wet
areas,

(¢) No, Sir.

(d) The recommendations of the
Tek Chand Committee in so far as
they relate to the better implemen-
tation of the prohibition law in force
is the respdnsibility of the State Gov-
ernments, The State Governments,
by and large, have accepted these
recommendations and are implement-
ing them to the extent that their
finance permit. It has not been possi-
ble to get the States to implement
the recommendations for introduction
of prohibition in wet areas but this
is still under consideration,

S.C. & ST, LAS, & I.P.S. Officers

6853, Shri A. S, Easture;
Shri Tulsidas Jadhav:
Shrimati Sharda Mukerjee:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Union Public Service Commission con-
siders the Scheduled Castes and Sche-
duled Tribes candidates qualifieq for
unreserved posts when there are re-
served posts as well;

(b) if so, how many LAS. and
LP.S. Officers belonging to Scheduled
Castes and Scheduleq Tribes sommu-
nities have been selected for un-
reserved posts since 1850; and

(e) the steps taken by Government
to guarantee them equality of oppor-
tunity in the matter of public em-
ployment?

The Deputy Minister in the Minis-
try of Home Affairs (Shri K. 8.
Ramaswamy): (2) If the number of
Scheduled castes and Scheduled Tribes
candidates who qualify on their own
merit without relaxation of stand-
ards, exceed the number of posts re-
served for them, the excess number of
such candidates can be appointed
against the unreserved posts.
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(b) None against unreserved posts;
appointments have been made in the
reserved quota.

(c¢) The Scheduled CastesScheduled
Tribes candidates enjoy not only
equality of opportunity in the matter
of Public employment but a special
further concession for purposes of ap-
pointment under Article 335 of the
Constitution.

Scheduled Castes|Scheduled Tribes
candidates are considereq for posts
reserved for them. If according 1o
their normal positions in the exami-
nations conducted by the Union Pub-
lic Service Commission candidates be-
longing {o Scheduled Castes and Sche-
duled Tribes obtain less vacancies
than the number reserveq for them,
the Union Public Service Commission
has full discretion, in order to make
up the deficiency to recommend Sche-
duled CastesjScheduled Tribes -andi-
dates who may obtain a comparative-
ly low place in the examination,
except where the minimum standard
necessary for efficiency of adminis-
tration has not been reached. Thus,
Scheduled Castes|Scheduled Tribes
candidates who qualify without the
relaxed standarq are first considered
for appointment against the reserv-
ed quota and if adequate number of
such candidates is not available, the
other Scheduleq Castes|Scheduled
Tribes candidates who may aualify
according to relaxed standards are
considered by the U.P.S.C. in order to
make yp the deficiency in the reserv-
ed quota.
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qEaTe FY W17 A7 fa qEl A7 o Ay
FE@l & W qrewifas dafy T gl
37 %1% fear ama #te afz w1 searfe
qr wfaw FTEATE ATOW AT ST THT &),
di IERT AT T FEW ¥ gAfaAET
fear @@

Wit frta ¥ SagE G ¥
s, dnifee qar Al wqEE
ofeag & sgearat &1 qAfaEEA &9 &
fae us afufs frges &1 of @t o
afafs & g oyt 9@ aw 4T
2 fomit gax famifon @y & f faam
SATTITETH AT 9 ST wrrer
& fitrara & ¥ a ¥ g W fagr wm@
AT saE arRTa efomy (e w9,
ot % a7 wegry waTiqd F AT
ST w3 5+ fF #.§ arer FC 34 amA
F179 7 g1 | o &t wrey fwmr #
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Assam Rifles

6855, Shri Shiva Chandra Jha: Will
the Minister of Heme Affairs be
pleased to state:

(a) whether it is a fact that the
Assam Rifles are mainly meant to
deal with the Hostile Nagas and Mizo
rebels;

(b) if so, how far they have suc-
ceeded in dealing with those nostile
elements in the border areas: and

(c) the specific units of the Indian
force and the strength deputed to
tackle the hostile elements in Naga-
land?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) No, Sir.

(b) Their record of service in dea!-
ing with hostile elements has been
satisfactory,

(e) It is not in the public interest
to disclose the names and strength of
the units.

May 1, as Labour Day

6856. Shri Shiva Chandra Yha: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) whether Central Government
propose to declare May 1, as the
Labour Day throughout India;

(b) if so, by when; and

(c) if not, the reasons therefor?

The Minister of Labour and Re-
habilitation (Shri Hathi): (a) No.

(b) Does not arise.

(c) This matter is dealt with by
Btate Governments.
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Three-Year Degree Course ia
Universities

6857. Shri Rane: Will the Minister
of Education be pleased to state:

(a) the names of the Universities
which have not adopted Three-Year
Degree Course so far;

(b) the main reasons for not gdopt-
ing this course;

(c) whether the University Grans
Commission refused grants to these
Universities on this account,

(d) whether it came to the notice
of Government that some Univer-
sities have made examination com-
pulsory for admission in second year
of BA, B.Sc, B.Com etc.; and

(e) whetheri t is also a fact that
the Three Year Degree Course has
caused deterioration in the College
education?

The Minister of Education (Dr.
Triguna Sen): (a) The Umversiiies
of Bombay Agra, Allahabad, Luck-
now, Gorakhpur, Kanpur and Meerut
have not adopted the Three-Year
Degree Course so far. The Univer-
sities providing professionalltechnical
specia] education do not come within
the scheme.

(b) and (¢). The TUniversity of
Bombay has not accepted the scheme
in 'principle. In case of the remain-
ing Universities of Uttar Pradesh the
acceptance in principle is on the
basis of twelve year plus three yrurs.
The State Government have uskeg for
hundred per cent Central assistance
to implement the scheme. A Com-
mittee of the University Grants Com-
mission is going into this matter.

(d) Yes, Sir,

(e) No, Sir. The grants under the
scheme given by the University
Grants Commission have, in {fact,
helped the colleges to improve teach-
ing standards by provision of addi-
tional facilities with regard to teach-
ing staff. class-room accommodation,
library books ang laboratories.
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Admisgion in Delhi Colleges

6858. Shri Ram Avtar Sharma;
Shri Atam Das:
Shri Prakash Vir Shastri:
Dr. Surya Prakash Furi:
Shri Shiv Kumar Shastri:
Shri Raghavir Singh Shastri:
Shri Y. S. Kushwah:

Will the Minister of Education be
pleased to state:

(a) whether it js 3 fact that ra2cent-
ly admissions were given in the Col-
leges of Delni tp the students who
had secured lesz than the prescribed
marks and the eligible students were
ignored:

(b) whether certain compiaints
have been ruceived by Government in
this connection: and

(e) if so, the number of such stu-
dents and the reasons for which the
students whg had secured morea marks
were not admitted?

The Minister of Education (Dr.
Triguna Sem): (a) The Universily of
Delhi is not aware of such cases.

(b) No, Sir.

(e) Dons not arise.

Promotion of Section Officers’ Grade
to Grade I

6859. Shri M. L. Sondhi: Will the
Minister of Home Ailairs be pleased
to state:

(a) whether it is a fact that for the
promotion of Section Officers in the
CSS to Grade I of the Service, sole
attention is paid to the grading of
the officers’ work and conduct in the
Confidential Reports, irrespective of
the fact such grading may or may not
be compatible with the general write-
up of the Report;

(b) whether the Confidential Re-

ports are properly evaluated with
due regard to the fact that the

manner and range of grading by
authorities differ as for example; as
between the Central Government and
the State Governments, the latter em:.-
ploying the Section Officer on depu-
tation or on executive training; and

(c¢) if the answers to (a) and (b}
above be in the affirmative, whether
Government propose to lay down &
new procedure for evaluation of Con-
fidential Reports for the promotior
from Section Officers’ Grade to Grade
I?

The Minister of State in the Minis-
try’ of Home Affairs (Shri Vidya
Charan Shakla): (a) to (c). Promo-
tions to Grade I of the C.S.S. are
made from among officers included i
the Select List drawn yp for the pur-
pose by a Selection Committes pre-
sided over by a Member of the
UPS.C., and constituted undes the
C.S.S. (Promotion to Grade 1 & Selec-
tion Grade) Regulations, 1964. Under
these Reguldtions the Selection Com-
mittee is required to make selections
for inclusion in the Select List on the
basis of merit. The Regulations dc
not prescribe the manner in which
the merit of the officer concerned s
to be determined; it being left to the
Selection Committee concerned ty de-
cide its gwn procedure for determin-
ing merit. It is the entire confiden-
tial record of the officer that is placea
before the Selection Committee and
not merely the gradings given to
them by the Reporting/Reviewing
officers; and there is no reason 1¢
assume that the Selection Committee
do not examine the compatibility of
the grading with the general write.
up of the Report. In regard to Off-
cers sent to State Governments on
deputationjexecutive  training, the
period of training being only 1€
months and the selections being made
on an over-all assessment f the con.
fidential record of the officer concern-
ed as a whole, the difference, if any.
in the manner of reporting by State
Governments is not likely 1o have
any marked influence on the fine:
selection.
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Admission in Delhi Colleges

6860. Shri Ramsekhar Prasad Singh:
Will the Minister of Education be
pleased to state:

(a) whether the students who do
not gbtain good marks in Higher
Secondary Examination held by the
Central Board of Secondary Education
or the students who are not adinitted
to the colleges in Delhi because of
their being underage are permitted to
improve their division by joining one
year course;

(b) whether it is a fact that the
Board imposes a condition at the time
of admission to one year course that
the Delhi University will consider
only the former result for purpose of
admission to any college affiliated to
it; and

(c) if so, the reasons therefor and
whether Government are taking ac-
tion to remove this anomaly?

The Minister of Education
Triguna Sem): (a) Yes, Sir.

(b) No, Sir. The students are, how-
ever, informed of the fact that the
University of Delhi will not recognize
their performance at the one year
fourse,

(c) The decision referred to in part
(b) of the question is z decision of
the University of Delhi and can only
be reviewed by that Universcity.

(Dr.

Hostels for Students Committee

6861, Shri D. N. Deb:
Shri R. R. Singh Deo:
Shri A. Dipa:
Shrl D. Amat:

Will the Minister of Eduocation be
pleased to state:
(a) whether it is a fact that g Com-

mittee gn hostels for students has sub-
mitted a report to the U.G.C.; and

(b) if so, the main recommenda-
tions of the Committee and when they
are likely fo be implemented?

JULY 26, 1967
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The Minister of Education (Dr,
Triguna Sen): (a) The University
Grants Commission, had appointed a
Committee to consider and report on
residential accommodation for stu-
dents and teachers, This report was
received ang considered by the (ni-
versity Grahts Commission jn Octo-
ber, 1964,

(b) A copy of the summary of the
recommendations is laid on the Table
of the House. [Placed in Library.
See No. LT-1216/67]. These are being
kept in view, subject to availability
of resources, in formulation of pro-
grammes by universities during the
Fourth Five Year Plan. Further Uni-
versity Grants Commission already
has a scheme for assisting universities
and colleges for construction of hos-
tels for students.

Transfer of Evacuee Property Piots (e
Municipal Corporation, Delhi

6862. Shri Hardayal Devgun: Will
the Minister of Labour and Rehabili-
tation be pleased to state:

(a) the number of evacuee rroperty
plots transferred or due to be trans-
ferred to the Municipa] Corporation
of Delhi;

(b) whether it is a fact that the
physical possession of a large num-
ber of such plots has not been given
to the Municipal Corporation of Delhi
and the wunauthorised constructions
have come upon them; and

(c) if so, the number of such plots
and the action taken to recover them
and to hand over their possession to
the Delhi Municipal Corporation?

The Minister of State in the Minks-
try of Labour, Employment and Re-
habititation (Shri L. N. Mishra): (a)
to (e¢). Municinpal Corporation of
Delhi selected 293 evacuee plots out
of 729 plots situate in warious colun-
jes at Shahdara. The possession of
these plots was handed over to the
DMC. on 23rd July, 1962 Bosides,
48 plots near Rehman Building at
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Shahdara were transferred to the
DM.C. under the Slum Clearance
Scheme and evacuee land in village
Tehar was transfarred to the D.M.C.
for remodelling of village Tehar.

It was in 1968 that D.M.C. compiain-
«d of unauthoriseq occupation and
squating in respect of 43 plots out of
253 plohs at Shahdara. As the posses-
sion was handed over to DM.C, it js
now for them to deal with the un-
authoriseq occupants direct,

Schools in Moti Bagh, New Delhi

6863. Shri Onkar Lal Berwa: Wil
the Minister of Edueation be pleased
1o state:

(a) whether it is a fact tha! except
in Moti Bagh-I Colony, New Delhi,
Boys and Girls Government Higher
Secondary Schools, if in the ssma
building are held in two difterent
shifts j.e. gne shift for boys and the
~ther for girls only;

(b) if so, the reasons for the run-
ning of two separate Boys and Girls
Higher Secondary Schools in one
building and in one shift in Moti
Bagh-1 Colony;

(c) whether any representations
‘have been received by the authorities
concerned against this discrimination
from the Welfare Associations of Moti
Bagh-I; and

(d) if so, the action ‘zken in the
matter?

The Minister of State in the Minis-
iry of Education (Shrl Bhagwst Jha
Azad): (a) to (d). The requisite in-
formation is being collected from the
Delhi Administration and will be laid
on the Table of the Lok Sabha in due

<ourse,
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CALLING ATTENTION TO MAITER
OF URGENT PUBLIC IMPORTANCE

REPORTED SALE OF MILITARY MATERIALS
BY WeEST GERMANY TO PAKISTAN

Shri Bal Raj Madhok (South Delhi):
I callthe attention of the Minister of
External Affairs to the following mat-
ter of urgent public importance and
I request that he may make a state-
ment thereon: —

“The reported sale of military
materials like aircraft, tank,
arms and ammunition by West
Germany to Pakistan.”

The Minisier of Exiernal Affairs
(Shri M. C. Chagla): Sir, hon
Members have drawn attention to
reports in the Indiap press about cer-
tain disclosures reported to have been
made before a Sub-Committee of the
Senate Foreign Relations Committee
of the United States regarding supply
to Pakistan of F-86 Sabre jet aircraft
and M-47 and M.48 tanks, This House
has been informed by my predeces-
sor as well as myself on a number of
occasions of the efforts made by the
Government of India to prevent the
supply of U.S, made equipment to
Pakistan through third countries.

As soon as reports about Pakistan’s
efforts to acquire arms and equipment
from West Germany through third
countries reached the Government of
India in late 1965, the matter was
taken up with the Government of the
Federal Republic of Germany who as-
sured us that no arms were being sold
to Pakistan by them. However, sub-
sequently some reports were received
to the effect that Canadian Luilt
F-86 Sabre jet aircrafy estimated to
number about 60 to 90 which were
bought by the Government of Iran
from the Federa] Republic of Ger-
many had arrived in Pakistan The
Government of India made strong re-
presentations to both  the West
German and Iranian Governments.
Th-~ Government of Irap assured us
that the aircraft sent by Iran to Pakis-
tan were only for repairs, servicing
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[Shri M. C, Chagla]

‘and mwdifications as such facilities
were not available ip Iran, The
Federal Republic of Germany also in-
formed us that it had worked out
with the Government of Iran a pro-
cedure to ensure and verify return ot
these aicraft from Pakistan to Iran.
In fact the West German Government
"informed us on Bth September, 1966
that all but g few of these aircraft had
gone back to Iran. The Canadin
Governmenty who had originally sup-
plied the aircraft to West Germany
were also apprised of the feelings of
the Government of India on this sub-
ject. The Government of India sub-
-‘sequently learnt with satisfastion that
the Canadian Government had ex-
preased its disinclination to allow fur-
‘ther sales of Canadian made aircraft
to Iran.

In spite of these assurances, the
‘Government came across some reports
to the effect that these aircraft had
come back to Pakistan. The matter
was again taken up with the West
German Government late in 1966 and
‘they reiterated the assurances given
by them earlier.

Ag regards the question of supply
of US built tanks by West Germany
to Pakistan, I may state that some
ilme ago we came  accross reporis
about the efforts of the Government
of Pakistan to acquire indirectly from
West Germany about 200 M-47 and
M-48 tanks. We took up the matter
with the Governments of West Ger-
many and USA. We were then
made to understand that the proposed
supply of tanks had fallen through.

In face of these assurances, we
are naturally surprised at reported
disclosures made before a Sub-Com-
mittee of the U.S. Senate Foreign Re-
lations Committee. We have expres-
sed our serious concern and feelings
in the country to both the Government
of the Federal Republic of Germany
and U.S.A. through their Embassies
‘here and are awaiting further deve-
iopments. May I add, Sir, the mnews
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that I have got just now? The Charge
d'affaires of West Germany has in-
formed our Foreign Secretary that it
13 not a fact that' West Germany had
entered into any contract op intends to
do so for the supply of tanks to Pakis-
tan or Iran. The Press reports are
misleading and West Germany is
aware of the Indian sentiments on
this issue. “

Here we have a definite statement
on behalf of the West German Gov-
ernment that no tanks were sold to
Pakistan or Iran and that no contract
hag been entered into and there is no
intention on the part of West Germany
to sell it.

Shri Bal Raj Madhok: It is a very
serious matter. Whatever the minis-
ter might have said about press 1e-
ports, the press reports are very clear
and they cannot be easily denied, be-
cause they refer to the proceedings in
the U.S. Senate. Foreign Relations
Sub-Committee. The ndian Express
says:

“Pakistan has signed agreements
with at least three sales firms
to get some mMOrs tanks for her
armed forces. In addition, the
Iranian Government has entered
into contracts, among them, with
the Levy Auto Parts Company
Toronto, Canada, for tanks re-
portedly for delivery to Pakistan.”

Then it goes on to say:

“Q¢ great concern to the sub-
committee was what the Euro-
peans , would do with 7,000
American-made M-47 and M-48
tanks, Most of these would be-
come surplus in the period
between new and 1971."

Then we are told..... .

Mr, Speaker: Everybody has read
it. Without reading it out you can
make your point. All of us have
read it.

Shri Bal Raj Madhok: We are told
that the Government of USA or the
German Government have given
some assurances. But in spite of the
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assurances the fact remains, as the
hon. Defence Minister told us the
other day, most of the sabre jets which
‘vere given to Iran have passed on
10 Pakistan, This was what the hon.
Defence Minister told us yesterday, in
spite of the fact that you told us the
other day, when you returned from
Iran, that those sabre jets were not
Zoing to Pakistan. My question is,
do you simply go by what the Iranian
Government tells you or have you
got any other source of information
also by which you can know the
motives of the Iranian Government,
which, gecording to press reports and
according to Mr. Cummings, who is
Chairman of a very important Com-
mittee on armament supplies, is that
the Pakistan Government is taking
these on account of sales through Iran.
With this information given by Mr.
Zummings, how could you make
the statement that Iran is a
friendly country and Iran is not
giving these to Pakistan? Secondly,
this information has come to us when
the proceedings of the Foregin Re-
lationg Sub-Committee have come out
in the press May I know what our
ambassy in America is doing. We have
a B. K. Nehru sitting in America for
the last so many years. I want to
know what that Ambassador and Em-
bassy has been doing, if we have to
depend only on press reports? | want
to know whether we have any in-
dependent source of information to
get to know what is happening over
our heads and against our interests in
these countries.

Shri M, C, Chagla: We are not re-
lying on press reports. We get infor-
mation from our embassies in these
countries, Representations have been
made by our Ambassador in Washing-
ton. Strong representations were
made. The same thing in Germany
and the same thing in Iran. Now, you
nave g press repori which appearsd
in the Indian Exrpress and some other
papers. Here you have a contradiction
officially given to us by the Ambas-
sador of a country. Which should be
accepted? With regard tp sabre jets,
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Germany did not den, the fact that
they had sold to Iran. Their attitude
was that Iran had not transferred
them to Pakistan but only they had
sent them for servicing. As my hon.
colleague pointed out day before
vesterday, it is an academic question,
and it is perfectly right, as to whether
the plines are in Iran or in Pakistan,
bacause we must look upon that as
rart of Pakistani air force as Pakistan
will avail herself of these planes
whenever she wants to. But as regards
tanks, it is a3 very serious matter, We
took it up yesterday. Today we got
the information from the Government
and here is an official denia] of the
fact that they have sold these tanks.

Shri Nath Pai (Rajapur): All this

happ:ned a year back. You took it
up yesterday. (Interruption).
sit fgfe feer ] (sfrireTn)

ZHTY WAl WEET Wil {7 I O#
gifers 2 @ #1w quAT awdifa
sEdq 2 Am-wifega foods o0 ) &
wAALERAT g fF e ag wEr & R
s Al & Wiz w1 w7 @ afaa
g ar W e Wz Ffzd ar T1g 71
g, g wmfwams w1 efqge
ax ¥ wr gaAT wEET w1 wA AT
sifewe a2 n7 gr i sear
wrfgn ¢ 7 %gr aw wéi & fv sgae
afad F A o & gy = 2
W 38 ¥pfaU mEn & aow e
e g}

Shri M. m Well, Sir we are
making further enquiries, Of course,
I quite appreciate that there is g dis-
tinction between the Government of
Germany and private firms which
might have entered into private con-
tracts with either Pakistan or Iran.
The contradiction is with regard to
the German Government. The Gov-
ernment has told ug that it has enter-
ed into no contract, but as regards
private firms we must make enquiries.
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An hon. Member: You should have
made enquiries long ago.

Shri Hem Barua (Mangaldai): Just
now the hon, Minister stated that he
made inquiries yesterday. That shows
that after the disclosures wele made
by the Senate Sub-Committee of
America he woke up to the urgency
of the situation and his duty also and
he took up the mater with the con-
<erned Governments, and our govern-
ment have accepted the Iraniap ver-
sion, as also the West German plea,
regarding the supply of sabre-jets to
Pakistan. Now the hon. Minister
comes out with the information that
there has been no contract between
Pakistan and West Germany for the
supply of tanks. May I draw his at-
tention to a newspaper report that
Pakistan has cleverly employed an
Iranian General as 3 purchasing agent
to purchase tanks and sabre-jets from
West Germany? Now, we have our
Embassies j Washington, in Teheran
and in Bonn and they were all sleep-
ing up til] now, up till the disclosures
in the Sub-Committee of the Ameri-
can Senate. My question js this. West
Germany seems to be a friendly
nation; America is a great friend of
our country for long and Iran also
claims to be very friendly to India.
May I know whether our Govern-
ment have drawn the attention of our
friends, America, West Germany and
Iran that they are playing the role of
Dr. Jekyll and Mr. Hyde? Have they
done it? Have they warned them
that if they continue to play the part
of Mr, Hyde in tue cloak of Dr.
Jekvll, this country is not going to
toleraty it?

Shri M. C. Chagla: May I remove
certain misapprehensions from the
mind of my hon. friend? We had
taken up this question some time
ago when we heard that the Gov-
ernmenty of West Germany was go-
ing to sell these tanks, and at that
time we were told that it was not so.
‘So, the matter ended there.

Shri Hem Barua: So, you have
secepted the Lranian version.
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Shri M. C. Chagla: No, we took it
up with West Germany and the Unit-
ed States. When this thing appeared
again in the press yesterday, when
we saw the excerpts of the evidence
before the Foreign Affairs Committee
of the Senate of United States; we
immediately sent for the two Ambas-
sadors here and asked them what
justificdtion was there for this report,
or what was the basis of this, and,
as I said, we have just been told,
as far as the German Government is
concerned, that they have not enter-
ed into a contract and they do not
propose to sell anything.

Shri Hem Barma: What about
Pakistan employing an Iranian Gene-
ral as purchasing agent?

Shri M. C. Chagla: We are making
inquiries. We have no information
except what we have seen in the
press,

st @ T (777) : Wee wEiRY,
oot WA wEET T T R A O
foEa o< fawaw & #0 &§ 1 mww
¥ ogar i faear s raw T
¥ wife s 5w Afen faar ) 39 &
RNiE g HTT AAT Hro THe @1 A
At 9 FGATT FT 9 F W 97
et awwre w1 farg o7 far
g st § fa s o frgeam
#R oifeem & wq 91 A @
gAT AT IA ¥ Wi Tifmeary w1 sarar
gfaar faet § o &1 3791 F wwa
§ qgard 1 aE aF o
T fggeam & g fawe & wfc
v et o, fom & o
Figan a1 fiw avg & fear s, e
TN AT T TE AT 9T FT AT
fog amy & 1+ @ STEwE Wy
Fra FIHw & 37 T 6 H1e (e
FAE F AT TAE AT g q@wEr
e dm A & & F afa g
¥ e F1 € & | WA JAT S
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q 93 FLYAQA % T FAAT FT AT
¥ w51 mar @ 5 wifwerm &1 "R
gl @i aq &, §iFT wa T AR
H Tio THO AT & GF & A4T4 § =T
T TR B, Tz AA A& Aand
0T & Wicq wifweqe &0 a7 §, &
AN AT g fF qa0 wgiaw aw
w40 ¥ faars g Filard Fow
qigrd’

Shri M. C. Chagla: We take such
action as we think fit and proper.
‘Even on the last occasion we pointed
oot 1o the Wes! German Government
the strong feelings in this country
about this arms deal and, as I said,
they realised our sentiments and said
that thev are no going i{s
to Pakistan. If we find thet notwith-
«tanding their assurances they have
done so, we will take such diplomatic
ac.ion, as is possible.

Mr. Speaker: Now, papers to be
laid on the Table. Shri Asoka Mehta.

Shri Nath Pai (Rajapur): Sir, may
. make a submission to you? Day
before yesterday, the Defence Minis-
ter made some disclosures about the
new aircraft acquired by Pakistan.

Mr. Speaker: He cannot raise it in
“his manner.

Shri Nath Pai: 1 am not suggesting
something new. I have given notice
of it. If you do not hear me, what

can 1 do? This is a totally different
=ubject.
Mr. Speaker: Whatever it is I

cannot allow it now.

Shri Nath Pal: I am not asking any
question now. 1 am only saying that
vou should agree to have a debate on
it.

Mr. Speaker: That is exactly what
1 sav. It can be debated in thiz
House only i the Minister sayr.
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Shri Nath Pai: This kind of reply
will not satisfy us.

Mr. Speaker: It may be so; let him
write to me.

Shrj Nath Pai: I haye already
written to you. We want to make
our submission, because the whole
House is concerned abou! it.

Mr. Speaker: This is not the way.
I cannot decide here ang now whe-
ther I am gei to admit it or not.
I have to ider it.

Shri Nath Pai: Then which is the
way?  There you are wrong. Let
me submit that we always ask of the
Speaker—and rightly under the Rules
of Procedure,

Mr. Speaker: I am not going to
answer it just now, Shri Asoka
Mehta.

o AFEET TWE! :  THE)

s, & o

Mr. Speaker: No please.

Shri Nath Pai:
us like that.

You cannot stop
o Tt (wwAr ¢ A, #

WTYE FTH T TF QT GG TrEar

g | 7 fow ama wt w57 T8

&, 994G art § TgAT agAr g wE

waT £ qfi §7 @R

1231 prs.

PAPERS LAID ON THE TABLE

AwNUAL Praw 1967-68

The Minister of State in the Minds-

No. LT-1187/67].
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APPOINTMENT oOF COMMITIEE oOF
ENQUIRY INTO NaTioNaL Coan
DEVELOPMENT CORPORATION

The Minister of Steel, Mineg and
Metals (Dr. Chenna Reddy): Sir, 1
beg to lay on the Table a copy of
Government Resolution No, C2-8(7)/
67 datedq the 22nd July, 1967, appoint-
ing a Committee of enquiry to go
into the working of National Coal
Development Corporation. [Placed in
Library, see No. LT-1198/67].

REPORT ON THE CENTRAL INSTITUTE OF
EncGLisH, HyYDERABAD AND CERTIFLED
ACCOUNTS AND AuDIT REPORT

The Minister of Education (Dr.
Triguna Sen): Sir, I beg to lay on
the Table a copy of the Report on
the activities of the Central Institute
of English, Hyderabad, for the year
1965-66 along with the Certified Ac-
counts and the Audit Report thereon.
[Placed in Library, see No. LT-1199/
671.

Main CONCLUSIONS OF THE INDUSTRIAL
Commarree oF Corron TEXTILES AND
THE STANDING LABOUR COMMITTEE AND
Iron ORe Mines LAsour WeLFAre CESs
(AMENDMENT) RuLes, 1967.

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N, Mishra): Sir,
I beg to lay on the Table—

(1) A copy of the Main Conclu-
siong of the Second Session of
the Industrial Committee on
Cotton Textiles hold at New
Delhi on the 8th May, 1867.
[Placed in Library, see No.
LT-1200/67].

(2) A copy of the Main Conclu-
sions of the Twenty-sixth
Session of the Standing La-
bour Committee held at New
Delhi on the 10th May, 1967.
[Placed in Library, see No.
LT-1201/67].
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(3) A copy of the Iron Ore Mines
Labour Welfare Cess (Am-
endment) Rules, 1967, pub-
lished in Notification No.
G.S.R. 907 in Gazette of Indic
dated the 10th June, 1967,
under sub-section (4) of sec-
tion 8 of the Iron Ore Mines
Lahour Welfare Cess Act,
1961. [Placed in Library,
see No, LT—1202/67].

1232 hrs.
BUSINESS ADVISORY COMMITTEE

SixtH REPORT

The Minister of Parliamentary
Affairs and Communications (Dr.
Ram Subhag Singh): Sir, I beg to
preseny the Sixth Report of the Busi-
ness Advisory Committee,

Y SETAET AERL: (FGF)  EAR
Frd q41 ¥ § uw fazs g0 =S@an
Z 1 waw wowr g a5 arfre
et 7 wez feay & www #
=TT TF GEAT AL FT TF 2 AW
THZT TR TATAEAT WX AR Y0
IA% 1= 7= 7 faare g wfgm
St AT A gATE ST & VA H
ot awer ot faar & T w1
AEEA AN ¢ d@I T AL gATS
sz & A1 nfFmm & w19 & faan
g & wifgery F3i 4% wuAT =F
A & o 77 & 1 °g frufa fegerm
¥ faw &aemE g ST TR AT
o1T qEE ¥4 ®AT ®1 W 7 1@
fama a7 w9 7w, wavw @t 90 |
Mr. Speaker: Whatever it is, the
report has been presented after the |
Business Advisory Committee sat yes-

terday, disoussed the problem amd
fixed some iime
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12.33 hrs,
FINANCE (No. 2) BILL, 1967—Contd
Mr, Speaker: The House will now
take up further consideration of the
Finance (No. 2) Bill. We have got 3
hours and 20 minutes more left
Two or three party’s spokesmen
have yet to speak and some Congress-
men also have to speak. After five
or six of them have spoken the hon.
Minister may reply at 4.30 or round
about that time. Is that all right?
The Deputy Prime Minister and
Finance Minister (Shri Morarfi
Desai): Whenever I am asked.

Mr. Speaker: Shri Barua:

Stwsgw W (TENE) 0§
TE AT ATE ATRT § | WAT 5t
AMIE I AN FT FATHFS AT FEHT
aTEY Gt | AT FH [ @ ¥ WIET
FAE AW FHAE I A I
TEER FY & 1 g dfewwrd T
F awmg gy gt faer fmm g
IH qE ¥ ¥ F1H Fo4A0 7

K Jype = 413 llose ot ]

Nt gl - BT ey
R NS S TS I R
o pr Kol - 6 o )
S e mpee Iy o o b
‘_,fh‘.i'uaﬂ.g_ - L.‘J 2 ol - o
S 4y Ly bthmaRan ¥ o -a
-abs L 5 5 e i

['! s r‘..“'l-‘ - trb ol

Mr. Speaker: I would request you
to sit down. It is neither a point
nor a point of order; it is disorder.
That is all; nothing more.

Shri Barua has got about 16 minutes
at his disposal.

Shri Hem Barua (Mangaldai): Sir,
this Finance Bill, like a public tho-
roughfare, is an omnibus thing.
There are so many changes, modifi-
calions, amendments and tax relief

proposals incorporated into it that it
is not possible to discuss all these
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matters in an open like this.
Therefore 1 suggest that the Finance
Bill should be sent to a Select Com-
mittee. The Select Committee might
meet for a day or two, deliberate
upon the proposals and the conclu-
sions of the Select Committee should
be incorporated in the Bill. That is
my suggestion.

True it is that our economy is in
the coldrums today. While address-
ing an audience at Hyderabad Shri
Morarji Desai said that the economy
is suffering from a slump. If he
used the word ‘slump' in order to
off set the fears of some people who
used word ‘recession’ I think he is
wrong and if he used the word ‘slurc—"
in order to describe the actual posi-
tion of the economy he is absolutely
correct. Slump is a full-fledged col-
lapse of the economy, Whether it
is slump or recession, the basic fact
remains that there is economic dep-
ression all along all over in this
country—a depression that is affect-
ing not only the economic avenue of
our national life but also the politi-
cal avenue of our national life.

We must not forget that industry
is closely related to agricuture in
this country and all our ecomomic
efforts including capital formation
are determined by the supply of
foodgrains. We must not forget that.
I would like to describe industry as
the second-line of our economic def-
ence whereas agriculture is the larg-
est public sector ip this country.

What happens to agriculture? Our
agricultural income slided by Rs. 1600
crores last year. That is the position.
During these twenty years of free-
dom, we have to depend on the mer-
cies of other countries for food aid.
This is a shame on our country. This
has badly, adversely, affected our
present economy. There is no doubt
about it. Ewven those people who
demonstrate against foreign missions,
dip'smatic missions, in Delhi or any-
where in the country, on this inter-
national issue or on that internatio-
nal issue, go to demonstra'e against
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Western imperialists from whom we
get food, wheat or rice. That is the
condition of our economy today. It
is true that we have become free on
the 15th August, 1947. But, may I
say, we are free only outwardly, In-
wardly, we are still a nation of
dependence. We are a nation of glo-
bal beggers. That is the position we
have been reduced to by our Govern-
ment. We have to go out with a
begging bow] for food from different
quarters of ‘he world. Now, there
is difficulty in the supply of food
from abroad. The crisis in the coun-
try has become still very grave and
still more acute. This is a shame, so
far as this country is concerned, that
the country has fo depend gn foreign
food aid in order to sustain ourselves
a5 a free mation.

Shrimati Lakshmikanthamma (Kha-
mmam): Such degrading terms should
not be used by the hon. Member.

Shri Hem Barma: When I present a
tortured vision of our economy, please
say where I have gone wrong. If
you go on saying that it is wrong to
describe the economy of the country
like that, we will not be able to ar-
rive at scientific conclusions of the
present-day conditions. It is no use
trying to hide fact from your eyes.

Shrimati Lakshmikanthamma: It
affects the nation.

Shri Hem Barua: It oes not. What
has happened? Can you deny the
fret that there is no economic crisis
in the country? Can you deny the
fact that there is no food scarcity in
the country today? Can you deny
the fact that our economy is not tot-
tering, breaking and shattering at
present?

On the top of all this, what hap-
pens is, the Suez Canal is closed for
us, Not only the food supply from
US.A. to this couniry is hampered
due to the closure of the Suez Canal
but the kerosene supply from US.S.R.
is also hampered. The prices have
gone up very high; the prices have
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spiralled up. What is the history of
the economy of this country? The
prices have spiralled up by 15 per
cent annually during the last three
years. You must not forget that.
Now, due to the closure of the Suez
Canal, the prices have sky-rocketed
and the hardship is borne by the peo-
ple in the lower middle class and
the people in the fields and the fac-
tories. That is what is happening in
the country.

When Mr. Chagla visited our friend,
President Nasser, high hopes were
raised in this country that he will
be able !o persuade President Nasser
to lift the embargo put on our food
ships and on our defence cargo ships.
But, unfortunately, he has come back
empty-handed as he went there, It
ig no use of saying that we have good
and sincere friends abroad. If our
friends do not act when our nation
is facing a crisis, it is better not to
have any friends. I do not want to
elaborate on this because my f{riend,
Mr. Nath Pai, while speaking on the
foreign affairs debate has elaborated
on these particular things. Of course,
we have a policy of non-alignment.
This policvy of non-alignment is a
non-man policy. I do not want 4
elabroate on that. Mr., Nath Pai has
done that sufficiently well Now,
when we describe the actual condi-
tions in the country in that manner,
to allege, to describe, that it is cha-
racter assassination, I think, that is a
wrong description.

1 would say that we, of the PSP,
yield to none in our loyalty to this
coun'ry; we yield to none in our
patriotism and, therefore, to say that
this is character assassination is abso-
lutely wrong.

Now what has happened? Mr.
Chagla’s visit has yielded no results.
Serious efforts must be made to revi-
talise our economy. Possibly Mr.
Morarji Desai understands that. Now
what is happening? We are spending
65 per cent of our national income
on foodgrains. Yet, the nation starv-
es. There is economic stagnation all
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over the country and this economic
stagnation has affected our industries,
particularly the engineering industry,
the most. What has happened to the
engineering industry? This dcz.iac
in production in. the engineering in-

try is not sudden; it has sccrued
over a number of years due to the
unimaginative policy pursued by this
Government. There was a cut ip the
maintenance items; there was a cut
imposed on the allocation of non-
ferrous metals for this industry, par-
ticularly in 1865. On the other hand,
agricultural operations have gene
down in this country and the fact
#hat the agricultural operations have
gone down in this country has ad-
versely affecteq the supply of engi-
neering products also, and that is
another reason. Not only the engi-
neering industry is affected, but the
other industries are also affected.
They know that there are certain
industrial units in this country at
present which have en idle capacits
of 90 per cent .

Now what has happened to the
industrial output? When we read the
A-nual Report of the Minisiry of
Industrial Development, we find one
thing. During 1961 and 1963 the in-
dustrial output in this countrv was
8 to 0 per cent, but now it has slump-
ed down to 246 per cent. This has
happened. This sad history is repeat-
ed in all the avenues of our indus-
trial life. What about coal? What
about jute? Wha! about tea? What
about cotton textiles? What about
sugar?
million lakh tonnes of sugar and this
year we have produced only 215
million lakh tonnes of sugar and it
might come down also in the next
year; there is every possibility.

Now we have the steel plants. Mr.
Nehru, romanticised over the steel
plants, described them as the golden
temples of modern Tvdia. What has
happened to these golden temples of
modern India? Mr. Morarji Desai
knew this very well when he said
very recently that it would not be

Last vear we produced 355
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possib’e to carry on the expansion so
far as the existing steel plants are
con:zerned and also to sel up a new
steel plant because of the non-availa-
bility of resources and funds. Mr.
Morarji Desai understand that very
well.  ("nterruption). He knows.
As a socialist, I am not opposed to
public sector. But if you examine
the role of the public sector undertak-
ings in this country, you will find
that it is a fact that most of the
public sector undertakings have fail-
ed to earn any proflt; most of them
are running at a less. I think, Prof.
Galbraith, before he become the
Ambassador of U.S.A. ip India, was
appointed to inquire into the working
of the public sector undertakings
and he made a recommendation that
the public sector undertakings must
earn profits. But what about Durga-
pur plant? It is running at a terrible
loss. True it is that we have Five-
Year Plans. But the Five-Year Plans,
instead of rejuvenating and revitalis-
ing our economy, have dissipated our
economy. May I tell you that the
Second and the Third Five-Year
Plans were over-ambitious? They
were related to ambitions and were
not related to the availability of re-

sources, What about the Planning
Commission?
When Shri Asoka Mehta was ap-

pointed as the deputy chairman of
the Planning Commission, high hopes
were raised in this country that our
plans would thereafter at least be
true to the kindred points of heaven
and home, That was the hope raised.
But, unfortunately, this Moses of
Indian planning, suffering under the
weight of his intelle~t has reduced
our planning to a stage which every-
body knows. I want the plans to be
small in size and related to the avail-
abili‘y of resources in this country.
It is not use having ambitious plans
that we cannot execute. There was
s demand for a pause in planning
and those people who were opposed
to this idea-pooh-poohed the entire
idea, but I am happy that Shri
Morarji Desai while speaking before
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an audience recently at Hyderabad,
compared India to a man running
with great speed to the destination; at
the same time he said that that man
must have some respite. When he
said that that man must have some
respite I believe he had a holiday for
the poor planning in his mind.

Shri Morarfi Desai: No, no.

Shri Hem Barua: We must have

‘some respite. That is what he has
-said.

Then, I would say that taxes are
evaded in this country. Prof. Kaldor
has poisted out that about Rs. 300
crores are evaded in taxes in this
-coun'ry. If we could realise this and
also effect a 5 per cent cut in admi-
nistrative expend.iure, 1 fee] that we
could make a substantial contribu-
tion towards infusing health into our
ailing and recalcitrant economy. If
we fail in this, then what would hap-
pen? I have already said that our
present-day economy is in the dol-
drums and this would produce an
effect on the political aspect of our
life, as it has already done. What
about the gheraos? 1 think the
gheraos are a prelude to revolutions.
These gheraos have a lot of inbuilt
‘capacity for revolution. We must not
forget that. The longest gherao that
{ook place was in West Bengal, which
lasted for 152 hours. Industrial out-
put in West Bengal has gone down
because of the gheraos by Rs. 20
crores. 3 million man-hours were lost
und Government have lost Rs. 5 crores
by way of revenue. That is what is
happening. Therefore, 1 say that a
recalcitrant economy will produce an
adverse effect on the political life of
this country. So, the Finance Minister
should see that our economy is revi-
talised and rejuvenaled particularly
through the sensitive cells. Scissors
znd jpaste work, by cutting a piece
nere and cutling out a piece there,
would not help to rejuvenate our
«CONOMY.
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Whenever there is a decline in food
production in this country it is very
often said that the monsoons are fail-
ing. We depend so much on the raia
God that the rain God has failed us
un fo many occasions. We forget that
fact. Monsoon alone cannot save this
count:y unless positive and contruc-
tive effdrts are made to rejuvenate
the cronomy.

Finally, I would say a word about
Assarr. What is happening in Assam?
Floods are an annual phenomenon in
Assam, and this Government, in spite
of warnings, have done nothing te
give relief to the people of Assam
who are the victims of floods every
year. If 1 describe how they suffer
that will bring tears to your eyes,
and, therefore, I do not want to des-
cribe it.

Again, what about the industrial
map of Assam? Since 1962, after the
Chincse aggression, there has beem
uo  capital investment in Assam.
Does 1t mean that they have given
up Assam? Does it mean that Assam
shouid be swallowed up by the Chi-
nese or by the Pakistanis?

Shri Nath Pai: Never.

Shri Hem Barua: If it means that
then 1 shall be very sorry and that
will be a tragic day for this country.

I would submit that serions efforts
mus* be made by this Government to
rejurenate our economy. There is
alse a gap in our foreign balances
and :ha. gap i going to increase,
There should be efforts made to bridge
that gap. But where are those efforts?
Whatever efforts are made by the
Yinance Ministry are made in a piece-
mea'! way. Small measures or piece-
mea: measures would not help to re-
juveaate or revitaliss our economy.
Whether there is a slump or a reces-
siom is for Shri Morarji Desaj to de-
cige. 11 by slump he means that our
cconony has totally collapsed then I
congratulate him for coming out with



14853 Finance (No. 2)

an open truth and describing the fact

as it is,

ot e (fgew) : o
wgre, e fdaw o< fafwm st
¥ fae gA¥ & qewig gwqm
amar ¢ B o e T AR Az At
gw ¥ fawfag v 7 fog faaram
AA s SR A8 & | 99 ¥ qgw
SIHHT TIT FT AT GAHT CaT T
& 37 & ot frdzs o€ fe o i
e el F wom = 7 Ao
FTT =% fawre sqey foo & 2w &Y
ae ¥ fae ot &€ a9 1 gAY
AN 90E 95 AHIAGIET TET F Fi
a1 g ol Fg A & fawm ot
=9 A | FE A77 O4T AT FEI T
fag & art & 7% 0 I I= @
gt | & 7o fadi &1 g T ae
IT AT T AHE FEAT 1 AfFT W
Fogw fF & o7 arai w18 &
fas 47 St %Y 27 317 ¥ fag oo
faq far 7 w wvo f& 350 39
1 § ®0 § 97 & 1 g =t w71
amfrmar e HFawm IE
ATH AT AFA B T FO | ITH
&% & AT 9§ A1AT | a8 TAL BT Av
s 17 w1 gz faw et fe 7z AT
HT9AT ZTH 43T Jd | 7feT 812 97 97
Y aF A o 3579 F @y § o e
qq 74l 93 O § I Ag S 9@ 7
qg o | AT e ¥ 9w o< fawe
fem, o & fag fdry g
e (wfaan & af9 9T 1 "W ¥ 82
&1, ag W1 UF we T v &7 | AfHA
9 9T A1 g2 &1 AT wAqw F I H
sqreT WY fwar safed faay o g
T wifs wiw w1 § F eEr ¥
Bt Sw W .2 a8 FuN W1 gr ar
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gafay ¥ frdea & f aw arg
T T W T 9T B 407 3, g
TN % & qA 9 q® wr 2 F A
ATATIT ATE T TS FTART G ATIAT 1
T A IA FT FIE AW A AT
T} 4R T T @ A W

OF AT qH @A AT KA E
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qiT T #1 1T FFAL ATTHT T
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TR, AT E 7 AT IW A AF T
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T4855

Finance (No. 2)

[+fr wfen]

AT FH & IT o g dew oAl
A ? v A aAigd o A weq-
faee w7 afY awrew W fw
foaT oo # s ¥ dw
wHTT & I ¥ AIET  GWTHA 9T @
gV & | WA @Ay gY 1 AfwT § g
& gy 5T AR § fF o o7 fea
29 WIT ST AT § ag wm 2AT
wifew | 37w IaEA % At i R
FAAT AIAT AT TH AT HY FAT GT
M A Y aw AH | F gwaw B
Az g i w
W ST A e g owtr we
A %A1 wgar £ 5 oa 97 S
o1 AT § Wag i & feg Ige
wHy W AT AT § owa fE omry w9
ST g A7g & A STAT 93,
qft AW FT gAY | owqw T AW
1 faare A AR srgifeEw
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qT o197 F 9 FITT § 9T T WY
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foq &vw o wwa § weg ) &
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JAAE AT R AL KT W
HTT FT T I AT AIT TATAT ToTH5Y
®T17 & af g av w7 30 1 & 5o
qHLE FY wwwa § 0 Afwr w7 T
®{AF wfoy gbrar qwmady 78 #7
wY §. .. ¥ifE 37 % oAt #r ww
A gz FwT 2, Frar € g7 o=y
# wrAT ¥ afeT g § #1€ weaq
& gt aw T 2 AT wagar § fw oA
w1 qgT WM T TI7 AZWA, ¥ AZ
ot w5 f& A7 Narf wr qz7 W
%9 "R F w19 & ATg Iwm, "l
A QAT ANTEAT w7 § Av Arg
wrg &1 Fgdery | ST Ay g AT A
w7 & 5 g wUa S 9 Sy
# A ¥ w7 3T ¥ FE A9 3400,
gt gar, & we ¥ frdge w7 [z
ifmemimaniamy §? fmaw
g @ma & fF 37 70w safedi
FIA e g F gz 7y & MIFT
Z, 39 =afaegy &1 faT &1 $15 magdr
w1 wfear 781 & #15 Tga G A%
T[|@AFCH AT RTCZAA AE FAY
AR gay, WHIHIA
oY aga Y g FY anadt o gl
¥ frireonagm g fe o &
aray & F §9 gt G gWT 0 WA
are Wi €9 1 oot oF f fyaar
FUTET ¥ FUTET %W WG T AR q8
;AT |

srawe ¢ A o fadaw w dR
wRET § Wort &Y ara wgr | & A -
i fe €9 #1 Foa FAE WA
wifgy «&ifr ag @t fro 9t 7 @&
T 3 faa® w7 ag NFT A
w1 wCr § 1 T A F AR AT
a1 dadm qoTaNl w W e
g wite wg e o ag g 0w
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Mr. Chairman: The hon. Member
may continue after Lunch,

13.02 hours

The Lok Sabha then adjourned for
Lunch till fourteen of the Clock,

The Lok Sabha re-assembled after
lunch at Seven minutes past
Fourteen of the clock.

[Serz C. K. BHATTACHARYYA in the
Chair)
FINANCE (NO. 2) BILL—contd.
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Shri VisWwanatha Menon (Ernaku-
lam): Mr. Chairman, Sir, I rise to
oppose, on behalf of my party, the
Finance Bill. I was hearing all the
speeches made by the Finance Mini-
ster and other Ministers to try to find
out anything there ip favour of the
common man and I have to confess
that 1 did not find a single item in
favour of the common man. Althougn
in his interim Budget speech the hon.
Finance Minister claimed that he-
would be bringing some wonders in
this Budget, he has not brought any-
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thing. The old wine is now in new
bottles; nething more than that.

‘We cannot expect anything progres-
sive or revolutionary from the Finance
Minister, but I was expecting some
reformg at least. But unfortunately,
the Central Budget is against the com-
mon man and in favour of the mono-
polists. I do not want to go into the
details because many of the speakers
have pointed out all those things and
my time is so limited. I only want to
stress two or three points.

The main population of this country
are the peasants and the workers.
What is the relief given to them in
this Budget? It is actually nothing.
The people were expecting that he
would try to do something to stop the
price rise but actually he has done to
raise prices once more. My humble
submission is that the common man
has now to retaliate against these Bud-
gets and when the people rise, natu-
rally the Government will begin to
have their repressive measures. They
want to curb the fight of the people
for the redress of their grievances.
But that would not do.

Take, for example, the case of
Naxalbari., By whatever name you
may cal] it, the fact is that the poor
man, the landless labourer is actually
fighting for his rights,

Shri 8. K., Tapuriah (Pali): No.

Shri Viswanatha Menon: Till
twenty years ago when we fought for
our freedom it was not for the sake of

15 monopoly houses but for the sake of
the working class and the peasantry.

Shri S. K. Tapuriah:: For Mao.

Shri Viswanatha Menon: I will
come to that; do not worry.
What has happened? For 20 years

the Congress has been misruling this
country and now in a majority of the
Btates they are not representing the
people. They have mnot got even
majority votes and still they want to
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rule with the help of repression. That
will not solve the problem, If the
people’s problems were solved by gung
or by lathi-charge or by arrests, I am
sure, the Britishers would have been
here gven now. That is not the way
to solve the problems. By whatever
name you call the Naxalbari problem
you have to, solve the land problem
there. You are not doing it.

An hon. Member: Why don't you
do it?

Shri Viswanatha Menon: I am
coming to that. I was expecting that
question and I will answer it. We
have been there for four months now.
We have to undo the sins committed
by Congress for the last twenty years.
They have created jotedars; they have
created benami transactions. If the
land is to be acquired, we have to pay
the compensation—that is the law you
have made so as to get the land for
the landless. You are not prepared
to amend the Comstitution. You are
asking us what we have done in four
months. We have to undo the sins
which you have committed during the
last twenty years, We must do that; .
we will do that.

Then, I would like to say one thing
about the working class. Take a small
case of retrenchment. Have you got
a law to stay retrenchment? You
have no law to stay retrenchment.
When the worker is retrenched, he is
entitled for only retrenchment benefit,
Even for that, he has to go to the
tribunal, the High Court and the Sup-
reme Court. He has to wait for years,
Even after that, you have no law to
implement the award given by the
Tribunal or the High Court or the
Supreme Court. Have you1 got any
such law? No. Then, the worker has
to resort to gherao. That is the posi-
tion you have created. You have not
even tried to amend the Industrial
Disputes Act or any labour legisla-
tion in this regard. You are only try-
ing to find fault with the worker.
These gheraos are not new things.
These things have been practised in
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this land for the last twenty years.
The first gherao was resorted to in
Chicago in the last phase of the nine-
teenth century on May Day and the
Red Flag was the contribution of that
event. I want to tell this House that
gherap is nothing new. The working
class hag been using this weapon. It
is a legitimate weapon just like a
peaceful picketing or strike or satya-
grah, There was a time when even
satyagrah was a crime, when the
British regime was here, and when
strike also was a crime. Now, you are
saying, that gherao is a crime of the
people who want to get their legiti-
mate grievances redressed, say, for
example, the implementation nf an
award. Are you prepared to use force
againt the management? Are you
prepared to put the management in
jail if they do not implement the
award? You are not prepared for
that. Even after going to the High
Court and the Supreme Court, even
after coming out with an award, if the
award is not going to be implemented,
the worker has to do all these things.
When the workers do something in a
peacefu] way, you call it a law and
order problem.

Sir, the cry of law and order .= not
new to us, to the people coming from
Kerala. We have seen it ourselves.
You cried law and order, in Kerala,
in 1959, under the able leadership of
the Prime Minister when she was the
Congress President. In 1964 you ,ut
us all in jail, calling us Chinese spies.
What is your balance-sheet? I may

say for your information that nine of

our Left Communist M.Ps here were,
according to you, Chinese spies and
were detenus there. We have elected
snly one congress candidate, the Law
Minister,  All others were detenus
there and, according to you, were
salled Chinese spies. Now you have
got one seat in the Parliament out of
19. How many have you got in the
Assembly? 9 out of 133! In 1965,
you conducted elections there....

Shrimati Lakshmikanthamma: This
is- because democracy is still there.
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Shri Viswanatha Menon: I am
coming to your democracy. In 1965
you put us all in jail saying that we
were China’s agents and you conduct-
ed the elections. You did not get the
majority. Then you dissolved the As-
sembly. That is your democracy.
That is the democracy you are going
to have in Madhya Pradesh also.
When you lose your majority, you
dissolve the Assembly. That is your
democracy. Thig is not democracy,
this is something like hypocrisy, poli-
tical hypocrisy. According to our
Masters, Karl Marx and Lenin, when
the bourgeoisie feel that they cannot
exploit the people with democracy,
they smash the democracy. We will
work in democracy but when you
wreck the democracy, we know how
to tackle that. We are working in
democracy and we will work in demo-
cracy. We have shown this in West
Bengal and Kerala and we will show
it in the other States also.

I have to say a few words about
my constituency. My constituency is
Ernakulam. Many of my Congress
friends wil] know that place because
the fatal AICC session was held there
before the elections took place. After
that session, you came over for elec-
tions and you lost something, like B or
9 states. That was very good. I ome
from that constituency. If I may be
permitted to say, it is a symbol of the
Centre's neglect towards Kerala. We
want a ship-building yard there, we
want a thermal plant, we want a civil
airport. We want all these things
there. My constituency was repre-
sented by a Congress member during
the last 15 years and for 10 years we
were fortunate ip having a Minister
here at the Centre. Our MP was a
Minister here at the Centre and still
we have not got anything. My sub-
mission ig that you are keeping us in
such a neglected condition; you are
not giving us the ship-building yard
and you are not giving us even rice
to eat. I am sure, this is not the way
to solve the problem. Even yesterday
we were saying that the position about



Finance (No. Z)

14871

[Shri Viswanatha Menon]
rice to Kerala is the same and not a
single wagon has been sent there.

Mr. Chairmap: The hon, Member
will conclude now.

Shri Viswanatha Menon:
finish in one minute.

I will

I want to say a few words about
rice because I come from Kerala. I
will not be surprised if tomorrow the
news comes that the KPCC President,
who is running all over Kerala, def-
ending the Centre, js gheraced, 1 will
not be responsible if he is gheraoed.
The people of Kerala are threatening
to gherao him. They were gheraoing
Ministers and MLAs. But now they
will gherao the KPCC President also.
(Interruption) . My learned friend
may not like that, but that is the posi-
tion there,

Give us food, give us the ship-build-
ing yard, which you promised 11 years
ago, give us the thermal plant, give
us the Idikki plant. Only by giving
these things, you can win over the
people of Kerala and not by starving
them.

In conclusion, I want to say that the
Party which has lost the majority of
the States, which has not secured the
majority of votes, is sitting there and
is dictating terms to the people. The
people will not hear them. In
Madhya Pradesh you are going to do
it on the 28th; the Ministry; the Chief
Minister there ig going to ask for dis-
solution of the Assembly there. This
is the democracy that you have got.

Mr. Chairman: Shri N. K. P. Salve.
He will confine himself to ten minutes
only.

Shri N. K. P. Salve (Betul): I shall
try my best to finish as early as I can.

Better and more competent Mem-
bers from different sections of this
House have already taken care of the
indirect taxes as well as the wider
econumic, volitica] and philosophical
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issues connected with our fiscal legis—
latien. [ shall, however, try to confine
myself strictly to certain faeets of the
direct taxes connected with the Fin-
ance Bill and the fiscal policies and the
fiscal legislation.

Many changes have been contem-
plated in the Finance Bill by the hon.
Finance * Minister. One of the most
commendable of the various changes
suggested by him relates to his anno-
uncement that hereafier we shall be
governed by the doctrine of the pros-
pective levy of taxes. Heretofore we
were governed by the doctrine of the
retrospective levy ot taxes for our
direct tax purposes. As a result of
that, whenever a levy was there, the
effective rate was announced under
the Finance Bill and that governed
the incomes which we had alreadv
earned. It was an utterly obsolete
and outmoded method of collecting
revenueés by way of taxes on income.
‘Therefore. all those who are interested
in a very progressive and healthy and
streamlined tax system prevailing in
our couniry would welcome this dec-
laration by the Finance Minister that
hereafter we shal] be governed by the
doctrine of the prospective levy of
taxes. At last, by this we have got
rid of an anachronism which had
plagued our fiscal statutes all these
Years,

But in this connection the Finance
Minister would do well to clarify a
few points which obscure the position
and are not very clear on these facets
even to the esoteric tribe of tax ex-
perts, The first point that needs to
be clarified is this. Why are the effac-
tiyve rates which will govern the in-
comes of the current year ending 31st
March, 1968 not preseribed in the First
Schedule to the Finance Bill? The
rates prescribed in part IIJ of the First
Schedule to the Finance Bill are only
for purpases of certain sectiong of the
Income-tax Aet which govern compu-
tation’ o the quantum vof the advance
tax to be collected against the incomes
in. the year ended. 31gt March, 1888.
These. rates cannot be the effective
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rates unless they are enacted under
the charging sections, Therefore, in
the absence of effective rates being
prescribed by the Finance Bill, may I
ask the Finance Minister how for the
assessment year 1968-680 he is going
to work on the doctrine of the pros-
pective levy of taxes? If the rates
prescribed in part IIi wf the First
Schedule are to be converted by the
Finance Act, 1968 as the effective rates
for the assessment year 1968-69 then
this assumplion has some grave impli-
cationg to be considered. The rates
prescribed in part III are very much

on the high side and excessive as

have been prevalent for the preceding
two assessment years 1966-67 and
1967-68. For these two years, the
high rates have been justified because
of exceptional restrictive pressures on
the economy of the couniry as a result
of drought and famine conditions, but
the taxpayers cannot be condemned
to the same high rates of taxation for
the income of the current year if we
have a favourable monsoon. The
point, therefore, which needs to be
clarified by the Finance Minister is
whether the rates in part IIT will be
mudified and reduced if the economic
conditions of the country show any
improvement,

1 deey, it my duty to point out that
there is the greatest and most impera-
tive necessity of making our tax strue-
ture very much more incentive-orien-
ted. If our revenues from taxation of
income have shown a lamentable dec-
line in their annual growth from 1962-
63 onwards, if the savings are adverse-
ly affected, if the economy has been
stluggish. if not only the conscience of
the people to pay taxes but also the
cost consciousness is lost, if the mone-
tary stringency is defying all efforts to
alleviate or minimise large idle capa-
city in our industries, if we are in an
overheated economy confronted with
pressure of inflation on one side and
the fatuous slump in demand for want
of purchasing power on the other, I
submit that the vertiginous rates of
taxes on income have contributed
largely towards bringing us to this
state of affairs. One would only con-

sider onself ignorant if the two years.
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of drought and famine conditions only
were to be blamed for this unfortu-
nate state of affairs. This would be
an attempt, I submit at oversimplifi-
cation of the problem. All endeav-
ours need to be intensified to stimu-
late growth of incomes on absolutely
modern and pragmatic basis and not.
on the basis of any doctrinnaire con-
ceptualism of cheap political slogans.

I have no objection to levying the-
heaviest possible taxes if such levies
can remove the enduring disparities
in wealth, opportunities and power
which exist in our country. But
heavy taxes unfortunately have mnot
destroyed these disparities but have
only widened them. Those who have
been able to save themselves from the
clutches of Government either by in-
genious lawful means or by undetected
unlawful means have amassed fortunes
and wealth while those who could not
protect themselves are in an impecu-
nious state. This is yet another reason
for the rich becoming richer (for they
command better resources to thwart
the oppression of the State) and the
poor becoming poorer.

Equally commendable are the sug-
gestions made by the Finance Minister
regarding amalgamations. He has
conceded that amalgamation of compa-
nies, which are not economically do-
ing very well, with other units, will
bring about economy of scale as well
as increased efficiency and producti-
vity. In this connection, I would like
to put to the Finance Minister that am-
algamations which have taken place
so far should not entail any tax liabili-
ty because there is a consensus of legal
opinion that under the existing pro-
visions contemplated in gection 41(2)
of the Income Tax Act which brings
the income-tax on the balancing
charge of assets transferred or under
the provisions of sec. 45 which refers
to cnpual gains, they do not attract
liability in the case of amalgamation.
l‘his is a plausible view of the law.

Finance Minister having accepied
n wmdph these amalgamationg for
effecting ecomomies of scale for in-
creased efficiency and productivity, in
the larger interests. of the country
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amalgamations are desirable, I would
request him to direct his department
not to rake up the issue in respect of
amalgamations which have taken
place so far.

Equally praiseworthy are the provi-
sions contemplated regarding tax holi-
days. Those who are connected with
the working of tax laws know that
so far the tax holidays were an abso-
lute illusion. New industrial under-
takings in the hotel industry could not
take advantage of these tax holidays
for the very simple reason that in the
initial year there was very heavy
development rebate or there was dep-
reciation when the companies did not
<earn and when it was time for them
to take advantage of these, it was not
“here. It was a deception. The Fin-

nce Minister has taken good care to

ationalise these provisions. The am-
endments he has made by the an-
nouncement he made the other day
make the relief rea] and effective -0
as to truly serve the purpose for which
it is intended.

A word about cl, 27 of the Bill in
which the Income Tax Act, the Wealth
Tax Act and the Gift Tax Act are
sought to be amended. Ey this we
are switching over to the functional
system of working from the unitary
system. So far, the work of initiation
of proceedings, investigations, quanti-
fication of the total income, quantifi-
cation of the total tax liability, de-
mand notices and also collection, all
were vested in one set of hands.
Now it is a different set of officers
doing it, looking into different phases
of assessment. Shrimati Mukerjee
said that this is contemplated to avoid
some sort of corruptions. I do not

:now whether it is done to avoid
corruption or not, because corruption
smanates from the attitude we follow;
it stemg from the moral fibre of the
people, the officers and the assessees.

But then so far as the switching to
the functiona] system is concerned, I
suppose it is a bold experiment by
which we are introducing a great
amount of specialisation. and this spe-
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cialisation ig expected to introduce
some efficiency in collection of tax as
‘well ag involve less harassment to the
assessees. I have at the game time
some inhibitions about the success of
this system which is based on the USA
pattern. I have had the privilege to
see the system work in the USA. I
must point“out that there is one basic
difference in our system of tax as dis-
tinct from the system they have in
the USA. There they very largely
?ﬁepend on automation, electronic de-

ces

and electronic computers.
Therefore, this functional system is
absolutely  inevitable, ineluctable

there. But once we have taken this
bold step, we should have a sus-
tained experiment on it for at least
four or five years. Unfortunately, we
are changing our laws even before the
ink on them is dry. Let there be a
sustained and proper experiment on
these lines. We should not go on
changing our laws as often as we do
now because we are suffering from a
most deadly malady of making inces-
sant changes in our tax laws, parti-
cularly the Income Tax Act, right, left
and centre, in season and out of season
when we are here in session,

The kaleidoscopic changes which
have been made to the Income Tax
Act ip the last five years are incredi-
bly fantastic. Such continuous tinker-
ing with tax laws creates an impres-
sion rightly in the minds of the tax-
payers that without proper knowledge,
experience and maturity experiments
are made with fiscal legislation by
politicians on what turns out to be
half-conceived ideas and ill-digested
notions to ineffectively set right the
mechanism of direct taxation. This
not only stultifies and impedeg the
healthy growth of fiscal laws but has
more pernicious ramifications. It
creates utter contempt and disrespect
for our tax laws which every unstable
law of the land deserves.

Mr. Chairman: He should conclude
now.

Shri N. K. P. Salve: Would you not
give me five minutes more?
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This will interest you also.

_ Mir. Chairman: I am only interested
in calling as many memberg as I can.

Shri N, K. P, Salve: This Act started
with 208 sections; 97 sections of these
were amended, 11 sections were dele-
ted, and 60 new sections were added;
ehanges less drastic than omissions
have been made in 22 out of the 60
sections.

Mr. Chairman: That
known,

Shri N. K, P, Salve: What T am
l_ninting out is that this type of tinker-
ing with the law....

history is

Mr, Chairman: That has already
been stated.

Shri N. K. P, Salve: But most com-
mendable has been the announcement
by the Finance Minister that the prin-
eiple of deduction at source vriginally
supposed to cover the professional fees,
brokerage, commission etc. is now so
much whittled down. This recom-
mendation of Shri Bhoothalingam is
one of the most obnoxious things. I
do not know who named him Bhootha-
lingam, but his recommendation on
this matter did not befit even a ghost
eor a devil

The interim report of Shri Bhootha-
lingam is a monument of mediocre
talent and inexperience in our tax
administration. I only request that
for bringing about improvement in fis-
cal legislation the work must not be
distributed in the spirit of patronage
and charity, It should go strictly by
merit and entruSted only to those who
are known for forensic skill and tax
expertise,

There is a tooth paste allowance
given by the Finance Minister of Rs.
26.

Mr. Chairman: He should conclude
ROW.

shri N. K, P. Salve: I have conclud-
ed.
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Shri N. Dandeker (Jamnagar): L
should uike to begin by trying to set
this Finance Bill against the back-
ground of the present conditions.

I think it will be conceded that the
first outstanding feature of the pre
sent situation is the low level of agri-
cultural production, Where, because
of past neglect, the monsoon continues
to he our only rescuing and decisive
factor.

The second feature is the high level
of prices which continue to move up-
wards, and here what was needed
was to discontinue deficit financing,—
but it has not been discontinued as I
have said in my speech on the
budget,—to reduce drastically ‘he
current consumption expenditure oi
Government, but that too has not been
done; and to avoid and reduce the
wasteful Government investment, but
that too I regret tfo say has not been
done.

The third feature of the preseni
situation is the low rate of industrial
production and of exports, both of
which continue to fall. The urgent
need here is to restore, in the frst
place, basic law and order in the
country and also industrial discipline
in the country. I have just come
trom Calcutta, and I am not surprised
at the extent to which industriak
activity in the whole area has been
affected; the whole of the industrial
region from Calcutta right up to
Dhanbad, through Howrah, Asansol
and the Ranigunj coal-fields, has been
affected by a state of utter lawless-
ness called gheraos and other activi-
ties of that kind. This is not a matter
for the Finance Minister, but 1 do
think it is a matter to be emphasized
in the present context. Secondly, it
is necessary to remove all shackles on
industrial activity. Thirdly, it ‘is
necessary to restore dynamism in the
industrial economy by making risk-
taking and enterprise in the produc-
tion of goods and services worth
while. This is relevant to the Finance
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Bill. And finally, it is necessary not
50 much to inhibit consumption by
making it more expensive, as to make
savings and investment postively mure
attractive in preference to consump-
tion.

It is from these standpoints, namely,
the effect of this Finance Bill on ex-
ports on the one side and revival of
exports and industrial activity on the

‘other, that I propose briefly to
examine the repercussions of the
finance Bill. Let me consider tirst

the problem of export. The rupee
‘was devalued in June, 1966. The fcr-
mer Commerce Minister was known
to be bitterly opposed to devaluation
and so he seems to have sat out deli-
"berately to ensure its failure. | say
this because the measures that we
‘have taken following: this devaluation
in respect of international trade, that
is, exports, were remarkable. In the
first place, there was indiscriminate
abandonment of all export promotion
schemes in respect of all non-tradi-
tional exports; and secondly, he
Taunched out on an “export inhibi-
tion” scheme by launching indiserimi-
mately a high and wide range of
export duties on traditional exports.
"The consequent fall in exports is now
well known and it is continuing.

Superimposed upon this situation
‘have been other factors affecting
export which cannot be ignored
There have been over the past one
yea., to confine the argument to only
.one wyear, Increases in wages and
other manufacturing costs, increases
in freight rates recently ammounced
by the Railway Minister, increases in
the cost of road transport by increas-
ing excise duties on petrol and diesel
-ofl, increases in ocean freights, steep-
1y enhanced revertly on account of
the closure of the Suez Canal anH,
finally, increases in excise duties and
cdountervailing import dufies. In this
sftuation, it seems to me, the urgent
Tieed, looking at it from the point of
view ‘of fhe Pinunce Hill, was to face
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squarely the problem pof export reces-
sion. It is no longer a problem of
expert promotion. We are starkly
facing a problem of export recession;
and it is from that angle, I shouid
have thought, that the Fimance Bill
would have been constructed. I sug-
gest what was necessary was firstly
to instftufe quickly in some direct,
positive forms, schemes for export
promotion in selected nom-traditional
goods. Secondly, to boost exports by
re-examining the whole scheme of
export duties, not from the revenue
point of wview, but for deliberately
activising the expert of traditional
goods. And finally, to maintain pro-
fitability by retaining the export in-
centives in the tax structure. Instead
of this, we have this picture: some
niggardly schemes of cash subsidies
are being worked out at smail's pace,
in regard to non-traditional items of
export, secondiy, threre has been some
fiddling mround with export duties,
not so much in the Fimance Bill, as
by notifications isswed under the
uppropriate Acts. For instance, there
is some export duty reduction in
regard to tea, so as merely to newtra-
lise the incresse in excise duties and
to simplify the assessment of duty;
not, in other words, with the positive
object of stimuldting the exports of
ten, but merely to neutralise some
other %ick that the tem industry has
got elsewhere. Then thére is a refuc-
tien of some sort in ‘Ehpart duty ‘oh
jute manufactures, #id Téduction of
export Huty dn dertdin categories of
‘franglintse Gre wnd ékport duty oh
iron gre and fines,

I am glad that in his recent speech
for consideration of the Finance Bill,
the Finance Minister did, in respect
61 ‘mdnganese ore afil rdh ore, thake
some changes that go in the right
direction. But my submission in
regard 'to these duties ‘and specifically
in regard to jute, tea, manganese ‘ore
and iron ore, is that these trifling
wijustmerits in Export -Sutles mre hot
what the present situation requiréd.
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What the present situation required
was, regardless of the revenue con-
sequences, a positive approach on the
subject of promotion and a revival of
our exports in traditional goads.
Thirdly, this Bill contains a remark-
able abandonment of tax incentives
in regard to exports. [ refer to clause
2(4) where certain export incentives
in relation to the taxation struccure
vhich this Finance Minister himself
ntroduced.—and introduced rightly,—
vay back in 1962 and 1963, are now
being terminated with effect from 6th
June, 1966. I will not go through
the speech he then made in justifica-
fion of these ekport tax incentives,
but I will say this: that between 1962
and 1963 on the pne hand and 1867
on the other, there has been such a
tremendous increase in costs, of
various kinds, in the exporting indus-
tries that if there was any time when

these export tax incentives should
have been continued, and not dis-
continued, this was the time. But [

am surprised that just the opposile
action is being taken to what the
situaticn requires.

I turn now to the proposals in con-
nection with revival of industria’
activity, for introduting dynamism
into the industrial etomomy, so that
what looks like a recession of” a
serious kind,—call it slump or reces-
‘sfon, it does mnot matter,—might be
arrested. If it is not, I do not know
what sort of situation is going to ¢an-
¥ront us this time next year. 1In this
regard, 1 must concede that there are
some admirable provisions containéd
in the Finance Bill as well as in the
tpeech of the Finance Minister the
other day, moving the motion for con-
sideration of the Bill. 1 refer to
provisions relating to amalgamations
which are atimirable; provisions about
new industrial undertakings where,
for the first time, the tax holiday is
flesigned to be effective; provisions in
Yegard to ihdustrial undertakings
employing displaced persons; rehabili-
tation allowance in regard to in8us-
tries whith may temporarily be dis-
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continued by natural catastrophe or
civil commotion; and continuance of
benefits to priority industries. Tkis
collection, 1 must concede, is good.
But 1 would like to add that many of
these provisions come too late, cun-
cede too little and are hedged in iuo
much. 1 wish the Finance Minister
had more courage, because these are
the right things to do, There is no
point, on the one hand, doing these
things and on the other hand tying
them round with so much of red-tape;
in the result the assessee who with
good intentions wants to take tihe
benefit of these concessions will find
himself tied up in knots,

I would like to say a word about
amalgamations. ] support the speaker
who said,~—] have myself taken that
view,—that many of the concessions
which are now statutorily enacted in
regard to balancing charge, non-levy-
ing of capital gains tax, gift 1ax, ztc.
are only really clarificatory provi-
sions. I take the view that in the
law as it stood, these impositions
could not be levied any how. In order
to remove doubts on the subject, I
would suggest that the Finance
Minister may consider my amendment
by which the effect will be that these
provisions relating {o amalgamatiors
will have effect as if they were always
in force. There are two or three
other shortcomings in the amalgama-
tion scheme. First of all, it is not
clear whether the bugbear about
“deeming” certain transactions w be
dividend will be elimimated, and
whether unabsorbed depreciation of
amalgamating companies will be
carried over to the amalgamated com-
pany in the same way as the balance
of development rebate and develop-
ment allowance is to be carried over.
Then, there are certain defects in
regard to sharehelding requirements
which also require to be removed.

Having paid just tribute to the
Finance Minister for the changes he
has made i regard Yo and with the
purpose of acfivating industry pche-
tally, T wonld like to say that the
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main burden on industry today,—the

“main factor which inhibits the revival
of industrial activity—is the burden
of taxation. I would like to deal with
this a little more fully. It has been
the fashion of the Finance Mimstry
time and again to reiterate that the
b irden of taxation in this country,
measured in terms pf the percentage
of national income that is taken away
as tax is probably the lowest in the
world. The figures certainly seem to
support that proposition. I have here
an article that appeared in the Hindu-
stan Times this morning which jindi-
cates that only 14 per cent of the
national income in India is absorbed
in taxation, whereas in a majority of
the advanced countries and some
under-developed countries also, the
percentage is considerably higher. As
a fact, in terms of a mere arithmeti-
cal statement of figures, one has to
concede this, But I deny the conclu-
sion which the Finance Ministry tries
to derive from these figures. 1 sug-
gest that they mislead themselves and
the country by saying that this means
that this country is the lowest taxed
in the world. They mislead them-
selves, because they fail to take into
account two important circumstances—
firstly the level of national income
per capita in this country compared
with the level of nationa] income per
capita in the countries with which
comparison is made; and secondly,
the proporation of poulation paying
direct and indirect taxes in this coun-
try compared with those countries. I
suggest, if these two factors were
taken into account it will have to be
conceded that India happens to be the
highest taxed country in the world,
not the lowest.

Now, Sir, as regards introducing
dynamism in the industrial tempo and
economic life generally, 1 have
already said that the two considera-
tions paramount in this comnection
are, in the first place, whether par-
ticipation in industrial activity as a
matter of enterprise and risk-taking
is or ig not worthwhile, The taxation
structure in this country, I submit,
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makes it increasingly not worthwhile
to engage in enterprise, to engage in
risk taking, to go forward, to look
forward to better times even if the
present times are bad and so on.
Secondly, the taxation structure not
only does not make savings and
investment more responsive to capital
demanlls, but attempts induce more
savings by the simple expendient, as
they think, of making consumption
more expensive.

What is to be done about it? I
think the answer is simple and one
must approach it in a straightforward-
way. There can be no hedging around
with this business. Either this coun-
try is excessively taxed, either enter-
prises and risks are inhibited, either
saving is inhibited and investment is
inhibited, or it is not. Let us have
it cleared once and for all. My judg-
ment is that they are inhibited, I
therefore feel that there is a conside-
rable case for drastic changes ia the
direct taxation structure.

I suggest, firstly, that all surcharges
must be abolished and the basic levels
of persomal and corporate taxation
must be substantially reduced.
Secandly, the double penalising of
those having unearned incomes, once
by way of wealth tax and again by
way of surcharge must certainly be
discontinued. Thirdly, exemption in
favour of savings must be liberalised
and not hedged in. I have gone
through the various provisions in this
respect. They are well intended, but
they are so hedged in. Let me illust-
rate this by reference to dividend.
When 1 first saw in the newspapers
and heard here that dividends up to
a certain limit were going to be total-
ly excluded from total income I
though it was good. But now I find
that if you have dividends only up to
that limit that will be excluded from
the total income, but if you have divi-
dends Rs. 5 over, the whole dividend
will be included in the total income.
It does not make sense to me. What
does make sense is this: If this is the
kind of taxation relief, a large number
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of middle class people who have some
investment and so on will promptly
dis-invest to a point at which their
divident income will come down to
Rs. 500 so that they can get that
benefit and then look around for
investment in other directions. Fur-
thermore there should be no ‘cheat-
ing" in the name of simplification. I
deliberately yse the word ‘cheating’.
I know the Finance Minister too well
%0 appreciate that here it is not hie who
has done this thing, but it is the
bureaucrats who have got the better
of him. In the name of simplification
the most dreadful thing has been done
to the rate of taxation on long-term
capital gains. I have worked out
every conceivable type of example.
Technically, it is a simplification; there
is no question about it. You simply
take your capital gain, take off a cer-
{ain amount, add the rest to the total
income and calculate the tax. But
when you compare the tax as it would
be now under the present provisions,
and the tax as it will be after these
provisions regarding long-term capi-
1al gains are embodied in the way they
are sought to be embodied in the relief
provisions, the increase in burden of
taxation, particularly on those whose
income levels are low, from nil upto
somewhere around Rs. 20,000 to
Rs, 25,000, in terms of long-term capi-
tal gains is really monstrous. If the
Minister would like, I can work out
a number of examples for him, but I
am sure his technical department is
competent enough to tell him what
would be the amount of tax on long-
term capital gains with the law as it

Fintnce (No. 2)

stands today and the amount of capi- -

tal gains tax as on the law as it would
be tomorrow, if certain levels of other
income were assumed and the new
provisions applied. I suggest that that
sort of “simplification” must be knock-
ed out.

15 hrs.

In the field of indirect taxation,—
my Jleader, Shri Ranga, has already
dealt with the impact of indirect taxa-
tion. What is required in terms of
diminishing the crushing burden of
1308 (Ai) LSD—9.
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indirect taxation is in the direction of
increasing the purchasing power of
the people so that not only will their
standard of living be improved but
it will put an end to the recessional
stage of industrial activity, which
must once again be revived, because
without demand there is nothing one
produces for. Only Bhilai steel plant
produces, whether the stuff is required
or not required; they produce moun-
tains of iron rails, even when they
are not required. Ordinary industries
do not do it; ordinary industrial pro-
duction is geared to demand, and if
there is no demand, there is np pro-
duction; and if there js no production,
you have a continuance of industrial
recession,

Bo, 1 submit, the time is not for
inhibiting consumption; the time is not
for reducing internal consumption for
increased exports. The time is to sti-
mulate production in al] directions.
One of the most important directions
is to increase the consuming and
purchasing power of the people soO
that the recessional situation may
improve. [ suggest that two things
are necessary for this. Far from any
increase in the levies on consumer
goods and services and on consumer
durables, there should be a substan-
tial reduction of taxes cn such goods
and services all round.

One word I would like to say,
finally, about this vexed question of
deduction at sources, I really appre-
ciate the response which the Finance
Minister has made to the very strong
public opinion on this subject. This,
again, was an example of the bureau-
cracy running amuck. It is accepted
that there is such a thing as deduc-
tion of tax at sources from income, as
one of the well-known devices for effi-
cient collection, for avoidance of tax
evasion and so on. But that exercise
is legitimate when confined to those
categories of income for the earning
of which no expenditure has to be
incurred. But where you have got
income, what is miscalled “income™
because it is really groes receipts,
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where you have got gross receipts
from which tax is sought to be deduct-
ed by describing it as income, when it
is not, and for the earning of which
cansiderable expenditure has to be
incurred, then, really the bureaucracy
is running amuck. So, as I said, ] am
appreciative of the Finance Minister's
response to this particular situation
by abolishing the whole thing except
in relation to collection of tax at
source on the payment of interest.
As T said, with the exception of deduc-
tion of tax at source in regard to
interest, he has been good enough to
abandon all the other proposals in this
regard.

There are, however, two suggestions
I would venture to make tp him with
a view to improving this very scheme
and making it less harsh on the
asgegsees, The first is this. The kind
of affidavit which those who are not
assesseps are required to give
requires of them the faculty of clair-
voyance, If, for instance, I am one
such fortunate person, that 1 have
income below the taxable limit and
I have interest income coming in the
month of April, I am supposed to give
an affidavit to the effect that I will
not have income at the end of the
year that will make it liable to tax.
How can I do that, unless the words
“to the best of my knowledge and
belief” were introduced in that affi-
davit or the statement, so that I can
honestly mo2ke a statement before
April, when I would be giving such
an affidavit, that T have to the best
af my knowledge and belief no
income beyond the taxable limit and,
therefore, please do not deduct any
tax on my account. If those words
were there, I can understand it.
Therefore, 1 would suggest to the
Finance Minister that the wording in
the affidavit should be “to the best
of my knowledge and belief” by the
declarant,

: Shri Morarji Desal; How can it be
anything else? )
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Shri N. Dandeker: The wording is
“it will not exceed the taxable limit."

Shri Morarji Desal: It is {0 the best
of his knowledge.

Shri N, Dandeker: No, Sir. The
way the income tax departments con-
siders the law, since the time I left
it is....

Shri Morarjj Desal: It is the same;
that is why you know it.

Shri N. Dandeker: ....that com-
monsense interpretation is ruled out.

The second suggestion ] will make
is this. Just as a person declaring
that he does not have income beyond
the taxable limit will not have any
tax deducted at source, similarly,
those who declare and produce a certi-
ficate from their assessing officer that
they are already assessees, when the
district in which they are assessed is
known, the register number is known,
the general index register number
etc, are known, those people should
also be allowed to file a certificate
from the income-tax officer to the
effect that they are already being
assessed, so that they too may have
no tax deduction at source.

I say this because I know that a
very large number, by far the largest
number, of recipients of interest on
fixed deposits and various other kinds
of deposits with companies, firms,
banks and so on are of lower and
middle income groups. They will,
almost certainly in all cases, be put
to the bother of collecting the whole
lot of tax deduction certificates—
some of them will be lost and there
will be massive correspondence—and
they will have to apply for refunds.
Altogether the exercise wi].l not be
worth the candle and it seems to be
an unnecessary exercise, ’

Sir, I have endeavoured to indicate
that in my judgment, in so0 far as the
‘basic requirements of the curremt
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situation are concerned, namely, the
gErowth and promotion of exports, the
growth and development of industrial
activity and the growth and develop-
ment of savings and investment, the
Finance Bill is extremely wanting.
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26 9T T T 1 57 waeaT # fagr
T ¥ w17 fwfar 1 qo &<
afer arge A w7 o w%am ) e
‘& B WY F1 FEIT 9IW W,
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#fea g7 awg &1 € @ gEwRA
¥ e srsRr g o fow ¥
faarf & wama & gameT # a4t g
& ar 2w # et ot FY Wt
FfwT wx S ¥ agT w4 g o
@ & W% uw 7w wfaw Gz @R
FrAT 1 9¥ A FATAH gw A
35 ®rg T AT G231 &7 s Wit
FEI-ALT A H T T T
37 AT X AT G WTA &0 4T
afer g7 Y Tt # oW & gamET
¥ 7€y w47 g% & o IaET 35 A
WMy wA g w22, 228 e
Wi wmH Az ¢ fw
dfs farary w1 73 &1 Ifaq am A
fear srar & %% fav a8 g, 7
o g #r aww gy faw
g F1 RIS gl g
T ¥ qATAT 60 TIH WY Ww
ST g $7 grar § 77 T3 wix wiwardy
¥ AT AT 1 40 TEHE ¥ A Y
it Tt 21 A 60 qTEE WY
o "iEard § fg 997 It @ 9K
T® AR "iEE & R A Fe
HT FT AL & AT TH F g grv
gfEs = &t ard 9t o feew
we faw @1 & W =TT WY &g Aot
79y feza afeardy fas @t @ wafs
e I 0= 3 I F & &
w7 q¥ faea § 1 g 97 € Wdl
g fr =@ 30 ¥ 40 T@Ee
TR &7 @ ww A ww 1 0
I8 %1 Fden ag gFm f§ w60
qCHE G HATAT 74T AT W @rERTES
H A X BT 4T I AT T T agrar
aY 12 9t A ¥ ST 15 A" oA
&1 3 & W= L FT IEA g1 AHAT
oY FT TAC FOET AT § A 28
ar| = F71 ¢ A §O AE A gemw
a2 WY AT 17 dra ¥ gEme Ay
o fagw & o7 Yo ¥ ord W o
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¥ AW 5 T T awW TG WY T W
adt o faelt @@r @ 12 w09,
14 0T 9T 4 77 o 78F forey wawlY |
o & g A F09 15 Ar@ z I
dzr gRY a1 18 @TE o & &0 QO
WA FI W F AT A AV W A
T BT wAT HT FT WA qw F
F A WIT § TH A G Wi | 9
aow fadm & Wl o3y | Ed
oo aaie ¥ Wy ¥ w87 40 &
WET 50 ¥UT T IF WA
gNT | ST T AT B AT §
w1 # 77 & fyaar @ o7 &1 9 TFE
T 9% 39 ¥ e &1 o fesm
T% OFT TH & f@ T g v dgw
TRz W gifafwgs TERie Wi
1 fear ¥ F47 #0795 @ W@
REAT g € ¢ F w7 § | fnd
aF 98 Tar 7 ¢ 5 gardy o weroe
RN g G § 375 TR F T8
faar g wifs T8 %1 w9 1@ @
qraT @ W gt ¥ v O FA
FEFC I AT [F TN E® &1 Go
Yo, fagre, doma o & % ¥
afersft go dto ¥ 7z W ¥ A R
agt 1 A e Wi wiear R § 4
14 770 fees sz @ € Al =
T FTCHIAT AT §T @ § walw
T 5 %% 12 §X @ 30 ¥ A%
gl %1 9 feaew @17 37 ¥ I
RN AT TN E 5997 1299
a1 30 €7 I FT ATZ WiT 14 TH
T (#AT [y 030§ A qg FA AN
W9 FT WA AT FF A5 7 1 @
ag &1m far §&, 7T W @A
F WS w91 TAAT | U AT e
WHTHE SEIRFANE I 93
& g qUF g A F1 TF QAT 43
fFs zafr sma {a w Ifgg fom
# fs s=0.2w fagr % sx a9 @
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W @ieqr{d AT ¥ W a7 A g
¥ won wgd § 7w ¥ dwen
at w1 # JaraTT gIT 77 47 wHAT §
AT AT FY GEATT 12 @ T Y
ATT 1 5 qTG 2T SATAT TEF 1 w0

gEO T oz § i vt o afeg-
afaeza 1 #ga1 g f& Wt wa w
wt FFEYE § f3ar w7 17 A7
wrEaTdr FrAl § AT qAT ¥ OFIA
g1 fzmr sma Ay 25 At zA A%
qAT A aFd 1 AV AT T OF T
F1 9 FTAT GO0 1 AT A1 WIT GAC
# F-FEw ffew fGan 25 «@
ZA T I A% A a7 w9 F1 2w &
T G A @A v gaw lat
7g & f& wrg saa1 7w g fo ST
14 ST 1 3 &1 feaew 0% A EiT-
AN AN W R A A A
2 4% #IT ST 9T A0 & WTT
an fear srm ot T4 T T
faer @dl § WrT adl I @A
# F1f Ff=(GFET 919 F 917 § )

OF gEt A F Fw ¥ faw A4
1 emra faamar svgar § 1 oF A
Tg TOIT Fa1 TE, g AFT A 7T K
fe dd fwqw f& &@  amewy
¥ @ 7% I I W 1 SR 71T
¥ fag wix a9 w7 ¥ fau awax
RT AR F@ oA § HITAGTHE W
oA @A g iET =9 w11 A9
ZuTY agi &7 ¢ gg fadw & <fowr &,
IpreEmifEar & Al gEe AP T
gmd gy § | (war g (oo
2 wawr os JMTE A g9 AWEd &
o9 Agt § g0 & F7Q | qiw g
717 T1g ¥ 7mA § A7 fowiz deq
% Amy § fewle s & gEma
% wafag qdw W (awd & fem
o e 30 gERiwEd Ww
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oo Y 9% go & faqr adw & 1 A
frdes & f& ag 9t widw 1 fagia
¢ f& mgdc wvew o afems awex
AT &1, freces THAMT 1 919 FrA¥
# a: am wfge i 297 dw7 dardy
#, 7% WTgdz WRT ¥ 30 wE A q@
HAE W IS F wT AT ¥ ATST
WY ARG G E | a w1 awg ¥ Owar
¥ wafrza adl grar § o fedt w1 ag
A&r A8t faaar 2 5 ag ot wiq s
AT & IT K FL | Al ZA w9 Ay
& FTCfaaT &7 ¥ 19 % faars Fifqo
foa® f §azx &1 S8 adz awx
H A AUAT TR G AN qF | AT
feqs §92T § QI 791 5F o1 747307 |
AlFT AT 7Y F W BgAa T@; g,
o A T AFA A A3FE GHET
¥ gy fx7v wvar qg am asd
AT FF s & sy Fwex dar
w1 forq Tearat &1 aey 7 mear a2
fam a% 1 waam

Shri §. K. Tapariah: At what time
‘the hon. Minister will reply?

Mr., Chairman: At 4.30 today,

Dr, P, Mandal (Vishnupur): While
moving the Finance Bill, the hon.
Finance Minister said that it is the
primary duty to collect revenue to
meet the essential expenditure with-
out deficit financing, I wish t, say
that the Finance Minister should re-
gulate the expenditure in such a way
that the people may get relief out-of
it. I request the Finance Minister that
he should not indulge in expenditure
on novelties like Revolving Restaurant
in Ashoka Hotel, prestige buildings,
Jayanti Shipping affair, etc., Our
Government js more prompt in im-
porting than in producing in our own
country. The Government have spent
more money in importing food than
what has been spent for irrigation
since Independence uptp this year.

The. Finance Minlster hac announc-
ed some concession on footwear upto
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a value of Rs, 5. I think, he has no
time for marketing, Does he think
that a pair of footwear will be avail-
able within Rs. 57 Even a single shoe
will not be available for Rs. 5, not to
speak of a pair. So, I reques; the
Finance Minister to raige the conces-
sion on footwear upto a value of
Rs. 15

During the budget speech, our
Finance Minister assured the House
that there would be no price rise, But
every day the price is going up and
up, beyvond the purchasing power of
the common people, whe are hard hit
by this.

I would now like to express some-
thing relating to my district, namely
Bankura in West Bengal. Bankura
was a surplug district in 1964 and.in
1965, but in 1966 it had become
famine-stricken and the people are
now turning to beggary as a result of
complete drought in the district im
1966. Government had sanctioned
the Kangsabati project in the Second
Five Year Plan, The cost wag Rs. 25
crores and The command area was
8 lakhs acreg But the Second Five
Year Plan has passed, the Third Five
Year Plan has passed and two years
of the Fourth Five Year Plan are also
going to pass. But during the last
year only one lakh acres were irriga-
ted If only the Kangsabati project
had been completed in the Third Plan,
Bankura would have remained a sur-
plus district for ever. But this was
not only completed but the Irrigation
Ministry put up an objection in regard
to the minor irrigation project also in
command area. As a result, no minor
irrigation works were also done Im
this district, Last year, under very
great protest, this objection was with-
drawn and some minor irrigation
works were sanctioned and some
bunds etc. were constructed; some
tube-wells were also sunk but ther
are not working even during this year
because of lack of power. Though
these minor irrigation workg were
done with heavy expenditure they
cotild riot be worked because of lack
of power. There séems to be no co-
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ordination with the Irrigation and
Power Ministry, and, therefore, these
tub-wells have remained idle, Ower-
head electric wires are passing
“through the villages but there is no
' substation o supply power. The lines
are running through the cities and
towns to supply powér but not to the
villages for use in agricultural pur-
poscs, Therefore, T feel that the Irri-
_gation and Power Ministry should be
tageed on to the Food Ministry go {hat
food production may not be hampered
for want of power.

The Food and Agriculture Ministry
should be treated on the samg footing
as industry. There are 30 many ave-
nues for financing agriculture but they
ar= not sufficient to cater the needs of
the cultivators. If we wish to produce
sufficient food in our country we must
fulfii the needs of the cultivators so

that they could cultivate their land
without suffering from want of funds.

Our Government are Very Sympa-
thetic to the backward classes. But I
- find that one-third of the budget fer
_backward classes has been cut. Rs, 40
per month stipend in post-Matric has
been ganctioned for the backward
clases, but if the budget is cut by about
33 per cent T do not know what will
happen; I would like to know whether
the number will be eurtaied or else the
amount will be curtailed, So, 1
request the Finance Minister to con-
sider this mater gympathetically so
that the budget for the backword
classes is mot drasticall cut.

Mr., Chairman: Shri J. K.
Choudhury. He will only confine him-
self to essentials,

Shri 3. K. Choudhury (Tripura
West) : Mr. Chairman, last time I was
given three minutes. With the time
that is available today to me, there is
no time to make any reference to non-
essentials.

This time also, T will confine myself
to only one aspect of the budget, I
mean defence, It is particularly so
because only this morning when in
this House there was a calling atlen-
tin motion, certain revelations made

in a Sub-Committee of the Foreign

JULY 26, 1967

Bill, 1967 14896
Relations Committee of the American
Senate were rcferred to, how Ger-
many sold tanks, and aeroplan:s ete.
and they passed from Iran to Pakis-
tan. Our External Affairs Minister
said that the German ambassadcr had
assured him that the Government of
the Federal Republic of Germany had
never sold any such things to Pakis-
tan. Literally it is true, but it s
only a vefbal jugglery, I do not say
of our own External Affairs Ministry,
but jugglery done elsewhere.

It so happened that [ had during the
recess gone to the Library. There was.
a teleprinter news that the German
Government sold F-86 aeroplanes to
a firm of brokaers by name Marex AG
and this private firm sold them to lran
and Irap passed them on to Pakistan
in the name of getting them re-
paired, Of course, we know that
they will be available to Pakistan
whenever she attacks India. That is
Oﬂly ong point.

In tho same manner, these defence
questions, have been on us in this:
House for the last few days. Many
questions have been raised. For ins-
tance, there was the question of Lati-
tilla-Dumabari, two of the villages on
the border of Tripura within the limits
of the Cachar district of Assam which
had been occupied, along with two-
others, by the Pakistan army. The
reply was that subject to certain
measurements by the survey authori-
ties of the two countries, these are
for the present, under Pak occupatioi.

Then there was the question of cer-
tain villages in the Karimpur thana
of the District of Nadia and other
border distriets. It was said that
after the demarcation of the bounda-
rises, it had been settled that these
villages belong to India; it is now only
a matter of taking over by India. 1T
should like to ask the Minister to-
order that these be taken over and see
what happens.

Let us go to the bigger prcblems
in this matter of surrender of our-
territories. Did we not occupy the
Haji Pir Pass? Have we not always
proclaimed that Kashmir belongs to-
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us? Have *re not in the loudest
voice assertid that Kashmir is an in-
tegral part «f our territory? But what
happened? Pakistan was the aggres-
sor. We kno w it from established facts
from the report of Adm, Nimitz and
from U Thant’s revelations in the
Security Council, that Pakistan attack-
ed first. We counter attacked and con-
quered our territory from Pakistan
and wrester| it by force because she
used force 1o keep it. But what did
we then dol' At Tashkent we made a
gift of our ywn territory, reconquered
from Pakistan, to Pakistan again and
this in the name of truce. )

Is there anybody in the world, is
there any such fool ag that who will
ever believe that we are very serious
about our ¢laim on the Pak-occupied
areas of India? I can not think there
is any. Thaut is your territory, and
you regain it from the aggressor by
force when he has been an aggressor
again, and then you make g gift of it
to him in the name of truce. That has
been the policy all over. Whenever
there has been any dispute raised by
Pakistan, we have at once said: let us
go to arbitration. And it is Pakistan
that has raised all the disputes.

We made the same mistake origi-
nally about Kashmir itself. Our
Prime Minister, Mrs, Gandhi, I re-
member having read it in the news-
papers—said at the New York World
Fair when opening the Indian pavilion
there that taking the question of
Kashmir to the UNO was a mistake.
It ghould have been cought off and
finished at that time. Three days
were wanted by Gen, Thimmiah to get
all the raiders gut, And Sardar Palel,
is one of his speeches afterwards,
while addressing our troops in Kash-
mir said: “Had things been otherwise,
vou would now have been in Pesha-
war or Rawalpindi.,”

I leave out all those old things, What
is happening just at the moment?
Pakistan is building a 80’ wide road
just within a mile of the border of
Tripura, to the west of Agartala town.
The water of this area flows down in-
to Pakistan by a river called Howrah
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and two very big canals, and that 60
wide road is meant for military pus-
poses, so that she cap run her tanks
over it. This road has closed all these
canals, and Agartala Town is going
to be submerged. What have we got
to do? To protest?

We know how to make protests, and
in our protests we use all the ad-
jectives that are in the English die-
tionary, First it is a protest, then it
is a strong protest, then it is a vigorous
protest, then it is a tremendous pro=-
test, and then perhaps it is a thunder-
ous protest. Al] these gp into the waste
paper basket in Pakistan. Herg alse,
our protests will all go into the waste
paper basket. But then the town of
Agartala will be under water all the
same, and the people will suffer,

‘Then I come to the age-old refugee
question. We have just got informa-
tion that refugees are coming to the
district of Cachar from Pakistan, and
they are lying like animalg hare, there
and everywhere under the monsoon
rain. Nobody is taking any notice of
them. How long will this continue?
In Tripura itself 50, to 60 persons
come every day. That is a question
which has never been settled.

There was the Nehru-Liagat pact,
that each country was responsible for
its own minorities, Who hag cared
for it? We in India, not Pakistan. In
the same manner, the Tashkent decla-
ration—who has respected it? We im
India, not Pakistar, And so, these ane
sided treaties are only to be respected
by India, and Pakistan can deal with
them as mere scraps of paper, I do
not know for how long we are going
to tolerate this kind of things.

We are wedded to peace, we are
wedded to non-aggression, and there-
fore we shall wait for Pakistan and
China to attack us again if we ever
want to regain our territasy by push-
ing them back to the grigina] border.
Suppose they do not attack us again
in future. In that case whatever has
been taken by China remains with her
whatever has been taken by Pakistan
remains with her, Then, why all this
tall talk of regaining our territory
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from China or from Pakistan? It is
better, then, we say whatever has been
taken has been taken.

Then, there are people who say:
why not bezin talks wityh China, why

not come to  terms? But on what
terms? They say, “Whatever we
have taken is ours, how much

.10re are you going to give"? Are we
prepared to talk on those terms?
These things will have to be settlea
Some answers will have to be given.
This kind of weak policy will never
lelp us.

Certain measures, therefore, have to
be taken. We have ceded territory
not only, as I said, in  Latitila and
Dumabari, not only in Karimpur in
Nadia, and also in the Haji Pir pass
in Kashmir, But at the very time of
partition the Chittagong hill district,
a distriet with only three per cent of
Muslims, the whole district was given
away to Pakistan without anybody
knowing this, in 3z moment of
forgetfulness as it were. Since
then it was never cared for by
any body except the unfortunate
vietims, It is adjacent to Tripura
Pakistan has built a dam over a river
called Pheni and in that dam angd re-
servior, they have submerged 25,
square miles of Tripura territory. They
said that they would pay compensation.
Now they say, “these areas belong to
us, and there is no question of com=
pensalion” ‘That is what Pakistan
says, In fact whatever has been
submerged of Tripura, belongs to
Tripura, But we have kept quiet about
it, That is the way we are going
about these things. Lathitilla-Duma-
bari are just adjacent to Tripurg and
within the Worder of the district of
Cachar in Assam. Now, this policy
of nibbling gradually is Pakistan’s
tacties, and I should say, it is good
tactics in the sense that on our side
we think: After all, it is a question of
four villages here or six villages there
and on'e nerd not go to war on  that
score’ And thus gradually, it is a case
of mving up small pieces of territory
from time ‘o time In Lathitila snd
Dumabari, *akistan is on the one side

JULY 26, 1967

Bill, 1967 14900

of a bottleneck. On the other aide,
there are the hostile Mizo foothills, If
the hostile Mizos suddenly come up to
the foothills and Pakistan gives a
sudden push, they will between them,
close the lifeline of Tripura so that
Tripura will be detached from India,
and will altogether go out of India.
And perhgps it may be said then that
after all like the Chittagong Hill
Tracks it is very far and a small dis-
trict; well, instead of going to war, let
us make a present of it to Pakistan!
In return for what, I do not know.
Perhaps gratis.

Then there are 12 thanas in the
district of Sylhet, which in the Rad-
cliffe award have been said in words
that should come to India. They are
adjacent to Tripura and Cachar.

Mr. Chairman: Please conclude,

Shri J. K Choudhury: I am conclud-
ing. Radcliffe made it very specific
and said that where the lines in the
map dp not cleerly show the demar-
cation, then the description shall pre-
vail, According to this description,
and also by the line on the map. 12
thanas in the district of Sylhet should
have come to India. But, again, we
did not raise that poimt. They are still
with Pakistan, If thig is our policy,
if thig is the way we are dealing with
our own land, if a piece of land claim-
ed by Pakistan or China as disputed
is agreed to at once by us as a dis-
pute, and particularly by Pakistan,
what would happen? We did the same
in the case of Kutch, Even in 1860,
we had admitted there was a dispute
about it and now it is under arbitra-
tion.

Mr. Chairman: The hon. Mem-
ber will please conclude,

Shri J. K. Choudhury: I am con-
cluding. Have we ever, on the con-

trary, claimed and oeccupied a gingle
patch of territory of China or. Pakis-
tan? Can we say we have occupied
one acre of 1and which is in East Pakis-
tan and which we have calleq “dis-
puted”? No. So, Sir, my. submission i»
that the 879 crores of rupees. that have
been set apart for defence is neceseary.
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1 we have to fight, even more would
be necessary, But it must be seen
that in the interests of India's
sovereignity, the promise that hot, an
inch of land shall be surrendered must
be redeemed.

WMo T wAATgT Wifgar : (wh)
wwrafa Agtey, a& o qa fam w41
flomga o Afeos o widsegt
2, o gaw ¥, fawe arc qg areAn g,
Ffrw 2a% 2 & §& ww I@ T@0
T

w1 srereay daré ¢ ag 9@ e
AT Y | TA T AR AT R

Mo W WAL Wfgw ;. ww F
g aaE A °

ot fereh #5€ - F ware m
IAF AT A

Wo T wAlgw Ffgar - @1 &
Iq % GrEr g A

#efY AT FT QAT @A FIT
R —FET T F A g |
& (wrdy gfar & o& wrewwr Fr g7
we g g ¢ foedr a7 37 qre
T 91 T WG FF AR A O wgA
¥ a1z OF qaY wr afeg g€ o, w7 @
wrwTawl g w1 9y fE e W A
& q) G F1 oY af e oF A7 W
HEW & EC T widl | g8 qTT WA
WPV F AT, W w7 NS gz g, a
# qwar § 6 g axF7 oF awng &
sarET S« Agt a1 e fad tw
A% gUT ¥ FAAT FEEdl w1 aga
wiraar @ faoe o aifgy e %
TF AT ®1 IAd faa¥d gadT aoeq
wiw g fs ag wrwswo g1 o9 & aw
W T, T 9T, gAT H, AT F, AQ A
9 TF WE 9q T AT A GT &F T gl
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frava 7 A wes ¢ (g@m 4.1 1 MR
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wrg oW A aqeae A4E )
¥t g7 aaR, faw & wEede
wit &1 o & wanfes gwrdy
et ¥ o g o w1 48 awEE



14909  Finance (No. 2)

Faa 75 fafgss gema aT &7
T ag wATrare, faad gy fopd ?
& uqT v @ farenw goa @At
@ W 9% Wt q Wi fEa,
aigie fer ond @7 § +ggw foo
#t far m, ag Aaw A & @A
gt fv a3 A o= as wEGTTE
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2 FTHFGT AG A FFAT
16 hrs,

w4 WO WE|d, TF AW
FEH A § fF st 20 R W
W A3 E, BWA aTET AR, T qE
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1612 hrs.
[MR. SppAKER in the Chair]
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% g9 v 30 oWy wAe ¥
w2 N o 1 dfeT R g A g
fas  se1T & e mfgear g
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=y & Jtr syaale oA F WY
1960—-61 ¥ 953 FUT AT 4T HIX
W WERA, 1966-67 ¥ WL G
2623 FUF TIAT g AT FTHT FATD
T oF fafeen wifwiz T
Fr Y § s sradd aart § &) armad
#1 39 feaEt § 9% 20,000 TOAT
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2 7 7w & Hfew 3 § O i
R weE

W ¥ 'y a1y oF g Wit wg
T & weq w€7 1 oY gt qefafa-
gfea qraddy §ag fav g¢ far 4@
A RE I e G Faa &
qHA @A ST § Wi ¥ ag wg
SEa § fF 3@ & 50 #O% w0 @
TITFRT AT FFATR 1 O] 195657
% 38 0% w701 Uefufagfea waa-
Fdw &1 a1 fasdt o ofafaeww
10 FUT 84 AT AT AAE & 1967—
68 ¥ w=t ufafa=fzy afady &
feg 123 sUF 67 =ma TwET § A
s usfafeww F fag 20 7
5 ora w1 ¢ ot & wmgan g f5 ag
einfaifer afsds & & 50 0%
Tt ;MY (AT Afw J1 L7 F A
500 FIT W9 FT WG a1 |

| & ° g § § a8 Fg #7C
g Fem F 937 o Efedwa adf
gFT 09 OF FTH AE qO7 v 2 )
W MEHTT FT WET FAT ot 2w
wIA &G X @I R, W IHE
qIAqTE griT WYX 8T uF  wrEH &Y
T & om0 g3 s Fr ond
sqaeqy afg w19 A4 gAY AW &
FEATY ZI G A7 UG T ART B
gI & W & W e S Aw § 9w
I AR K F@T A9 § AEA g
"R wAvE | A1 AfE TOTT AT
@ & vw & #7 fafewy o agm
HR AT WA AT

Shri M. B, KErishna (Peddapalli):
Just as you sympathise with me, the
House has to sympathise with the
Finance Minister because he has taken
over at a time when the weather wag
not Kind to us. Devaluation has lefd
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the country with a problem of pay-
ment of an additional Rs. 350 crores
towards Debts. Non-Congress Gov-
ernments in various States have lost
confidence in the Central Government
and theiefore, the Finance Minister
has to be more generous to those Gov-
ernments which are non-Congress
and be:ong to the Opposition. In a
similar manner, recession in industry
and various other things have caused
really grecat strain on the finances of
the country, He has to impose tax
and he has to incur the displeasure of
sections which have been affected by
the tax burdens.

Though we sympathise with the
Finan.:e Minister, the Finance Minis-
ter at the same thing should be cau-
tioned that he should not stop the
development programmes. He is
very keen that we should avoid defi-
cit financing, and he is also very
keen that the drain on the Reserve
Bank should be curtailed. Therefore,
he has even helped the State Gov-
ernmen's to the extent of Rs. 108
crores top tide over the overdraft
which the State Governments are in
the habit of taking from the Reserve
Bank, All these things really go to
the credit of the Finance Minister,
but when he tries to stop the deve-
lopment programme, he is only ham-
pering the progress of the country,
and probably after one or two years
we wi'l be in a really very difficult
period. The Finance Minister should
not become answerable to this kind
of calamity or hardship which is go-
ing to be cast on this country’s re-
sources because of this strict financial
control or starving the developmental
programmes.

1 only cile one instance. Yester-
day my hon. friends have spoken
about the Nagarjunasagar project.
There is also ancther connected pro-
ject, called the Pochampad project.
I do not want to make the Finance
Minister feel that we are always n
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the habit of asking for money for
these projects, but Parliament and
the country know that we are paying
enormous money in importing food-
grains from various countries. At one
time the way in which the Govern-
ment and the Finance Ministry be-
haved made us feel that probably we
were not planning the agricultural
programme of the country, ourselves.
But we were being advised by some
friends like the Uniteq States, who
have been coming to our help by
giving food etc. They may desire
that we should not become self-suffi-
cient in food, but should depend upon
them. The way in which they are
trea'ing these projects which are
going to free this country from im-

ports, this impression is definitely
being cerated.
I want the Finance Minister to

understand that this Pochampad was
the only project in the erstwhile
State of Hyderabad. Even at the
time of integration, you, Mr. Speaker,
probably know very well, the Cen-
tral Government and even the State
Government had said that the back-
ward area of Telengana would get
this project, and they would be able
to find money for that.

Now, the Nagarjunsagar project
was also linked with this Pochampad
project, because the machinery and
and the engineers who have been
working on the Nagarjunasagar pro-
ject were to be transferred to this
Pochampad project the moment they
had completed the former. So, the
restrictions which the Central Gov-
erment has imposed on the State are
going to starve not only the Nagar-
junasagar project but also the Poch-
ampad project which has to be given
purely on humanftarian grounds.

The Finance Minister, in one of his
meetings, said that the tractor pro-
ject which was to be in the public
sector will be shelved because the
Central Government will have to in—
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vest Rs. 20 to Rs, 25 crores om it.
You know that even a great man
like Lenin said that if a country has
to be socialised, if socialism is to be
introduced in a country, you have to
get only tractors and electricity. In
this country probably we are think-
ing that electricity is needed to run
the air coolers or air-conditioners
in rooms, but in many countries
which have made rapid progress in
agriculture and various other spher-
es, they have made it a point that
electricity should go for the develop-
ment of agriculture. In this country
even ithough we know that the larg-
est income we have to get is from
agriculture and the largest number
of people are engaged in agriculture,
still when the question of electricity
comes and when the question of
money for the development of agri-
culture comes, we seem to be taking
advice from foreign countries which
are not very good in advising us, or
our Government sometimes becomes
ignorant of all these things.

We iry to copy many countries
which have advanced, but wherever
we have to copy certain countries in
order to improve our economy, we
miserably fail. When devaluation
was resorted to, we had forgotten how
Germany had imposed its own con-
ditions. Some of the countries like
America and the United Kingdom,
which have he'ped them to come up
after the war, Germans have gaid that
in order to repay their loans, credit
and everything, including repatria-
tion amount, whatever is produced in
Germany should be purchased by
those countries which have helped
them to rehabilitate. They have not
only said that; they have further
said that even the ships which have
to be engaged in transporting their
goods must be German ships. Where-
as in our country, when we are pur-
chasing food under PL 480, we do
not impose that kind of condition,
even though the Americans would
have willingly conceded it if it was
really, effectively done. 'When the
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Suez Canal is closed, when we are
not able to get ships in order to trans-
port our food which has been given
under PL 480, now. It is our Indian
ships that are being chartered and the
number of ships chartered is almost
double of what was chartered earlier,
because we have been faced with a
particular type of difficulty, we are
trying to explore all the possibilities,
and are trying to convince the coun-
tries which are helping us, to let us
use our own ships. This is a fact
which proves that just mow, we are
engaging our own ships, and the
number has doubled. Sometime
back, we did not care to explore all
these possibilities and we allowed
the foreign ships to be engaged for
transporting the food that we re-
quired.

Shipping is one of the most im=
portant industries which would bring
a lot of revenue to this country. In
1966-67, it was said that our Vizag
shipyard should be able to manufac-
ture three to four ships per year, and
they said it could be incerased to six
ships a year. But the Finance Min.ig-
try and the Government of India
seem to have forgotten that commit-
ment made earlier, and the resources
and the money that are required for
ship-building are not being granted.
I would like the Government of
India to consider thig industry as an
essential industry and see that what-
ever finances are required are provid-
ed for the shipping industry.

The Government is going to spend
an enormous amount of money for
family planning. Family planning
may be very important for a country
like India because we do not want
that our people should suffer and
starve and live in misery. We would
like to have family planning and
control, but the way in which this
programme is going to be implement-
ed almost becomes mockery, giving
money to the people who come for
the operation; that also did not at-
tract many people. Now, the Minis-
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ter comes with a very novel ides,
that a transister should be given to
the people! But we forget the wery
basic things. We always try to tinker
with a problem, and leave the emtire
problem to remain there for ever.

Let the Health Minister find out
where ig the growth of population
greater, Is it in places where the
people have four to five rooms, or
is it in the huts and the slum areas?
Probably, even though the Finance
Minister becomes liberal in granting
whatever money the Minister of
Family Planning and Health wants,
he did not try to ask the Health
Ministry where the population growth
is more: whether it is in the cities
or in the rural areas, whether it is
in the slum areas or in the huts.
You allow the huts to remain there;
the whole family to remain in one
small hut—father, mother, children,
everybedy—and then you still think
that inducements like money and
transistors is going to stop them
from producing childrems. The Fin-
ance Minister may not agree with me;
even in places where prohibition has
been introduced, and in places where
prohibition has not been introduced,
it is realy an interesting study that
the Health Minister should conduct,
to ind out whether in the places
where prohibi‘ion has been introduc-
ed, the family growth is greater than
in the places where prohibition is
not introduced. This may look to be
a little queer, but they are facts.
You canno* forget the facts, if you
think you will have to really curb this
and spend your money in a sensi-
ble manner. This is one of the as-
pects which has to be studied pro-
perly. You should not allow the
money to be wasted in various forms.

Tourism is another thing by which
we can get a lot of money. But the
foreign tourist has got various fears
in his mind. He thinks if he comes
here, he cannot eat what he wants,
or drink what he wants, he ecannot
mest whomsoever he lkes ang he
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cannot move about and see places
which he wants to see, These fears
are already publicised in a greater
degree, but the real things which can
attract the tourists are not properly
publicised. In Hyderabad, we have
the Salar Jung Museum; perhaps it is
the world's biggest museum of curios
collected by a single individual. Any-
one who cemes out after seeing it can-
not but express his appreciation. Still,
there are very few pamphlets and
leaflets brought out by the Ministry of
Tourism to publicise these things. You
have got beaufiful baths. In Germany
there are places where people go for
baths. Of course, I am not speaking
about Turkish bath. These are real,
natura] spring baths which make men
healthy.

Shri Hem Barua: What are natural
baths?

Shri M, R. KErishna: I do not know
much about Turkish bath; perhaps my
friend, Mr. Hem Barua, knows.

It is said that the former Viceroys
used to get drinking water from
Simla to Delhi. There are other
places like Kovalam, Gulmarg and
Kufri, where every foreigner would
love to have winter sports. These
places can attract any foreigner. But
in this country, we only publicise our
temples, because we want to tell the
foreigners about our culture, Today
the foreigners kmow more about our
culture than Indians. Whoever visits
foreign countries will be surprised to
hear how much they know about gur
Mahabharata or Ramayana or about
the cultural institutions jn India. Still,
there is nothing wrong in the ministry
bringing out really effective pamphlets
to induce foreigners to wvisit this
country, We always try to frighten
them with various things which are
not prevalent in India. The foreigner
thinks that he cannot drink in India.
This is absolutely not true. But sfill
our Ministry and Embassies think that
these values are more important. We
will have to give up these things if
we really want tourism to jncrease In
this country. We will have to give
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adequate publicity to the wvarious
tourist attractions in our country.

Tractors, land army, improved agri-
eultural implements and lang reforms
are most essential for increasing agri-
cultural preduction, It is said that
neariy 67 to 70 per cent of people in
this country are smal] farmers using
all kinds of primitive implements o
develop agriculture. We will have to
take these things seriously, Unless we
mechanise the whole of agriculture,
there wil' be no salvation for us and
we will have to always depend on
foreign countries for food. Whether
it is in the private sector or public
sector, Government should not hesi-
tate to finance them and see that chesp
agricultural implements and cheap
tractors are produced. If tractors can
be produced cheaper, we must allow
both the private sector ard public sec-
tor to produce as many tractors and
implements as possible,

Shri Surendranath Dwivedy (Ken-
drapara): Power tillers also,

Shri M. R. Krishna: If he wanted to
allow some of our friends in Orissa to
develop industries, by today they
would have given a lot of power tillers
to the whole country. But he was a
little bit unfair to those who were try-
ing to develop industries there.

The other day we were talking about
border roads and the Defence Minister
in his usual way tried to convince this
House that the border roads program-
me is going on to the full satisfaction
of the Defence Ministry. At that
time no hon, Member could ask him
questions. Even though you permit us
liberally to put questions, many times
you do not allow the Minister to reply
fully because you know the Minister
has no answer. The Defence Minister
said in this House that the work en-
trusted to the State Governments with
regard to consiruction of roads was
going on in full swing without any
stoppage and he was fully satisfled
with it, but the next day in the State
Assemb'y it was brought out that the
Central Government was not helping
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the State PW.D. in the matter of con-
struction of roads and therefore there
was lot of delay and the progress had
been hampered. This kind of state-
ments, specially when we are dealing
with border roads, is not good. Last
time, when the Chinese attacked us, in
this House it was made out rightly
that mainly because of lack of com-
munication on our borders our troops
failed miserably. Even after taking
that bitter lesson, the Defence Minis-
ter or the Government should not try
to confuse the House by giving infor-
mation which is not correct. I would
beg of the Finance Minister and you,
Sir, to see that whenever questions
relating to defence are taken up here,
they should be properly answered and
answers should be given only after
making proper studies and no Minister
should get away by saying . . .

Mr. Speaker: Let them have time
to study. The hon. Member has to con-
clude now. I now call the hon. Fin-
ance Minister to reply to the debate.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): Mr. Speaker, Sir, as is the
convention, the debate on the Finance
Bill at the consideration stage has
been full of references to subjects
without any limitation. And, that is
as it should be. I have no quarrel
with it. But it will not be possible
for me to refer to all the points raised
by the hon. Members. Of course, it
hag also been said by one or two hon.
Members that nothing better than this
was expected from me and yet they
tried to say several things for my
benefit expecting that I will not hear
them, I do not know why they should
have made such a fruitless exercise.
VYet, T heard them with full attention
and T sha'l try to profit by them as
much as I ean. I have also been
cautioned by many hon. Members. The
last caution was from my hon. friend
here. T will heed his caution, but I
hoped he would heed your caution
when the Bell rang. I will certainly
act better. That is all T can tell him.
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There have been various points

raised regarding direct and indirect

taxation, administration, chronic
under-estimation of revenue receipts,
improvement of tax administration,
simp’ification of tax procedures and
structures and the burdens of taxation.

1 was a bit intrigued when my hon.

friend, Professor Ranga was referring

to the fall in industrial production. I

was wondering what was happening,
and I have tried to collect some of the
figures. Hg said that the decline in

production was 91 per cent in coal, I

suppose he meant that 81 per cent was

produced,

An hon. Member: It must be 9.1 per
cent.

Shri Morarji Desai: But what I
heard was this. Then he said that the
decline in production was 34 per cent
in automobile tyres, 44 per cent in
automobile tubes, 22 per cent in
bicycle tyres, 47 per cent in soda ash,
75 per cent in caustic soda. He also
went on to say that decline in produc-
tion was as much as 129 per cent in
razor blades, 104 per cent in air-con-
ditioners etc. I do not know how he
was briefed. How can there be any
fal] in production beyond 100 per cent?
1 do net understand this mathematics.
Therefore, I thought I would brief
him better so that he is not in future
misled into making statements which
cannot be verified.

Sir, I would like to point out that
production in coal in 1966-67 was actu-
ally 1 per cent higher, and not less,
than in the previous year. In the case
of automobile tyres, it was higher by
52 per cent, of automobile tubes
higher by 5.7 per cent, of bicycle tubes
higher by 16.6 per cent, of soda ash
higher by 5.1 per cent and caustic soda
higher by 6.4 per cent. He chose,
therefore, wrong examples. Produc-
tion has gone down in several indus-
tries, I do agree, but not in the ones
which he suggested, and yet it is on
these he based his deductions, 1t is
therefore necessary to be cautious in
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this matter. 1 do not want to caution
him but I want to request him to take
more care in the figures that he may
quote in future so that I can be more
benefited by his criticism.

He also said, and severa] other
members also said it, that the tax
revenue has been under-estimated by
about Rs. 100 crores, and that is usual,
and some figures were also cited. 1do
not know how those figures fit in, but
I do not find those figures from the
previous budgets I have seen. As a
matter of fact, in the last two budgets,
it has not happened, and there was
more of deficit financing, That is what
it has resulted in. We have found
deficit financing almost all years. How
did it happen if there was so much of
extra collection of revenuep

Shri Tenneti Viswanatham (Visa-
khapatnam): May I refer him to page
1 of the Audit Report 1967 where the
budget figures as well as the actuals
were given for the Plan period? 1
quoted from that. That is my mistake.

Shri Morarji Desai: That is certain-
ly a mistake, because further figures
were not asked for. Even in audit
sometimes figures are taken™ without
taking explanations, and that is why
this mistake has occurred. If you take
the budget as a whole, if you take
only the revenue figures and if you do
not take the other figures of capital...

Shri Tenneti Viswanatham: T am
gorry, they are in the audited accounts.
After explanations are taken and the
accounts are audited, one year later
they are produced in the report. The
figures are available on page 1 of the
Audit Report for 1967.

Shri Morarji Desai: I shall certainly
try to reconcile the figures o my hon.
friend, later on; there is no time for
me to do it just now. But the fact is
clear that in spite of all these figures,
there has been deficit financing, there
has not been a balanced budget, there
has not been a surplus budget all these
years.
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Shri Eanwar Lal Gupta: There
might have been more of expenditure.

Shri Morarji Desai: Therefore, it
was not that revenues were deliberate-
ly under-estimated and expenses were
over-estimated. Though it is always
said so, it is not so; perhaps, the ex-
penditure is more under-estimated
than what is given; that is what the
experience shows, if all these figures
are true. After the Audit Report
pointed out this matter, government
has been very very careful and we are
amore careful even this year.

My hon. friend, Dr. Lohia has
pointed out to me a mistake of one
zero, as he says, and he has written a
letter to you, Sir, which I have got
earlier, Therefore, I could find out the
facts and I would like to read out here
from the letter which I propose to
write to you in explanation:

“The conclusions on the basis of
which he has sought to raise this
issue appear to be based on cer-
tain figures given on page 52 of the
published report of the Powerloom
Inquiry Committee, 1964. The
-estimate of the committee that the
quantity of yarn required by the
powerlooms then in existence was
about 150 million kg. per year
was only a hypothetical one on the
assumption that all the 82,000
powerlooms would work two shifts
a day all round the year.”

"This is not happening.

“We have, for the purpose of
arriving at the additional revenue
trom the Budget proposals, gone
by the figures of actual clearamees
by payment of duty on seizéd yarn
of fine and super-fine counts by
all the licensed power operated
sizing units, spinning mills and
composite mills. These figures of
clearance are readily available
with the Central excise officers
gince even during the year 1966-
67 sized yarn of fine and super-
fine counts was chargeable to
speclal excise duty.

Bill, 1967

Since representations haj been
made by the various powerloom
weavers’ associations and some
Members of Parliament regarding
under-estimation of additional
revenue, a report was specially
called from the Collectorates of
Central Excise all over India. I
enclose for your information a
complete statement of the Collec-
toratewise clearance of sized yarn
of fine and superfine counts used
by the powerlooms in 1966-67. I
have no objection to a copy of the
statement being passed on to
Dr. Lohia,

For the purpose of estimating
the revenue collections we have
assumed, on the recommendation
of the aforesaid team of officials,
that there wou'd be a 10 per cent
réduction in the offtake of super-
fine yarn as a result of increase
in the duty. It has been calculat-
ed that in a full year the duty on
sized yarn of superfine and fine
counts would be paid on quantities
of 14.8 million and 8.6 million
kilogrammes respectively. On the
24th July, 1967 I had proposed a
reduction of duty of Re. 1 per
Kg. on sized yarn of superfine
count and, therefore, this would
involve a reduction of Rs. 148
crores in the full year. The esti-
mate of revenue originally made
at the time of formulating the
Budget proposals, the revenue
figures revised on the basis of a
special study by the team of offi-
cials and the estimates now taken
on the basis of reduction of Re. 1
per Kg. on superfine sized yarn in
the Budget proposals are set out in
a statement enclosed.”
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_Bll.!i Morarji Desai: Then, my hon.
friend should be happy that he will
have ample food to find fault with me,

o TR Mfgmr: I #F
qR AT TG Fnft

Shri Morarji Desail: Let me assute
my hon. friend that I am not inter-
ested in perpetuating a mistake, It
would be wrong on my part to do so.
I have, therefore, again enquired and
twice I have verified from the actual
figures of sized yarn on which this has
been levied last year. It cannot be
more than that this wyear,

WMo T wAET Mfgm:  wt
gy ?
Shri Morarji Desal: T can certainly

get that and also supply to my hon
ftiend as to how many are there. This
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Shri Merarji Desai: Therefore, the
duty that was received last year also
can show what duty can be received
this year by the increased duties. From
that point of view, there was, accord-
ing to the calculations, a difference of
only Rs. B6 lakhs or Rs. B7 lakhs.
which was more than what we had
calculated. [ have now taken that
also into consideration, Therefore,
there is no question of trying to take
more duty under false pretences. May
I, for the sake of argument, tell my
hon. friend that even if what I say is
not true, if at the end of the year it
is found that Rs. 60 crores have been
utilised, that will not be known to the
spending Departments at all and no
more money is going to be spent and
no more schemes are going to be sanc-
tioned on this basis. We have cut
down as much as could be cut dewn
and I may have to cut down more as
a result of what cuts have heen made
in this. I have no doubt in my mind
that there should not be a deficit at
the end of the year and that is how I
am trying to work this year the
fmances of this country,

Fo\mmm: ST
dar o T owrea fare arrd, 0T

it arg

Shri Morarji Desai: 1 am one of
those who do not want to have any
habit and, therefore, there is no gues-
tion of spoiling it. But I do want to
be corrected and if I find that that is
g0, I shall certainly apologise to my
hon. friend that I am wrong. I will
tell him so. If he wants me to get
out, T will get out. I am prepared to
pay a penalty if I do something
wrongly. It is not that. T have tried
to verify it. Of course, the bureaucracy
can be blamed as it is being blamed.
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The bureaucracy has not been deli-
berately trying to do anything wrong.
The bureaucracy has been most
hetpful” in this matter. They have
verified it again and again. Ulti-
mately, the bureaucracy is reguired
in Government. You cannot do with-
out bureaucracy.

WMo T AANGT Wifgar ;WY
w1 e fammT #Y s TR wear
AT A WIDT @ |

o @it o (78) ;oW A A
VTG %7 TR ©CAT A0 8 |

‘Shri Morarji Desak: Because I am
utilizsing my mind, I have not gone
wrong. My hon. friend has utilised
the brain of other people and has
pointed out this to me and, therefore,
1 have got to tell him. Otherwise,
why should I have to tell him this?
1 do utilise my brain; I do not go by
the brain of anybody, not even of Dr.
Lohia.

Another point that was made by my
hon. friend was that we should be
determined about our defence. I have
said in my Budget speech also that
the first priority is defence. About
defence, there will be no steps left
and, oerh.i.nly, I agree with him
that Government should shed its last
drop of blood and save this country
as far as it lies in its power. There
is no doubt in the mind of Govern-
ment in the matter of this determina-
tion.

o TR AT g : T8 AT-
T g grit oF gEr ¥, M7 5T
gadl wTq ®Y AT Q@A

Shri Merarfl Desai: Then, I will
not have to form Government. When
I disappear, how have I to form this
Government?

Shri Hem Barwa: The whole coun-
try should shed its last drop of blood
to defend thig country.
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Shri Morcrfi Desai: That is what I
was coming to. My hoa friend is
satisfied only if Government is deter-
mined to sheq its blood. Thut is not
how the country can be saved. The
country can be saved if the country
is prepared to shed its last drop of
blood for which we must be united
and see that the country is united. If
we are united—I am sure, we will be
united in the hour of trial-—no power
on earth can subjugate us. We have
not become free in order to be sub-
jugated again. Therefore, I can as-
sure my hon. friend on that, so far
as determination goes, and the rest
is in the hands of God, not in my
hands.

Then, it was said by my hon
friend, Shri Dandeker, who has a
very long experience and a rich ex-
perience of Government machinery,
having  himself been in it, and,
therefore, he knows what goes on
inside—he utilised it for a different
purpose and, therefore, it is seen
differently—that there is still deficit
financing and he referred to the P.L.
480 funds. Last time, he was not
present here; otherwise, he would
have known what it was. The use
of the P.L. 480 funds of Rs. 145 crores
or Rs, 150 crores, whatever it is, in
the Budget cannot be called a deficit
financing by any sense. It is money
which is realised from the people by
sale of foodgrains to the people. It
is received from the people. It is
not even American money which is
utilised here. it ie money which
comes here in the hands of Govern-
ment; it is not created money.
That is why it cannot, by any stretch
of imagination, be called deficit
financing. I do not want to indulge in
any deficit financing for any purpose
whatsoever. But there are so many
hon. members who do want deficit
financing to take place. My hon.
friends belonging to the Communist
Parties want that deficit financing
should go on and development should
go on by deficit financing. They for-
get. ... (Interruptions). That is what
they are saying. Otherwise, how
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to go on? They said that they would
give us a method of getting more
money and what was that method? It
was to take the income above Rs. 1
lakh and credit it to a fund. "Why
should anybody earn above Rs, 1
lakh if you are going to take it
away? They are not stupid. Those
who make this suggestion may not
have sense enough to see that people
will not act like that. But others
will not work afterwards for more
than Rs. 1 lakh. Even today what is
happening? In the case of income
above Rs. 1 lakh, we are taking away
Rs. 92,000 for every lakh. It is not
remaining with them; that is taxed.
‘This is done in respect of every per-
sonal income. So, what is the wuse
.of saying that that is not being
taken away? If Rs. 8,000 remain with
him, he will have some impetus to
work and earn Rs. 1 lakh. Then
Rs. 92000 will come to Government.

o} WaT A T T A AT
o1 & cifa s & aEF AT
& wrar fear & 1 o weqfie w9 R
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Shri Morarji Desai: I should not
like to go into an argument about this.
1 should like to discuss it with him
when the time comes.

Shri Kanwar Lal Gupta: He should
not issue such statements.

Shri Morarji Desal: I do not know.
1 am not responsible for it. He has
not yet assumed charge. Till then
he is free. Therefore, how can he
say that he should not.

o T AT Aifgur : TR
arz & a7 |

Shri Morarji Desai: When he has
not assumed charge, how can you
bind him? I do not think that he has
published this. Somebody else might
have published this. That is what
happens. (Interruptions).
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Shri Morarfli Desal: I have not
understood this. Then it was said
by my hon. friend, Shri Kanwar Lal
Gupta, that Rs. 50 crores should be
taken awa$ from administrative ex-
penditure and that money could be
utilised. How is it to be taken away?
By disbanding several departments,
by putting on the streets several
people? I wish he does that. He and
hig friends have got the charge of
Delhi Administration now, Let them
put several people on the streets and
I will see what happens. ILet him
set an example in this ecurtailment.

Shri Eanwar Lal Gupta: Certainly
we will do it and show him the re-
sult.

Shri Morarji Desai: There are eight
Governments, which are functioning,
of the Opposition Parties who are
here advising me in various ways.
They better set an example and I
shall be certainly thankful to them
for it, I shall certainly learn from
them; I might sit at their feet, if they
are fit to be learnt that way, but they
will have to show that I can learn
from them. Otherwise, they will
have to learn from me. That is all
that will happen.

Therefore, it is not a question of
merely giving advice; now it is a
question of performance which will
have to be made, and that perfor-
mance alone can tell us what can be
done and what cannot be done. It is
not easy.

Now take the administration for
tax collection. It is mot more than
2 per cent or 1.5 per cent. What is
the use of saying that it is more? I
may have to increase it in order to
see that arrears disappear. But to
say that there is an increase of staff
everywhere will not help. There is
an increase of staff im the secretariat;
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we are trying to take steps to see that
that does not happen. But all this
can give ug results in course of time
because we canmot put the people on
the streets immediately. We  will
have to absorb all these retrench-
ments as opportunities go on occur-
ring because Government is always
an expanding business. There will
also be some people retiring. All
these can enable us to absorb  the
retrenched material. But that takes
time. It is, therefore, that I have
not taken any account of whatever
economies can be performed or car-
ried out ipn administration. That is
the only reason why it has not been
done. At the end of the year, it
will be seen. That wil] also help us
in seeing that wherever there are
some shortfalls we might make up
for them. Thig is how one hag got
to work under difficult circumstances.

17 hrs.

When I am asked to perform eco-
nomies, I am certainly at one with
them because I do want to have eco-
nomies, but on the other hand, some
hon. friends want me to spend more
money for their own schemes. They
have pleaded for schemes for their
own States. It is very natural. I do
not say that it is not natural; I would
not consider it as improper, because
that is what they have got to do.
‘Otherwise, they will not have done
their duty probably. But how is one
to do this when there is no money?
How is the money to be given? This
is a curious trick that some of the
industrialists also, want me to per-
form. They say that Government
should spend less but they should be
given more and deficit financing can
be there for productive purposes
through them. I cannot understand
what that means, They alsp want
deficit financing from banks so that
more credit can be given to them and
they can go on expending. Is that
also not deficit financing? That trap
cannot be accepted.

Shri Indrajit Gupta (Alipore): Does
he approve of it?
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Shri Morarji Desai: Therefore, I
have not approved of that. I am not
going to have deficit financing. If
my hon. friend thinks that I have
approved of it it means that he does
not understand the budget and he does
not understand what I say and natu-
rally so because our languages are
different; our impetuses are different;
our impulses are different, and our
outlooks on life are different. I know
he may not agree. But let us agree
to differ. Why should we guarrel
over it?

Shri Vasudevan Nair (Peermade):
We want to teach him something also.

Shri Morarji Desai: First of all, let
them learn before they teach. I do
not want to teach them. I do not con-
sider myself capable of teaching stu-
dents who do not want to learn. Why
have I got to do it? I would not make
such a futile exercise. Such futile
exercises are only left to my hon
friends. I believe only in making
fruitful exercise.

Shri Eamalnayan Bajaj (Wardha):
They are not capable of learning.

Shri Morarji Desai: The same
thing applies to direct and indirect
taxation. It is said that indirect
taxation is increasing. Indirect taxa-
tion certainly has increased, But di-
rect taxation also has increased. Bui
indirect taxation has increased much
more. I am not denying that. But
when my hon. friends talk about it
do they not realise that in Russia it
is mostly indirect taxation?

Shri Indrajit Gapta: Why is he so
fond of Russia?

Shri Morarji Desai: It is not a
question of Russia; governments are
the same everywhere. Governments
cannot run differently. Both govern-
ments run on taxes. If they do not
want to have direct taxes, I do not
quarrel with them. I am not finding
fault with them. But why should
there be double standards? I do not
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understand that. Why should they
apply two standards, ene stamdarc for
the PFatherland and another for the
Motherland?

Shri Indrajit Gupta: Let there be
one standard in everything and not
only in taxation,

Sliri Morarji Desai: There are some
friends who say that I should raise
the exemption limit for income-tax
from Rs. 4000 to Rs. 6000. What will
that achieve? That will only achieve
more indirect taxation again. Nothing
else will happen. If we want to have
less and less indirect taxation, we
should have to have more and more
direct taxation and have more and
more people into the net of direct
tuxation.

There are today only 28 lakhs
of people paying income-tax. Unless
this number increases and becomes
260 lakhs. I do pot think there can
be any impact on the indirect taxa-
tion. We shall have to do that. In-
comes are increasing also. Look at
the per capita national income. If by
that standard we judge the minimum
limit here (i.e., in relation to our per
capita income) we shall find that it is
much higher than the minimum limit
in any other country. Of course, that
is a comparison which cannot hold
wholly true. Of course, in  other
countries the per capita income is far
high and our per capita income is
far low. But when our per capita
income is far low, should not those
who get more than ten times that
income pay a tax to the country? If
they do not do it, how is the country
to go up? We do not want any money
from outside as most of the people
say. I do not want any help from
outside if I can help it. BuL bewore
we can do that, we shall have to put
ourselves in a position where we can
develop with our own effort and with-
out taking anything from others. TUntil
that time we shall have to take help
from other people and of course, on
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terms which are suitable to-us and
suitable to both parties and not only
to ane party.

This is what we are doing. And
there it is argued by my hon. friend,
Shri Kahwar Lal Gupta, that nothing
has happened so long. If you oaly
take the use of kerosene in this.
country, how much were we using
in 1948-49 and how much are we
using today? We are now using far
more kerosene, Who is using that
and how? This is in spite of the
fact that in 1948 we had only 3600
cities and towns with electricity in
the country. In all these 17 years,
we have more than 62,000 villages
with electricity. Still my hon. friend
will say there is no progress. He can
certainly say that because he must
traduce Government and say this
Government is useless, just as my
hon. friend, Shri Nayar, used adjec-
tives to  traduce Government. He
could not do so while he was in ser-
vice; therefore, he ig utilising the
opportunity provided now to do that.
I do not mind it.

Shri Kanwar Lal Gupta: We said
the progress is very slow.

Shrl Moravjl Desai: I agree the
is slow. But if the progress
i,wbefmlauotuswﬂlhwe
to work hard All of us will have
to co-operate and mot pull each other's
hg!;i.!wednthll.theprogmsudll
always be slow. It is there that we
want co-operation from them. Cer-
tainly try to remove us as much as
you cén because that is your Tight—
I do not deny that But in all
nation-building activities, for all pur-
poses where the nation's prosperity Is
to ncrease, let us all work together.

It is therefore that I had told my
hon. friend, Dr. Lohia, when he gave
a scheme that I shall certainly be
fully willing to te in his
scheme. But he probably felt that T
was joking.
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Shri Morarfi Desai: That is what
Shri Pattnayak told me.

That was what I was told by
his follower, Shri Pattnayak, who
came and told me thatt ] am not
saying 1 did not think so. But he
told me ‘he thought you were not
perhaps serious’. I said I am very
serious, but I am only warning you,
which he admitted today, that the
climate in the country is different.

Tio T4 wAX Sfgar: o= o
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Shri Morarji Desai: Still it must be
done. As much as can be done should
be done so that more can be done,
and I shall be fully co-operating with
it, I say this without hesitation be-
cause it has got to be done. This is
one way of building the country,
which is the surest way—I have no
doubt about it. But it requires a
crusading spirit. My hon. friend. Dr.
Tohia, has a crusading spirit. I only
hope that he does not apply that
crusading spirit in any denunciation.
It should not be lost in denunciation;
‘it shouly be applied to construction.
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Ultimately time is lost in debate,
pothing else happens. That is why I
am saying that we have got to see
that we utilise the time and our
energies in a proper manner. If that
is donme, certainly we will have far
quicker progress in this country and
far less waste than what is happen-
ing. I do not say that there is no
waste, but that has got to be eliminat-
ed in a proper manner. If you point
out to me where there is no waste
that there is waste, then certainly
everytime you do so, I will ask my-
self? “Why should I look into it
every time? Why should I go on
making futile exercises over it I
have far more important work to do.
‘Why should I always go after errands
and chases which are fruitless? That
gives me a different kind of impetus,

But let me assure my hon. friends
that I do not mistake any of their
suggestions as misguided at any time.
I look into it every time that I get
it, and try to benefit by it so that I
can improve. 1 do not believe, as
some may believe, that I have got all
the remedies for the ills of ITndia. I
have not got that much intelligence.
I have a limited amount of intel-
ligence given to me by God, but I
have certainly the intelligence to
teach me that I must learn from
everybody and acceot from everybody
whatever is acceptable. Of course,
the acceptability hag to be judged by
me, not by anybody else. Idonot think
my friends would also want me to
mortgage my intelligence to them or
anybody else,

Shri Kamal Nayan Bajaj (Wardha):
They have done.

Shri Morcrji Desal: I do not think
they have done it.

Something was quoted from Dr.
Jivaraj Mehta when he snoke as
Finance Minister of Bombay about
the relations between the Centre and
the State about loans and other things,
and it was pointed that I was Chief
Minister at that time. It is true,
but when the States speak for them-
selves I do not find fault with them.
This is what the Finance Minister was
saying at that time, but I was cer-
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tainly telling him this was not a
fiscal matter, but he said, “let us tell
them”., This is what they do. There-
fore, I also know the tricks, because
I have got the experience of both the
places. So, I know what it is. But I
want to help the States because it is
after all the States which contain
India. The Centre is made up of the
States, the Centre by itself has no
existence, but the States will have no
existence when the Centre is not
strong anq the Centre does not act
properly.

To TH wAge wifgar: A
g @ MW Seardl A T FARU

Shri Morari Desai: I would not say.
I would only say I do not like this
patwari and collector analogy. My
hon. friend does nol like the bureau-
cracy, but still he i= very fond of
giving that example. 1 believe the
Centre is the head of the family, and
the States are the members of the
family. This js how I would like to
consider it

Therefore, the Centre has not only
to see that the States are strengthen-
ed, but whatever moneys can be
collecteq are collected and given to
the States. After all, if there are
plons for the Centre, those plans are
also meant for the States, they are not
for the Centre. Whatever money is
spent by the Centre is spent in the
States, it is not spent anywhere out-
side the States except union territories,
and union territories are also States.
What else are they? Therefore, there
is no question of there being any
conflict of financial interests between
the Centre and the States.

And it is not that this talk is tak-
ing place now that there are 8 non-
Congress Governments. The Congress
Governments were far more aggres-
slve than these Governments, because
every State Government wants to talk
of itself only. That is the system in
this country, that is what we find even
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in this House. Every hon. member,
wken he speaks, speaks only like that.
We are all in that habit, we have to
change that habit. Unless all of us do
that, unless the whole society does like
that, this sort of contradiction will go
on being expressed not only here but
ovtside, and we have to set a better
examplg in that matter, because we
represen¥ the people, and we claim
to represent them rightly. We have
been returned by them. If we say
thal this is the cream of India, nobody
can deny it, whether it is really the
cream or not, that is not the question,
it is bound to be the cream, The
cream is whatever it is, and that wil}
show what the country is. It is, there-
fore, that sometimes when I find that
the cream turns sour I amr bothered,
because the country will be judged
by what is happening here. It is
therefore that I am pleading to see
that we do not give that appearance
outside, so that the whole country gets
condemned, and those who come here
and wateh ©s take an example from
us. Afterwards il is asked: why is
there no discipline, why are people
talking like this, why is there no
order? How can there be any order
outside if there is this example set
here by most of us, by my hon. friend
here? What am I tv do? He wants
that there should be discipline, and
he acts otherwise. So, what can we
do?

T HIAAG q9E a7 AdEw
WY At w1 AT s
Shri Morarji Desai: I am talking

about everybody, 1 am talking about
even myself. I am not considering that
I am an angel. Let not my hon. friend
set an example just now of it. There-
fore, we have got to.be very careful
about it.

Then, I was arked about the print-
ing press for noles. Shri Tenneti
Viswanatham cited the case of the
police having found some printing
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presz for notes. I do mot know how
he made the suggestion that the notes
were circulated by the Government.
I do not know where he got this fant-
astic case from.

Shri Tenneti Vishwanatham: There
was a notification by Government or
by the Bank toat the notes having
been in large circulation, they cannot
be declared illegal. They went into
currency.

Shri Morarji Desai: I would like to
see that notification. I do not think
there was a notification like that. What
had happened was that it as not that
the police could get the press, because
the press was melted by them, when
the police went and tried to take it;
some parts were obtained. They were
destroyed, but notes to the extent of
Rs. 8 lakhs or more were also seized
and they were deposited jp the Reserve
Bank and markad on it “forged”. They
are to be destroyed after five years
when the period is over. That js the
rule, There are ¢ her notes also about
Rs. 2 lakhs to Rs. 3 lakhs worth. It
was also found out. Notes worth
about a lakh of rupees or so must
have gone intp circulation. That was
what was found then, and for that, a
notification was issued that the people
should be careful and should hand
over those notes to Government, So
that they can be destroyed, and they
will be given Rs. 100 notes so
that they can give back the notes.
This is what was done. It was not that
these notes were put in eirculation or
accepted in circulation.

Shrj Tennetl Vishwanatham: Was
there a case of ~ single note having
been, destroyed?

Shri Morarjl Desai: Five years are
not yet over. They were deposited in
the Reserve Bauk in 1963, after the
case was over.

Shri Tenneti Vishwapatham: I am
sorry to interrunt. I em not referring
to these Rs. 8 lakhs or Rs. 2 lakhs,
that were seized by Police but to the
lakhs and lakhs thar went into eir-
culation, about which the Finance
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Ministry says that a notification was
issued offering Rs. 100. Are there
any cases which bave come to the
knowledge of the @Government, that
such notes were given back and were
destroyed? There is not a single case
to our knowledge.

Shri Morarji Desai: wzll, I do not
know; I can neither contradict him nor
confirm him. But I shall certainly
try to find it out. It i possible that
nothing may have been found. It is
just possible. The people may be
afraid to give it, that they may be
charged. That also might have hap-
pened. But I shall certainly try to
fing out. But it js not true that Gov-
ernment circulated those notes. That
wag a fantastic charge to be made.

Shrj Tennetl Vishwanatham: They
went into circulation; that is all that
1 said.

Shri Morarii Desai: You said Gov-
~rnment circulated it.

Shri Tenneti Viswanatham: I said
Government appropriated it.

Shri Morarji Desal. “Government
appropriated it”” What else was the
meaning of it? My hon. friend is cer-
tainly very clever in his language, but
I must say that the language, to be
used like that, does not lead to truth.
That is what all of us should be con-
cerned with. If I am to be damned,
let me be damned, but let me be
damned truthfully. That ig all that I
am asking.

Then, my hon. friend from Madras,
Shri Sezhiyan, talked about gold
control, and asked me whether I had
not said—quoting Shri Hanvmanthaiya
who had spoken here—that
I was also of the view that
gold control. should be scrapped. I did
not speak anything about it so long,
but when he has put it to me, I would
like to say this: geld control was in-
troduced for a specific purpose, of
cortrolling gold smuggling, and sav-
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ang a lot of foreign exchange being
drained .away from thig country in a
very wrong manner through smuggl-
ing. And we are very short of foreign
exchange. It was, therefore, that that
wa: made, and l4-carat gold wag the
‘bagis of that Gold Centrol Order. After
I left Government, Government
thought it fit to change that Geld
‘Centrol Order and diluteg it, and that
made smiggling even more possible.
It is, therefore, when I was asked
“What do you suggest?” I said, “Rather
than have such a truncated Gold Con-
trol Order, 1 wmould rather see that it
is gone.” But I ulso said that gold con-
trol will be wvitally necessary for this
country if we are to save ourselves
economically. But it has to be done
in a manner which people can now
be made to accept and abide by it.
That zlso becomes necessary. The
Gold Control Order—the law—which
hag been passed subsequently has
taken note of it. The Prime Minister
also at that time had said in her
policy statemznt made in both the
Houses, and agreed with the main
conclusions of the Committee which
had said that 14-carat rule which
helped to reduce the demand for gold
and placed impediments in the circu-
lation of smuggled gold should be
accepted as ap essential ingredient of
India’s long-term gold policy. She said
she agreed with the conclusion, but
while reiterating the Government's
leng-term objectives of gold policy,
which remain unaltered, she stated,
however, that Government also recog-
nise that a major socio-economic re-
form, which is aimed at changing
centuries-old traditions and customs
cannot become fully effective within a
few wears and that control measures
should, therefore, be effected progres-
sively along with.a good deal of public
education. This is the policy of Gov-
s*vment today. The Gold Conirol
Bill, which will come before the House
in its own time will have thdt policy
before it. The House will have ample
opportunity to consider it.

An hon, Meniber: Again control?
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Shri Merarji Desai: There is.a gald
coatral law teday. But when the
Defence of India Ruleg disppear, we
will have to make another law. Then
hon. members will-have full opportu-
nity -te discuss it and advise me.

My hon. friend also advocated
prohibitioti .and asked me what 1 was
doing about.it. He knows very well
that I have not given up the case of
prohibition.

Bhri Eanwar Lal Gupta: You seem
to be demoralised.

Shri Morarji Desal: I am demor-
alised? Even my hon. friend cannot
demoralise me. Let him know that
Nobody can demoralise me like that.
But he cannot also make me act as
a mad man. I cannot go on crusad-
ing every day that prohibition is not
introduced and therefore I will com-
mit suicide. Is that the idea? That
cannot happen. But prohibition will
not be given up by me at any time.
Even if I am alone, 1 will go on
propagating it.

Shri Kanwar Laj Gupta: I am with
you.

Shri Morarjj Desai: Then, why
don’t you campaign for it? My hon.
friend's administration wants to give
up the grant to the Prohibition
Council of Rs. 50,000, That is the
only retrenchment they are proposing
to do. This is the sincerity with
which they want to prosecute prohibi-
tion! If this is what you want to do,
I wil] have to consider what to believe
in and what not to belicve in. But I
am not going to give up prohibition.
Let that be ynderstood. It ig not a
question for me to introduce prohibi-
tion in every State. I cannot do it. I
wish T could dn it. Tf I could do it, I
would do it tomorrow. I would not
be afraiq about it. 1 will rather give
up power rather than not do it, ¥ I
have it within my power.

(An hon. Member: Thank God;)

Thank Gad, that.js what. they say. I
do not know why, because they will
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miss the liquor afterwards. What can
1 do? But I think they will be much
better than those who are taking
liguor,

They will thank me and they will
ithank Gog that it is good that it has
happened. It is no use, therefore,
having a controversy about it. (Inter-
ruptions). 1 had promised at that time
50 per cent contribution to those who
have not done it. Of course, my hon.
friend now says, why don't you give
50 per cent to Madras now? Where is
the question of giving anything to
Madras now? Madras was not in need
of it. Madras has done it and has
bencfited by it. Its finances have been
senefited by it. Those States which
have taken to prohibition have bene-
fited their finances and they are in a
better financial condition today than
those States which are wet.

Shri Indrajit Gupta: Bootleggers
have also benefited.

Shri Morarji Desai: There are far
morg bootleggers in Punjab where
there is no prohibition than in the
areas where there is prohibition.
There will be bootleggers everywhere,
even in the happy land of West Bengal
share my hon, friend reigns. Even
there, amongst themselves also there
will—I do not know what there will
be and what there will not be, be-
cause it is they who are more used to
underhand and underground working
than anybody else. Therefore, they

know the secrets of bootlegging,
smuggling, etc. I do not know
about it. I wish they sfop it

thcmselves. This is what I would like
to plead with my hon. friends. Let
them cooperate with us in this matter
and they will see that there is much
further progress. You may call it re-
cession or slump; let us not quarrel
about words. It is a fact that idus-
trial production has gone down and

we have got to bring it up. We can
bring it vp not merely by finding
fauly with each ol.her but by creating
a better climate, a better atmosphere.
It cannot be done merely by giving up
taxes as my hon. friend Shri
Dandeker thinks. Let his friends also
1598 (Aiy LSD—I1
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exert themselves and not ‘merély cry
out, give us all incentives and then
we will work. What is the meaning
of asking for more and more incen-
tives by these people What about the
poor people who are theré? What in-
centives are you going to give to them,
if only incentives are to be given to
these people who have no dearth of
money? Therefore, let thém learn a
better lesson and let them act better.
Government will certainly help them
wherever necessary, and Government
is going to help them. Therefore,
that is a matter which they should
consider,
=

There is another matter which I
wanted to tell my hon. friends, just
to show how ﬂl“-’y ‘are carried away
by vague notions without knowing
facts. When 1 was speaking on this
Bill, in the beginning, and I declared
that there will be no tax on shoes
lower than Rs. 5 in wholesale value
per pair and that there will be no in-
crease in prices between Rs. 5 and
Rs. 8, they were a]] laughing saying
that np pair of shoeg is:available in
that money. Do they know what the
facts are? 71 million pairs of shoes are
being prepared in these factories
which are being taxed. Out of- 71
million pairs, 51 million pairs are un-
der Rs. 5 and another 4 million are
under Rs. 8. I have, therefore, actually
exempted 87 per cent of the produc-
tion, and yet my hon. friends try to
think that no concession ig given. Well,
those who do not want to believe they
cannot be made to believe and I.can-
not make an attempt to make them
believe, and still I want to make an
attempt to make them believe be-
cause I believe in them as my coun-
trymen, I consider them as my friends
even though they do not consider ‘me
as their friend.

o T wAge Wifg : Afgw
ag—:rq‘lmﬁﬁ{wa{f%:
Il.r Speaker: Th.eques\:lonis

“That the Bill to give effect c
the financial roposals of the Cen-
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[Mr, Speaker]

tral Government for the financial
year 1967-88, be taken into consi-
deration.”

The motion was adopted.

Mr. Speaker The House will consi-
der the Bill clause by clause tomror-
row. Let us now take up the half-an-
hour discussion.

1728 hrs,

‘LOSS IN HINDUSTAN STEEL
LIMITED*

Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, Sir, it is very
unfortunate that due to lack of time
this important Ministry could not be
digcussed in this House. What I pro-
pooetodlscuulsmlynhmﬂaedm
of the Steel Ministry.

In the beginning I want to say that
because of the bureaucracy, nepotism,
rvismanagement and favopuritism that
‘+ prevalent in our steel factories the
public sector industries are getting a
bad mame-—not that there is anything
wrong in our public sector industries.
Add to this, I must also—you will
excuse me if I refer to that—register
my protest about the way the present
steel Minister started his work. He
was imported to this Ministry from
Andhra and probably it takes time for
him to forget his past surroundings.
[ want to tell him that when he visit-
ed Rourkela—it was his first wvisit—
the first act of his was to lay the
foundation for the Andhra Bhawan
which created the bitterest commu-
nal feelings in that area, and today
there is such a tension existing among
the employees that they feel as if in
Rourkela unless you are a South
Indian or a Bengali you have no place.
Be that ag it may, I would just likr to
refer to the reply that he made to the
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question about the losses incurred
by Hindustan Steel. 1 know that
when you, Sir, were the Minister in
charge, some efforts were made to find
out what are the real reasons for the
increase in cost of production and
what steps can be taken to reduce
that.

’

First of all, let me point out that
the Minister in his reply has tried to
shoyw that the Hindustan Stee]l as a
whole is now making profits. He said
that whatever losses were incurred
were at the initial period and that
there were so many other factors in-
volved in it. [ want to ask him whe-
ther it is not a fact that it was esti-
mated that after depreciation in 1984-
65 they would earn a profit of about
Rs. 11 crores. But what is it that they
have earned? In 1964-65, according
to their own reports, the profits earn-
ed are only Rs. 2.1 crores. Again,
next year it is only Rs. 1.66 crores.
In 1966-67 have they earned any pro-
fit? Are there not heavy loases?
This can be borne out fram the very
fact that according to the Pande Com-
mittee Report in Durgapur alone the
toss is to the tune of Rs. 13 crores. I
do not know, but I think I am correct
in assuming, that whatever profit
Bhilai and Rourkela would earn would
not make up this deficit.

We have dumped Rs. 960 crores into
the stee] establishments. What are
the real reasons for the steel factories
not coming up to expectations as
regards earnings? The Minister can-
not take shelter by saying that the
Mahatab Committee was the only
committee that found out the defects.
There have been recommendations
made by the Committee on Public
Undertakings. Right from the year
1965, that Committee has submitted as
many as five reports in this regard
wherein that Committee has pointed
qut the main defects. I have the whole

*Half-an-hour Discussion.
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list with me, but because of the short-
age of time I would not like to go into
that. But, so far ag the important
aspects of the question is concerned,
either there is no reply from the
Ministry to the Committee or no action
has been taken. Here I want to point
out two important factors.

Take the case of inventory. You
will find that the inventory including
finished goods is at the present mo-
ment to the tune of Rs. 121 crores,
equal to 8 months cost of sales, Take
spares. It has been pointed out many
a time not only by the Committee on
Public Undertakings but also the
Estimates Committee that the spares
which they have at the present mo-
ment is “.ucth about Rs, 74 crores,
wheres’. the annual requirement is
oaly s 30 crores, which means that
they have a surplus for consumption
for two and a half years. Again, if
you look to the coal washeries and
other investments, where the capital
cost is much and yet utilisation and
production on much below expecta-
tion, it goes on increasing. Therefore.
all these aspects whirh have been
pointed out so many timeg have not
been taken into account by the Gov-
ernment, nor any serious effort made
‘to reduce or eliminate them,

Coming to the Mahatab Committee,
it has made as many as 45 suggestions.
The Minister chose to state the other
day that some of the recommendations
are being implemented and the re-
sults would be known later. T want
to know specifically which are the re-
commendations which are already
accepted by government and which
are the recommendations which are
not accepted by government. In this
connection, instead of going into every
detail, 1 want to pin-point one parti-
cular matter, and that is about coal
supply or coal purchase policy. It
has been pointed out by everybody.
by whoever has gone into this ques-
tion, whether technicians, experts or
committees, that so far as supply of
coal to Hindustan Steel is concerned,
it pays more than the price for that
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particular grade of coal. The high

ash content in the coal results in
lower blast furnice output and conse-
quently higher cost of production.
This bas been pointed out several
times.

What are the real defects at the
present moment? The Hindustan
Steel is today the largest coal pur-
chaser. They purchase 2,20,000 tonnes
for its two coal washeries. Iy you
compare the rate paid by the Superin-
tendent of Coal Washeries with the
market rate for E to H categories,
grade III A, you will find that the loss
would be about Rs. 15 lakhs per
month. They pay Rs. 26.99 per tonne
whereas the market rate is much
lower,

So far as raw coking coal is con-
cerned, the Hindustan Steel purchases
1,20,000 tonnes of raw coking coal
There also, it has been pointed out
several times, there is heavy loss and
it merrily goes on. The Managing
Director of Indian Iron and Steel in a
statement says that the coal purchased
in 1951 had 20 per cent of ash content
but now it is between 25 per cent and
30 per cent. As a result of this you
know what is happening. As I peint-
ed out, the more the ash content it
means the higher the cost.

where do they get that and how do
they get that? They get it from pri-
vate collieries and, I think, some from
the NCDC. How the purchase is
made has been very elaborately des-
cribed in this committee's report.
They have said that the joint sampling
of coal is done at the destination.
There are as many as 144 collieries
from which they purchase this coal

17.%8 hrs.
[SHRIMATT LAKSHMIKANTHAMMA in the
Chair]

‘There are gctually about 180 load-
ing sidings. When this is done at the"
destination, you can well realise that
we do not have the staff to do this.
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[Shri Surendra Nath Dwivedy]

It is impossible for any business con-
cern or.commerecial undertaking to
appoint so much staff to serutinise this
at.the coal-head. As a result of this
the grade that we get is much lower
and we pay higher rates. This has
been pointed out not only by this

committee but also by the Public

Undertakings Committee, We must
have some method to scrutinise this,
they have  suggested, by supplies
either at the colliery or at the destina-
tion and there must be a statutory
obligation. This has been felt by
everybody and it has been pointed out
specifically. I would like to know
from him whether the statutory obli-
gation has been imposed. It has not
been done.”

I would like to know from the Mini-
ster whether the private collieries
from whom they get these supplies
have the capacity to produce that
much and whether the seams that are
there 'still in operation can really
supply the grade of coal for which
contracts have been entered into with
them. You will actually find that
these collieries -have very negligible
deposits’ of  grades E to H and yet
orders are-being placed with these
collieries by the Superintendent of
Coal‘-Washeries. 1 would like him
even now—I think, he should have
taken steps much earlier—to examine
the working plans of these collieries
who are the suppliers to Hindustan
Steel. It will be found that neither
they have the capacity nor they have
the proper machinery, These collie-
ries supply a very low quality of coal
and that is okayed by the Coal Pur-
chasing Officer or the Coal Controller.
There is a lot of corruption. There is
some sort of a private arrangement
between the Purchasing Department
of the Hindustan Steel and the sup-
pliers of coal.

I know there is a dearth of coking
coal in the country. But that will be
a lame excuse. I on account of that,
we go on purchasing from private
eollieries, we -would be doing. it at the
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cost of the country, at the cost of the
consumer, and the cost of getting a
bad name for the public sector in-
dustries which we want to expand.
The private collieries are not in a
position to produce that quality of
coal. I would like to know from the
Minister Why this has been continu-
ing so far. No efforts have been taken
to minimise these things.

Apart from this, so far as loss on
account of supply of inferior raw
materials is concerned, it was admit-
ted before us, when we visited some
of the steel factories, not by any
Manager, by the Chairman of the Hin-
dustan Steel himself that coal and iron
ore account for more than 90 per cent
of the total loss. I would like to
know what steps are being taken to
improve the position and whether any
disciplinary action has been taken
against persons who are responsible
for this loss which has been pointed
ovut several times by many people in
this country.

I would also like to know from him
what steps are being takén to improve
the low utilisation of plant and
machinery and what steps are being
made to work the fertiliser plant, and ~
the coal washeries to the full capacity.
Unless Government .comes forward
with a comprehensive statement, that
they are going to take firm steps, at
least steps that have been suggested
by different committees, to reduce the
cost of production of-steel, T will say,
if they do not do that, they will be
accused of sabotaging the very public
sector for which they say so much.

oft i feg ¢ (TE) T
Y g A fewre & gaige #1 araq
7g @A wn av | fegwm &w ar
iz ¥ ¢ W U 0% ¥ =W
reeww & fogma & 239 4% 72 A%
e 3% g {5 o e fw
I TUST 94T §9 9T HATH
&

g #
FET
g 6w wEgw g R e
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@t ¢ fomdt fe aog & a2
AT YT § A T °IE B A A
g ! aT et wgRd TW awdre 97
AT T & arey darc gt 7

Shri S. S. Kothari (Mandsaur): 1
should like to draw the attention of
the Minister to certain  aspects of
Hindustan Steel and would like to
know the reason why they hdave not
been performing these things proper-
ly. The performance is poor particu-
larly with regard to two or three mat-
ters, to which I would draw the atten-
tion of the Minister.
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Firstly, there is considerable accu-
mulation of obsolescent stores. What
is happening is that the Manager and
other staff do not want to separate out
those obsolescent stores because if
they did so, their losses would rise
higher. This is an important thing
which has to be looked into. This is
also connected with lack of inventory
control.

Secondly, I should like to point out
that the labour and the staff do not
have sufficient incentives to maximise
production. This is a feature which,
if 1 may point out, is common practi-
cally to all industrial undertakings.
We have visited a number of under-
takings as members of the Public
Undertakings Committee and we find
that in most of the undertakings they
do not have, as I said, incentives to
maximise production. It is here that
the Minister must direct his attention.

The last point that I would like tc
make because of shortage of time is
with regard to the quality of raw
material and the coke that is received
by these undertakings. In the case of
the Durgapur Steel Plant, it was even
reported in the commercial under-
takings report that the coke received
wasz just estimated and it was not
even weighed because weigh-bridges
had not been received for a number of
vears. Thig continued and the result
was that there was some collusion bet-
ween the suppliers of coke and the
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[Shri 5. 5, Kothari]

P.ant. Purchasing Department, and
the concern incurred losse;. Resides,
the quality received is not properly
checked and there is no control on
that.

Mr. -Ohabrman: He may ask the
question.

Shri 8. S. Kothari: I am asking the
‘question. 1 am raising a very impor-
tant- point because it concerns the
vitality of the public sector undertak-
ings, " particularly this important un-
dertaking.

With regard to labour, I have just
two more peints. - Consideraole over-
time is being paid The labour in the
Durgapur Steel Plant particulariy is
accustomed not to.. (Interruptions)
labour or work wvery hard or suffici-
ently hard during working hours and
then they try to make up with the
arrears of work by working overtime
or working outside office hours, and
the overtime allowance is going up
higher and higher continuously. This
15 a fact. The figures are there and
can be looked into by the Minister.

Then, excessive amenilie; have been
given to workers and that is bacause
the amenities are shared from lop lo
bottom, from the General Manager to
the inferior staff, as small as the third
category or the forth category siaff,
and therc is po check, no control,
whatsoever This particular item is
particu'ar;y applicable to Durga;ur
Steel Plant.

Keepiny in view all these things, I
would like to ask fhe Minister whe-
ther he would look into all these
points that I have made out and en-
sure, firstly, that the obsolescent
stores are separated out....

Mr. Chairman: He need not repeat
all those points.

Shri S. §. Kothari: I an not repeat-
ing.

Particu‘arly with regard to raw
materials, he should ensure that con-
trn] i< ‘established The most impor-
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iant point is that he should see that
the bonus paid to the labour and staff

linked to produetivity and the
levels of production attained.

Shri Shrichand Goel (Chandigarh):
Considering that the Durgapur plant
is one of the very important public
sector un kings, which has cost us

- more than Rs. 200 crores out of which

the foreign exchange component was
to the tune of more than Rs. 100
crores, and considering that the loss
has been very huge and various com-
mittees have been appointed and ever
the Pande Committee has made as
many as 82 recommendations, I want
t2 know whether a periodical review
of what has been done to implement
those recommendations has been made
and if so, what tne result of that
periodical review is and what it indi-
cates. I also want to know what has
been done in regard to the important
suggestion to improve the gkill and
ability of the employees and also to
have a better employee attitude and
industrial relations. I would like to
know what has been dome in that
direction because much of the success
of the project depends upon baiter
naustrial labour relations and better
employee attitude and on the improve-
ment of the skill and ability of the
cmployees,

Shri N. K. Somani (Nagaur): Is
this nut a sad spectacle thai we have
in this country that in a singie mono-
lithic structure an investment, or I do
not know whether it is a misinvest-
ment, of over Rs. 960 crores yields
after a number of years a net profit
of Rs. 1'686 crores? I would like to ask
whether this country is no affluent and
wnether we have got so much of re-
sources that we can arford to fritter
them away or whether we can afford
to give up the profits that would other-
wise have aecured if this money could
have been diverted into more produc-
tive ventures. Otherwise, 1 do not
know how it is defensible that with a
plant which does not belong to the
19th century as some of our other
plants mav be, with a plant that is not
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uneconomic because it has been huueh’
of the annual size between a million
and 2 millions, a plant that has been
bought in the fifties and sixties, which
must be one of the most modern and
efficient and se!f-supporting plants in
the world, we cannot face world com-
petition in the matter of exports and
why we cannot have sound market
forecasting whereby we can seli our
steel produced from our own steel
factories, There are severa] reasons
for this which have been gone into not
only by the Pande Committee but by
the Hare Krushna Mahtab Committee
and they have also been gone into by
enlightened and studied public opinion
in this country. I, for one, therefore,
cannot belive that the cost of produc-
tion in our steel factories cannot go
down. We shall have to change our
attitude towards this. A country like
Japan which is; situated thousands of
miles gway and which buys Indian
iron ore is able to dump its steel in
the world market I do not know why
.we cannot compete with Japan which
buys iron ore from us and then dumps
it in the world market. We would
like to know what specific steps Gov-
ernment are going to take and how
much time is the hpn. Minister going
to take to set these maters right which
are absolutely being neglected because
of mismanagement and other things.

Shri D, N. Patodia (Jalore): The
subject is so important and the char-
ges against these plants are so grave
that possibly the matter should have
been discussed for ome full day. But
on account of the shortage of Lume |
would only confine myself to one par-
ticular point

The whole of this inefficiency is per-
haps due to the very wrong concep-
tion of public sector undertakings.
These undertakings are based on poli-
tical considerations, without any ¢on-
sideration of inputs and outputs in
economic terms and without keeping
any profit ratio in relation to the capi-
tal inputs in the particular indusir:

In reply to a question eriginally, the
hon. Minister accepted that in respect

of steel projects they are overstaffed
H reminds me of Purkinson's theory
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which says that with each additional
staff, the expenses do not add, thev
multiply. With each additional staff,
we need more livihg quarters, more
office space, more services, more assis-
tance. That is why we find that in
the Durgapur Steel Project alone, staff
quarters have been built at a mlossal
cost of Rs. 17 crores.

14962

May [, therefore, know [rom the
hon. Minister how and in what effer
tive manner he proposes to take sieps
by which this overstaffing in thes¢
public sector undertakings-is reduces
and expenses suitably cut down 1o
that extent? '

-
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agw % feuid wré off | Ie faer o
@ e ¥ v ar | 7y T frwar
W AT AEr fopfan @t @y @
for o @ & | o for omid 9w
el i g ag 1968-69 H FrcehE
& | 9w ag gw fAfedr ¥ ol
& G XA A Newww w7 7w
wTH HT wHA |

o off ager ot o ot wf £
@iy ¥ At ¥ § g v T
§ | AT dwx & R weifam
TR A qrw A ) ofsww G ®
N geafaw §¥T § I O ferd ¥
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TR Ifre Y 36 WY W HA
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¥ wicd Wy b ) 9w fegem
& At & 1 A w26 givea #r §
e feate s € afir wrs fafgaw
gz safmre drefew uiw & dw
AT 1965 . . . .

Shri 8. 8. Kotharl: May I point out
that 1 have actually worked out the
comparative figures for some of the
inventories in each of these three
plants under Hindustan Steel and the
Indian Iron and Tata Iron, and I can
assure you that on the basis of the
figures worked out by me last year—
a part of which has also been men-
tioned in the Auditor's Report on the
commercial undertakings—that the
accumulation of stock in your Hindus-
tan Steel is far more than in the other
two plants, Indian Iron and Tata's.
You can compare it on any basis.

o oy A : A o G§
frar § ¥ 9 ¥ I ATEE SRS
ford & 1 afew . L L.

Shri S. S. Kothari: Last year's
figures.

Dr. Chenna Reddy: I will take
note of them and I will have them
examined, But as far as the material
lhat is available, 1 am just placing
them before the House, Hindustan
Steel has about eight months’ stock—1
am not trying to defend or I am not
saying that it is very good—as against
36 '‘months’ stock in other organisa-
tions. I think this figure iz not good.
But even this, I am prepared to....

Shri S. K. Tapuriah (Pali):
shows how efficient you are!

That

Mr. Chairman: You cannot have
any discussion about his figures and
vour figures now. Let him be allowed
to continue hig reply.

Shri S. S. Kothari: His flgures are
not correct. It Is a fantastic figure.
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Dr, Chenna Reddy: 1 am referring
to the Annual Report of the working
of commercial and industrial under-
takings, page 89, Table XIV.

Shri Ranga (Srikakulam): In any
case, the other things do not cost so
much. Here, it is crores of rupees.

Shri Surendranath Dwivedy: Why
should you have eight months’ stock?
He shou'd explain He should not set
a bad example.

Dr. Chenna Reddy: I can apprecite
the anxiety of hon. Members. I made
it perfectly clear. I said it in Urdu
and Shri Ranga particularly, has ob-
viously not understood it. I mnever
said I am very proud of the record or
that I am more than satisfied. I only
said the figures that T had. I would
just lay my hand on this book. What
Mr. Kothari had said, I immediately
appreciated it and said that it would
be the first duty of my Ministry to
look into those details and see how
best we could improve the position
and reduce them to the minimum ex-
tent On that point, I am absolutely
clear,

warafa wgar : 3, @7 e §
T F |

o WA ¥ WA T FET T
¢ fr g Fe § fag g gdfew
i Wfer | a8 fegw v R
ot g FAT F aTeE ¥ I I
¥ fagrer & dreww F aegE w06
To O¥ A a7 ffefaem a9
¥ fag & +ft 3w g7 ow HTH
faw s #1 1Y §4fer B S
T ot g & w1 fiFar o @ WY
forr fr Geweww gadr Afaew 9%
T F | TEE AY WG IT 9T
Fy § 9+ faes fifaederT
1 ag ¥ g e | & femfe
o § grew #1 FreEm wge fFond
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YT & e § @, dF A0 wf-
fieer #Y afaw ofive & 5 fag
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1 &9 e F Twa qo AT
e AYE € At ag e & A
@ g | sefefaE d@s 100
Tite & 97 &% 9T TWIT 20,000
fers 7 A T o e R S
7 20,000 Tfey vuF qwfaw v "=
foer o 249813 1

This is a bad figure, I straightway

concede. I am not trying to take
shelter behind complancency. In
TISCO it is 20452 In IISCO it ®

10,000. Against that, they have 14,678,

Shri D. N. Patodia: Have you
accounted for the man-power needed
for the new machinery in your plants
and the old machinery in TISCO?

Dr, Chenna Reddy: The yardstick
has been taken as productivity of 100
infiot tonnes per man-year.

Shri D. N. Patodia: How can you
take yardstick? You have to take
into account the efficiency of the
modern machines as compared to old
machines.

Dr. Chenna Reddy: That holds good
for both the public and private sec-
tors. (Interruptions).

IAF AT FEIRL A AT AT
S FEREIT F AT o FEF 1 dvo #ro
et &1 s forar #fer wom 27 =it
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© [Ere F1 T3]

F W f{ I W o fegw ow A
o wEAT | FAHT TEr w0 § fF gATE
e fgamex g I & fog-
iy et & A7 ¥ AT AT AW
qg WY § ARG F@ § WY TAHaE
w1 dar &d FF & IWT wH fHaE-
oft gt & 1 & wow Qe ¥ oF A
a& s W g fr gt fegena
@\ W AN Fgra e gwAaee @
qg oW 7 & A o feeE R oA
o T & qed aar AGAG AT @
feeeft # wrr @1 M sIEAw@ET AG
wd & | WY IFT OF geeT ZEE
T At e aga sar AgEqd A9 @
fragmgfasrsr 8% & &=
T F FrAgTT aUF ¥ F § F-
9RWT § THET AT AT FAR  d1E F
AT w@T gz T S T0F &
w fwar 917 | OF ¥R FEW FA
F ot T § I F4v 9T A A 7 w2
aFar AfeT ag N AT F oawA
g ) @ HES g EET W @ & WK
#fai 1o 770 €0 FAT § WA
fafrdl A aH ¥ 43 59 ¥ A
fey & 1| 3z TNwew wwx wfawiwa
£

qF garT st e fag 7 faar
fie e sk am qfsfde Frwae
gt & At #4148 A ggAT ¥wT ¥
a1 g & wgt @ qfsfarz wvr wew
firr a¥, T PP TG TX WA
o fas e W ¥ ¥ &)
FEHFTLH AHA G TS §RT W
W HTHATE TA F OF Fq9 § WY
FHHT U TR qafers §RT e w
N FvEE A ST fmrr g o™
TR F (EfAFAT A § FE B Fg T
¢ B Toide ¥ amT ag W W g
Aoy T ama g wfrwtas fer o @y
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fir vl qafos T #1 gfew w
FOATE FATA * fAT gAY w4 0
w3, ufsfge Wit veiifores @
A A SR en A & | gy
T feafe® 7 gowt Wit gw
fofwo W% @feww whw  wfew s
OO GE A1 qg N FAHTT | gAY
dfe AT W% FT AT AT e d
wife aediedt qam qafaw  d97
W oW ¥ Gyiter *w F § WW 4
37 F wEvawar g 1 W g
fensedt geT § afer g @7 Al
¥ W gr & e ag Fad < e
1 &7 ArA 4G ¢ afew awrm wafaw
TRIHF 799 § AR I A
maa AT @ g AT ¥
¥ areE 2 7 ¥ 719 9 Fregw wgwa
i fr g sfevim sts wfew &1 Fehma
FG A A U3 e ¥ &9 & T
§ I oy afas dwec © AAwiz
wifz &1 &1 992 77 ¥ fag gt Farz
AT R |

a7 o s oh ad o k4
Afer Jacit arge 4 aw@ A A
* aag & IAH AG T w@ § A
I qH W ATGT 9T T@AAE AL
ST T ST I A T W w0

feqeam &= F @ § Tt 7
qF ST qqET FF g v 1 ol
e & & ahe ww S &
IR F g wrw A A
agl qafaw dReT gfaew & qur sar
wvi WY | A9ET OF Ao A 3
f& gma dfer =t A adEd qfe
ST ST TS T WTE § O IR T
TMisgfFom o r@Arge &
u #fwes R FsAE T N owwe
v grre & & i gk g i
qn & 7 gt agi W o qRefgEe
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& wfee | oF g A9 o @
T ORA F9 ¥ U FE WAd
T FT FTH FE A4 B G 8 |
arar FR-A1T Jg o agT § AW
AN W OETH § IJAE! FH OFTH F
FLIH S | THT 69 T TF 817 My
Tg Fafcee sarEr ¥ & e 7
fr 9o MFTLTT & A® T F GH
g it g @ 6 =3 e T
o qow § &9 at Jawr q97 g0
qHRAfRE wET g |

gt aF FE FT @@ § @
difew sF (FEE &9 SEe)
fegmm &= fafidz &1 587 2500
T 9 I 9T 9= fF 1376 w9
T F TF AW AT 9T e ¥ e
9T o7 A o Y A T aT T
fafrey zfrawdiz #1 @Y 3@ °
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& arey fafaee sfmede ma § samar
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#1E NTEY WAL 39 1 9wt & fggEE
& fafwde & faw &t a7 fegeam
&9 f wfefeer & fmw &
wr qETs ger | wifgr & R o
ww % TEEe § gfaem W
dfiew fovde Ioie aga T & &
ag TFgwe Ao &1 AT & AP
Wt f& o9o UHo UAo Ft WA AT
dfee = & FTEO HEO TTAT E )
# srdET T §eF § WA FLAT AT
§frag wit et W g @
THde T W ¢ ag W @ Ama
9% %7 1¢ § afew wgama 0 F1 e
¥ mfas fegeam & &1 R
FeFUA T A M owA g H
TEW FT ¢ a9 & @& A W AE
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TE =TT ¥ AI9H FEAEET AEar

g & g7 9% wAw QwwddET &
HAM § THo THo Tdo ¥ 11.5 qTHE
g femmt & 17 oWEe & wEr WO
i7 9@e £ |

wat aw Hfeowe &1 awas 2
forr gamar =14 w7y ST @ SwE o
T 625 FUT 5yAT 7 9% qTAT &
g1 F@R Sifaom & Wk R
T & gua mAdue 1 o W fe
o faes & e 8 wr g
T A & WY =T AT a1 St
¥ 5. 89THZ U0 UHo UFo FT fa0¥
FET 9291 8 7. 7 9L fowwt |1 AW
5 qfe T Y fauT w0 gwar £
T/ ATHT ZMAT & 6. 9 TTHE W
I 1.7 amEg
AT L. 3T FCQIE ...
(z47am)

Mr. Chairman: This is only a half-
an-hour discussion. We cannot have
a full debate now.

TTo AT FY: aW ITTI TEET,
¥ o A ad wgm greifE wAr A
TJET AT 9T | AT 99 W W G
¥ o1 afs FRT W wrEe R
S F R H § I aw wE
FAWT FFAT a1 A G v FTE E
T § wuferg § 97 awdteT § o awm
g arEm W # wd fw qus
Tl # gAR W g aF fawrmn
wgm f SN 9 At wd gqEE W
M R RA T & ot a ¥ Wi
FIH WHA T A FHAW FEWT

18.18 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
July 27th, 1967/Sravana 5, 1888 (Saka)
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